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LOK SABHA DEBATES

LOKSABHA

Wednesday, December 02, 2009/Agrahayana 11, 1931 (Saka)

The l.ok Sabha met at Eleven of the Clock
[Mapam SpeakeR in the Chair]
[English]

MADAM SPEAKER:
Raghavan.

Question No. 181, Shri

...(Interruptions)
[Translation]

DR. RATTAN SINGH AJNALA (Khadoor Sahib):
Madam Speaker, we want the Question Hour to be
suspended. Injustice has been done to the Sikh community
in 1984 riots. ...(Interruptions)

MADAM SPEAKER: Ajnala ji please wait. Go back to
your seats. Please let me speak.

...(Interruptions)
11.01 hrs.

At this stage, Dr, Rattan Singh Ajnala and some
other hon. Members came and stood on the
floor near the Table.

[English]

MADAM SPEAKER: Nothing will go on record except
what Shri Raghavan and the hon. Minister will say.

(Interruptions)...”
[Translation]
MADAM SPEAKER: Please observe silence.
...(Interruptions)

MADAM SPEAKER: Ajnala ji, please take your seat.
Let me speak.

* Not recorded.

...(Interruptions)

MADAM SPEAKER: Let the Question Hour be
complete. You can riase your matter during Zero Hour

...{(Interruptions)

MADAM SPEAKER: | will allow you during Zero
Hour.

...(Interruptions)

MADAM SPEAKER: Please go back to your seat. Let
the Question Hour proceed.

...(Interruptions)
11.03 hrs.

At this stage, Dr. Rattan Singh Ajnala and some other
hon. Members went back to their seats.

11.04 hrs.
ORALANSWERS TO QUESTIONS
[English]

Sakshar Bharat
+ .
*181. SHRI M. K. RAGHAVAN:
SHRI SANJAY DHOTRE:
Will the Minister of HUMAN RESOURCE DEVELOP-
MENT be pleased to state:

(a) whether the Government has recently launched a
new adult literacy programme called "Sakshar Bharat" on
the. International Literacy Day;

{(b) if so, the salient features of this programme;
{¢) . the funding pattern of the programme; and

(d) the effective measures taken/proposed to be
taken by the Government to successfully implement this
programme?

THE MINISTEﬁ OF HUMAN RESOURCE DEVELOP-V
MENT (SHRI KAPIL SIBAL): (a) to (d) A Statement is laid on
the Table of the House.
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Statement

(a) and (b) Yes, Sir. With the aim of bridging gender
gap and reducing regional, as well as social disparities in
literacy, the programme will provide comprehensive
opportunities of adult education primarily to women with
focus on disadvantaged groups, specially SCs, STs and
minorities, in rural areas. Basic Literacy, Post literacy and
Continuing Education, under the scheme, will form a
continuum rather than sequential segments. Besides the
volunteer based mass campaign approach, provision has
been made for alternative approaches to adult education.
Lok Shiksha Kendras (Adult Education Centres) will be set
up in Gram Panchayats to coordinate the entire range of
Adult Education, including Literacy, Post Literacy, Basic
Education, Vocational Education and Life Long Learning
within their territorial jurisdiction. State Governments and
Panchayati Raj institutions, along with civil society and
community, will be valued stakeholders in the programme.

(c) The programme cost will be shared by Govern-
ment of India and State Governments in the ratio of 75:25
respectively except in the North Eastern Region (NER)
where the sharing will be in the ratio of 90:10.

(d) To make the programme successful, the accent
is on Access, Equity, Quality and Good Governance. To
ensure access, an Adult Education Centre, with two
coordinators, will be set up in each Gram Panchayat
covered under the scheme. To make the programme
inclusive, of the targeted beneficiaries, at least 85% will be
women, 20% SCs, 11% STs and 17% Minorities. To make
it participatory, Gram Panchayats will be the implementing
agencies at the grass roots level. To ensure Quality, the
Scheme provides for Core Curriculum Framework, high
quality teaching learning material, improving quality of
literacy educators, assessment and certification, new
learning technologies, promotion of literate environment
and adequate resource support. A web based accounting
system to facilitate ‘Just-in-Time' release of funds and also
robust monitoring and evaluation system have been devised
o infuse transparency, accountability and organizational
efficiency in implementation.

SHRI M.K. RAGHAVAN: Under the dynamic leadership
of the hon. Prime Minister, Dr. Manmohan Singh and the

DECEMBER 02, 2009
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respected UPA Chairperson, Shrimati Sonia Gandhi, the
country is progressing radically in the field of education
and literacy programmes called Sakshar Bharat imple-
mented through the hon. Minister, Shri Kapil Sibal.

Madam Speaker, permit me to ask, through you, the
hon. Minister about the present status and progress report
including the salient features and funding pattern of the
various programmes for adult literacy. Is the Government
satisfied with the result achieved so far? If not, what steps
are being taken by the Government in this regard?

SHR! KAPIL SIBAL: Madam Speaker, | just want to
mention that when the hon. President made her Address in
Parliament, she mentioned that the Government will recast
the National Literacy Mission as the National Mission for
Female Literacy to make every woman literate in the next
five years. So, the entire National Literacy Mission has
been recast and now called as Sakshar Bharat. The intent
is 1o, in fact, take up those districts where literacy levels, as
far as women are concerned, are less than 50 per cent and
on that basis, select the districts and then ensure that in the
next five years, we are able to educate sixty million women
and ten million men under the programme. Out of that, ten
million women will be from Scheduled Castes, six million
women will be from Scheduled Tribes, ten million women
will be Muslims and 34 million women will be beionging to
other communities. These figures fall under the female
category. Then, under the male category, there will be four
million males in Scheduled Castes, two million males in
Scheduled Tribes, two million Muslim males and two million
males under other categories.

Regarding the funding pattern, funding has been
increased manifold.
Rs. 6000 crores and mechanism for delivery has also been

This programme will be for about

changed. We are going to have adult education centres
at the panchayat levels and instead of giving the money
directly to the centres, as was done before, we are now
routing it through the State Governments so that the State
Governments will get the ownership of the programme.
Many other such changes are being made. The scheme
is now going to be launched because this was announced
at the beginning of the Session. So, the resuits are not
evident. But as and when we launch it, we wiil inform the
House about the results.
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SHRI M.K. RAGHAVAN: | may also be permitted to ask
the hon. Minister, through you, as to what effective measures
have been taken by the Government for the continuation of
neo-literates as literates. | would like to know whether the
hon. Minister is hopeful of curbing the illiteracy among the
women who are still far away from the world of letters. So,
kindly provide the details,

SHRI KAPIL SIBAL: [ just want to mention to the hon.
Member, through you, that the whole nature of the
programme is now being changed. Originally, the literacy
programme was conceived on three Rs, that is reading,
writing and arithmetic. But today that whole concept is
changed. Today, we are actually moving towards basic
literacy, that is literacy up to class 3, then basic education
Anybody can come into the
programme at class 7, at class 9 or at class 12. Then, there

programme at any level,

is going to be continuing education and skill development.
This is going to be done simultaneously. In other words,
all these continuing education and skill development
programmes would be executed simultaneously and not
sequentially. Under the previous scheme, it was sequential.
When you finish the basic literacy, you moved on to other
things. But today this is an integrated programme. So, the
nature of the programme is entirely changed.

{Trans(ation]

SHRI SANJAY DHOTRE: Madam Speaker, it reflects
from the reply of the Hon'ble Minister that the Government
of India are likely to bear 75 percent of the amount.
Madam through you, | would like to know whether the
Government propose to constitute a Monitoring Committee
to monitor this campaign so as to see that the fund of Rs.
6500 crore- that has been sanctioned for this purpose
could be utilized properly and if any such Committee has
been constituted then whether the Government also
propose to punish all such States or Institutions which are
not discharging their responsibility properly and encourage
those which are doing commendable job in this direction.

[English]

SHRI KAPIL SIBAL: | want to inform, through you, the
hon. Member that we have, in fact, a special fund flow
mechanism for Sakshar\ Bharat. In terms of this special
fund flow mechanism, the National Literacy Mission Authority

AGRAHAYANA 11, 1931 (SAKA)
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at the Centre will release funds to the State Literacy
Mission Authority in a single bank account. Then, the State
Authority shall remit those funds to the State Literacy
Mission Authority and into their account. Thereafter, the
SLMA shall authorise the zilla parishads to draw cheques
in this bank account by laying down monetary limits.
Thereafter, the zilla parishads shall incur the expenditure
directly on procurement, on teaching and learning materials
and other common items of purchase for basic literacy and
adult education centres and give imprest to the block
panchayats or the gram panchayats for expenditure to be
incurred by them. The block panchayats will receive funds
from zilla parishads, incur expenditure on common items of
purchase and give imprest to the gram panchayats for
incurring expenditure. So, all this is & new mechanism that
we have thought of. It will be thoroughly monitored and the
new funds will not be able to be taken unless vouchers are
submitted by the authorities concerned.

[Translation]

SHRI LALU PRASAD: Madam Speaker, perhaps you
may have not noticed that | am attemding this session for
the first time. Her Excellency President has mentioned
about literate India particularly women literacy in her
Address. The Hon'ble Minister has also assured to achieve
this objective in the next five years and the Government is
committed to it. This procedure is so complicated that this
issue is inter-connected with each other. Whether the
Government is considering the composition of the villages
while setting up education centre at Panchayat level as a

. Panchayat has many villages or 16 Tola or Mohalls.

Women will not be able to participate in the Panchayats
that are located at other places. In that case, this mission
will fail. Whether the Government is considering Tola or .
village as same. Taking Tola and village as a unit, five
years is not a sufficient time, however, it is a very difficuit
task but it should not remain on papers only. He has not
mentioned about those teachers who will teach them? In
that case a provision should be made there so that the
literate youth of that particular village and Tola could be
appointed as teachers and these teachers should be paid.
Women of village and Tola will spare time to teach and
the aim of the Mission would be achieved. Whether or not
the Government have such intention? There is no mention
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of the teacher in the procedure which is likely to be
adopted. If a teacher is appointed, then he will definitely
demand his regularisation.

[English]

SHRI KAPIL SIBAL: This Programme, Madam Speaker,
is going to be implemented at the Panchayat level. The
hon. Member Shri Lalu Prasad is right. As far as we are
concerned, we believe that the teachers under such
Programmes should be voluntary. We are, therefore,
dependent on that spirit of passion, commitment within the
local community to be able to come forward and do it.
There will be many because we have several other
programmes now. We have the Sarva Siksha Abhiyan, the
National Rural Employment Guarantee Scheme. In one
village, there are going to be many literacy centres, not just
one literacy centre. There is going to be one Adult Education
Centre but the outreach of these centres will be far more
effective because there will be several literacy centres
around the area. One particular village, which has a
population of at least 5000 or up to 5000 will have one
Adult Education Centre. For more than 5000 population,
you have two Adult Education Centres but education is not
going to be done only at the Adult Education Centre. They
will be spread around through the regional offices where
people will voluntarily come and teach.

As far as administration is concerned, we will have two
preraks at the Adult Education Centres who are going to be
paid for their services.

[Translation]

SHR! JAGDAMBIKA PAL: Madam Speaker, the
Hon'ble Minister in his supplementary reply has admitted
that this programme will be implemented through the
National Literacy Mission Authority. Funding would bse
prescribed at Block level, district level and at Panchayat
level. Under the National Literacy Mission, a provision of
Rs. 6000 crore has been made for this purpose this time
also. A sum of Rs. 6000 crore like last time has been
provided for the literacy out of which 75 per cent would be
financed by the Union Government. There is a mention of
Monitoring the funds. In reply to the supplementéry question,
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the hon'ble Minister has stated that this fund would be
provided to the said authority and if the funds are misused
through that authority, then what would be done as the
issue is related to make India literate. Earlier literacy was
confined to signatures only under this programme. Now,
the education upto High School or intermediate have also
been included thereunder. It is an important programme
itself. SLAM has been mentioned for the monitoring of this
programme. This National Literacy Mission Authority would
function under Zila Parishad and its evaluation would be
made separately. | would like to know what measures
would be adopted by the Union Government if the funds
are misused by the State Governments.

[English]

SHRI KAPIL SIBAL: The State, in fact, cannot mis-
utilise the Fund. As | mentioned, it will go to a specific
account of the State Literacy Mission Authority from where
it will go down, percolate downwards, as | have already
explained. Actually, this education will spread from the
Educational Centre to the Tolas and to other areas within
the villaée. That has to be done. Therefore, there is no
question of misappropriation of money. We will be
monitoring this programme. There is a State Review
Committee. There will be a Central Committee. We will be
monitoring this and get to know exactly what is happening
at the village level, we will get the information on that and
keep reviewing it so that we can make it more effective. Of
course, programmes like this initially, as you know, will
have some problems. It will take some time for us to
ensure that the outreach of these programmes is far more
effective than it has been in the past. [t is our responsibility.
But, ultimately, it is at the Gram Panchayat level that
effectiveness will have to be demonstrated. The State
must take ownership of the programmes. The Panchayat
must tal;e ownership of the programmes. The community
itself must get together. Now, within the Panchayats, since
we have representation of women, women themselves
must get together. In fact, the last Literacy Mission has
shown that a lot of women benefited. Hopefully women
will come together and actually ensure that women within

the area are recipients of the Mission.
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Restoration of Water Bodles

+
*182. SHRI KODIKKUNNIL SURESH:
SHRI JAGDISH THAKOR:
Will the Minister of WATER RESOURCES be pleased
to state:

(a) the details of the water bodies identified by the
Union Government for repair, renovation and restoration,
State-wise;

(b) the details of the programmes/schemes initiated
by the Government in consultation with the State
Governments in this regard; and

(¢) the steps taken by the Government to expedite
the programmes/schemes for the purpose?

THE MINISTER OF PARLIAMENTARY AFFAIRS AND
MINISTER OF WATER RESOURCES (SHRI PAWAN
KUMAR BANSAL): (a) to (c) A Statement is laid on the
Table of the House.

Statement

(a) The state-wise details of public owned water
__ bodies identified in course of minor irrigation census (2005)
with the help of the State Governments have been éiven
in the enclosed Annexure.

(b) The Government of India has approved two State
sector schemes for Repair, Renovation and Restoration
(RRR) of Water Bodies, one with external assistance and
another with domestic support. The State Governments are
required to prepare Detailed Project Reports for RRR of
water bodiss identified by them as per the guidslines
issued by the Ministry of Water Resources, Government of
India in this regard. The main objectives of these two
schemes are:—

(i) Comprehensive improvement of water bodies
including restoration.

(i) Improvement of catchment area of water bodies.

(ili) Community participation and self-supporting
system for sustainable management for water
bodies covered by the programme.

AGRAHAYANA 11, 1931 (SAKA)
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(iv) Ground Water Recharge.

(v} Capacity Building of communities, user groups,
standing committee of Panchayats and State
Government/Central Government Agencies
concerned with the planning, implementation and
monitoring of the project.

(vi) Increase in storage capacity of water bodies.

(vii) Improvement in agricuiture/horticulture
productivity.

(viii) Environmental benefits through improved water
use sfficiency.

(ix) lrrigation benefits through restoration of water
bodies.

(x)  Promotion of conjunctive use of surface and
ground water.

(xi) Development of tourism and cultural activities.
(xii) Increased availability of drinking water.

Under the scheme with domestic support, projects
benefitting special category states, undivided Koraput,
Bolangir and Kalahandi (KBK) districts of Orissa and drought
prone/naxal affected/tribal areas of other states are eligible
for 90%. of the project cost as central assistance. Other
projects are eligible for 256% of the project cost as central
assistance. Under the scheme with external assistance, the
Government of India brovides central assistance to the
extent of 25% of the project cost whereas 75% state share
is to be borrowed from the World Bank by the concerned
States.

(¢) In order to expedite the formulation and
implementation of projects under the schemes of RRR of
Water Bodies, state governments were consulted at the
time of the formulation of the two schemes. This has also
been discussed with the states in the Conference of
Principal Secretaries/Secretaries of the States. National
and State level workshops/conferences/review meetings
have also been held to create awareness among
stakeholders.
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Annexure
Sl. Name of State Number of Public owned
No. Water Bodies
1 2 3
1. Andhra Pradesh 67236
2.  Arunachal Pradesh 186
3.  Assam 170
4, Bihar 12345
5. Chhattisgarh 32486
6. Goa 137
7. Gujarat 2742
8. Haryana 12
9. Himachal Pradesh 361
10. Jammu and Kashmir 312
11. Jharkhand 16552
12. Karnataka 22582
13. Kerala 2977
14. Madhya Pradesh 7947
15. Maharashtra 16429
16. Manipur 2
17. Meghalaya 87
18. Mizoram 0
19. Nagaland 0
20. Orissa 18250
21. Punjab 7
22. Raja;than 1844
23. Sikkim 423

to Questions

12

1 2 3
24. Tamil Nadu 25107
25. Tripura 122
26. Uttar Pradesh 70
27. Uttaranchal 5188 |
28. West Bengal 5350
29. Andaman and Nicobars 4
30. Chandigarh 0
31. Dadra and Nagar Haveli 12
32. Delhi 0
33. Pondicherry 198
Total 239138

SHRI KODIKKUNNIL SURESH: Madam Speaker, the
Government of India has sanctioned a pilot scheme for
Repair, Renovation and Restoration of Water Bodies in
States with an outlay of Rs. 300 crore during the Tenth
Plan, and also with an outlay of Rs. 10,000 crore in the
Eleventh Plan. Under this Scheme, the World Bank loan
agreement has been signed with Tamil Nadu, Andhra
Pradesh, Karnataka and Orissa. Keeping this in view, |
would like to know from the Minister whether any World
Bank loan agreement has been signed with Kerala; if so,
the details thereof.

| would also like to know about the total number of
water bodies identified for restoration in Kerala under this
scheme and the estimated cost involved in this regard.

MADAM SPEAKER: You are supposed to ask one
question; you asked so many. The hon. Minister.

SHRI KODIKKUNNIL SURESH: Madam, this is an
important question as far as Kerala is concerned.

SHRI PAWAN KUMAR BANSAL: Madam Speaker, as
the hon. Member himself has said, presently under the
external component, whereunder help from the World Bank
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is solicited, and has been in fact agreed to, there are only
four States, namely, Andhra Pradesh, Tamil Nadu, Karnataka
and Orissa. Lately, even West Bengal, where some
assistance has been provided to them, is the fifth State, for
preparation of the pending works, that is relating to the
DPRs etc.

When the hon. Member referred to the internal
component, that is the domestic part, he has wrongly
mentioned that amount; | would like to only correct that
under the Eleventh Plan, for the domestic component for
restoration, renovation and rejuvenation etc. of water bodies,
it is Rs. 1250 crore that has been actually provided as the
outlay for the Eleventh Plan. But this is the scheme which
would continue into the Twelfth Plan as well. As and when
any'DPR is prepared by any particular State, the Government
considers those and accordingly we do wish to expedite all
those maitters.

SHRI KODIKKUNNIL SURESH: Madam Speaker, the
Government of Kerala has launched a massive campaign
to implement the project of Renovation and Restoration of
Water Bodies with the participation of the public and
Government departments and institutions. Accordingly,
related works like construction of sidewalls, desiltation,
recharging etc. of water bodies are proposed to be taken
up in all the districts. An amount of Rs. 80 lakh is required
in each district for the rehabilitation works of water bodies,
as mentioned.

| would like to know from the hon. Minister whether the
Kerala Government has sent any proposal requesting for
financial assistance from the Union Government for this
purpose; and whether the Union Government has
considered the request of the Government of Kerala. When
has the final decision been taken in this regard?

SHRI PAWAN KUMAR BANSAL: The Government of
Kerala has sent proposal for the RRRs of 1740 tanks. This
total cost entailed would be Rs. 156.60 crore, of which the
Centre's share would be Rs. 39.15 crore.

About the time frame, | would like to assure the hon.
Member that as and when we receive the DPR, further
matter would be expedited at the end of the Government
of India. Presently, there are only two DPRs which are in
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advanced stage; one is that of Andhra Pradesh, and the
other is of QOrissa only.

[Translation]

.SHR! JAGDISH THAKOR: Madam Speaker, through
you, | would like to know from the Hon'ble Minister,
whether the Government of India have devised any specific
policy for the restoration of wafer bodies in drought prone
areas? .It is really a praiseworthy programme and is
essential for drought prone areas. | would like to know
about the number of proposals submitted by the State
Government of Guijarat in this regard and the number of
proposals out of them accepted by the Government?

SHRI PAWAN KUMAR BANSAL: | wouid like to
thank the Hon'ble Member for praising this programme.
The Government have received proposals for 335 tanks
from the State Government of Gujarat so far. The total
expenditure of about Rs. 240 crore is involved therein out
of which the Central Government would bear Rs. 60 crore.

[English]

SHR! ARJUN CHARAN SETHI: Thank you, Madam.
So far as conservation of water in the country is concerned.
this Programme is no doubt very important. Actually, the
House is aware of the fact that this particular Scheme was
initiated when the UPA Government came to power in the
year 2004, if | remember correctly. Now, | find that DPRs
are being prepared, and a sum of Rs. 12,000 crore has
been eqrmarked.

| would like to know from the hon. Minister whether this
Scheme has been launched or likely to be launched. If it
is likely to be launched, when will it be launched? If it has
already been launched, how much amount has been
released by the Centre to the States, and how much
quantity of water conservation has been done in different
States of the country? Will the Minister inform the House
about these facts?

"SHR! PAWAN KUMAR BANSAL: Madam, the pilot
scheme was launched, as the hon. Member Has said, in
the year 2004. That was the Tenth Plan scheme whereunder
there was a provision for Rs. 300 crore. So far, the
Government of India has released Rs. 197.3 crore. Out of
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the identified 1,098 water bodies, 968 water bodies have
been completed; 113 water bodies are in progress; and
only 17 water bodies have been dropped because of
various objections and that was with the consent of the
States. This work is going on. According to the guidelines,
as and when the release of the amount becomes due, it is
paid.

MADAM SPEAKER: Shri Shailendra Kumar.
[Transiation]

SHRI SHAILENDRA KUM)\R: | have give notice for
the next question No. 183.

MADAM SPEAKER: O.K. Shri Jagdish Sharma.
[Translation]

SHRI JAGDISH SHARMA: Madam, Speaker, in Bihar
state particularly in South Bihar there are remains of
Aahar and Pine of Mouryan age which belong to Chanakya
period at Jahanabad, Arbal, Gaya, Bhabhua, Rohtas and
Old Munger. These structures have not been maintained
for years. These monuments are useful for two reasons.
Firstly, these monuments store rain water and the same is
used for irrigation, secondly it recharges the ground water.
It is a very old and good Indian system but what is
happening today is that these monuments have been
encroached as no attention is paid towards them. These
monuments have been built up only on government land.
These lands are not private. In the district of South Bihar,
these Aahar and Pine structures have been built on
government land. There is a need to construct check dam
on these constructions. There is a need to construct a wall
at the places of breakage and its wide restoration is also
required. Madam, through you | would like to know that
whether the government of India will send any special
team to protect this historical irrigation system of Mauryan
age? The places which | have mentioned such as
Jahanabad, Gaya, Arbal, Rohtas and Bhabhua, all these
areas are also affected with naxal problem. Whether the
government conduct a survey of these areas while
constituting special team and by giving special package
and propose to renovate and widely restore these Aahar
and Pine of Mauryan age under its control.
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SHRI PAWAN KUMAR BANSAL: Madam, Speaker,
Hon'ble Member has drawn the attention of the House on
a very crucial matter that encroachment is still a big
problem. While requesting him | would like to take the
benefit of this opportunity that the state governments
should give emphasis on this matter that, wherever these
water bodies and tanks are situated, which are known by
various names in different states, if there is any
encroachment it should be removed.

Madam Speaker, the second question of the Hon'bte
Member is that there are 32486 public bodies in Bihar and
their irrigation potential is two lacs two hundred thirty two
that is quite good. Total irrigation potential is two lacs sixty
one thousand, out of which the present potential is around
two lacs and it has been on total. The proposals we have
received for this purpose, they have not indicated proposal
from Bihar for domestic component yet, but they have
given their expression of interest and have stated that it
will cost around Rs. 47 crores out of which Union
Government's share would be around Rs.12 crores. As
soon as DPR comes from there, they give any indication
that this is our proposal, it will cost this much amount, only
then further action will be taken thereon.

MADAM SPEAKER: Shrimati. Bojoya Chakravarty -
Absent.

Criteria for Determining Poverty

+
*183. SHRI RAJIV RANJAN SINGH alias LALAN
SINGH:
SHRI PRALHAD JOSHI:
Will the PRIME MINISTER be pleased to state:

(a)  whether the Government has constituted any
Committee to formulate fresh criteria to determine and
define poverty in the country;

(o) it so, the details thereof including the
composition and terms of reference of the Committee;

(c)  whether the Committee has submitted its report/
interim report; and

(d) if so, the details thereof and the action taken
by the ‘Government on the recommendations of the
Committee?
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[English]

THE MINISTER OF STATE IN THE MINISTRY
OF PLANNING AND MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI V.
NARAYANASAMY): (a) to (d) A Statement is laid on the
Table of the House.

Statement

(a) and (b) Yes, Madam. The planning Commission
constituted an Expert Group under the Chairmanship of
Prof. Suresh D. Tendulkar on 2nd December, 2005 to
Review the Methodology for Estimation of Poverty. The
other Members of the Expert Group are Dr. R. Radhakrishna,
Director, Indira Gandhi Institute of Development Research,
Mumbai, Prof. Raghav Ghaia, Faculty of Management
Science, University of Delhi and Dr. Suranjan Sen Gupta
of Kolkata. The terms of the reference of the Committee are
as follows:—

i To examine the issues relating to the comparability
of the 50th, 55th and 61st round, of survey
undertaken by the National Sample Survey
Organisation (NSSQO) and to suggest methodo-
logies for deriving such comparability with past
and future surveys.

ii. To review alternative conceptualizations of
poverty, and the associated technical aspects of
procedures of measurement and data base for
empirical estimation including procedures for
updating over time and across states.

ii.  In the light of (ii), to recommend any changes in
the existing procedures of official estimates of
poverty.

iv.  The Chairman of the Expert Group may set up
sub-committees if necessary for undertaking in-
depth studies.

V. The Group may co-opt and consult non-official
experts/representatives of other agencies if
required.

{c) No, Madam. The Expert Group has not submitted
its report/interim report, as yet.

(d) Does not arise.
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[Translation]

SHRI RAJIV RANJAN SINGH alias LALAN SINGH:
Madam, before asking supplementary question | would
like to draw your attention to the reply we have received, if
you will see the Hindi translation of it, information given in
this regard, than you will see that in the information given
by the Government about the constitution of expert group
under the Chairmanship of Shri Suresh Tendulkar the
date given therein is 2-12-2009, which is today. If the
Government is serious enough about the poor and the
people living below poverty line, then | have nothing to
say, | would like to draw your attention toward this issue.
...(Interruptions)

MADAM SPEAKER: Alright, now you may ask the
supplementary question. It is a typing error. In English
version it is 2005. ...(Interruptions)

SHRI RAJIV RANJAN SINGH alias LALAN SINGH:
Madam, those who do not know how to read English will
read in Hindi only. ...(Interruptions)

MADAM SPEAKER: Typing error occurs sometime,
you may ask the supplementary question.

SHRI RAJIV RANJAN SINGH ALIAS LALAN SINGH:
Madam, the Government have stated that an expert group
has been constituted on 2-12-2005 under the Chair-
manship of Shri Suresh Tendulkar and the Government
have also informed about the terms and conditions of this
expert group. But, today the number of people who are
living below the poverty line has become the point of
dispute as there is a big difference between the numbers
given by many states and the Planning Commission. In
the year 2002, the Government under the leadership of
Shri Atal Bihari Vajpayee, the then Prime Minister, had
decided to conduct a door to door survey and for this the
Union Government itself had prepared the norms and
questionnaire and forwarded the same to the states.

Madam, through you, | would like to know that
presently what are the norms to decide the number of
people who are living below the poverty line in different
states alongwith the basis for fixing this criteria and on the
basis of this criteria what is the number of the families
living below the poverty line in entire country?
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[English]

SHRI V. NARAYANASAMY: Madam Speaker, the hon.
Member has asked a question which relates to estimation
of poverty which is being done by the Planning Commission.
The identitication of poor is done by the Rural Development
Ministry. This is a question which he has to ask the Rural
Development Ministry. The second part of the question,
which he has asked, is relating to identification of the poor.
There are 13 methodologies that have been adopted,
which the hon. Member knows. According to those criteria,
identification of the poor is being done by a door to door
survey by the Rural Development Ministry.

As far as the methodology adopted by the Planning
Commission is concerned, it is by appointing an Expert
Group which goes on a consumption expenditure method
that is being followed by the findings of the National
Sample Survey Organisation and the methodology has to
be given by the Committee appointed by the Government.
in 1979, the Lakdawala Committee was appointed. It gave
its finding in 1983. It has clearly mentioned that the
nutritional requirement for the rural population is 2400
calories and for the urban population, it is 2100 calories.
That was the base that has been fixed. On that basis what
we have been doing is to identify the poverty line. The
poverty line, which was in 1973-74, was 49.09 per month
in the rural areas and 56.64 per month in the urban areas.
In 2004-05 it has come up to 356.30 per capita per person
per month in the rural areas, and it is 538.60 per capita per
person in the urban areas. Therefore, the poverty line,
which was very high, has come to 27.5 per cent as a
national average. Because demands are coming from
various States to consider the new methodology, the
Tendulkar Committee has been appointed. The Tendulkar
Committee is going into that question.

Actually, it takes minimum 3-4 years. Even Lakdawala
Committee also took four years. This Committee will soon
submit its report. Then, thereafter the new pattern, which is
to be adopted by the Expert Group, will come into operation
after the consideration of the Planning Commission.

[Translation]

SHRI RAJIV RANJAN SINGH alias LALAN SINGH:
Madam, Speaker, what the hon'ble Minister has said, is
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different from the statement given by the Minister of
Agricultdre in this House about three days ago regarding
the number of people living below poverty line. Hon'ble
Minister of Agriculture had said that the number of families
living below the poverty line is decided by the Planning
Commission. Today, the Hon'ble Minister is saying that
this number is decided by the Department of Rural
Development. | could not understand this fact that whether
the Government reaily want to eradicateé the poverty or
just want to eradicate the poverty in figures only by
reducing the numbers of people living below the poverty
line.

Madam, there are many contradictions. If you go
through the replies given by the Minister of Agriculture on
this subject in this House, it can be seen that he has
repeatedly said that the Planning Commission has decided
the number of people living below the poverty line. The
number of families living below the poverty line is being
decided by the Planning Commission on the basis of the
figures provided by the National Sample Survey
Organization. As | have said earlier, as per the orders
of the then Government, the Department of Rural
Development has given the order to conduct door to door
survey. When door to door survey is conducted, there is
huge difference between the number fixed by the states
on the basis of that survey and the number fixed by the
Planning Commission of the Union Government. For that
reasons many states are struggling with this problem.
Madam, | am talking of my state Bihar. As per door to door
survey, approximately one crore 25 lakh families are
living below poverty line over there, whereas the report of
the Planning Commission puts this figure at 65 lakh only.

MADAM SPEAKER: Please ask your question.

SHR! RAJIV RANJAN SINGH alias LALAN SINGH:
Madam Speaker, | am asking a question only.

As per the report of the Planning Commission, the
number of families living below poverty line is only 65
lakhs. It should be stated as to how this gap would be
bridged? So, the hon. Minister is requested to state that
whether he proposes to provide, foodgrain as desired by
the states and in accordance with the number of BPL
families determined by the states or not till the Tendulkar
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Committee report is received or a fresh criterion to
determine the number of below poverty line family is
formutated.

[English]

SHRI V. NARAYANASAMY: Madam Speaker, the
methodology for identifying the people who are below the
poverty line is being done by the Planning Commission,
by appointing an expert group, which | have already
mentioned. The estimation is done on the basis of the
National Sample Survey Organisation. Regarding the door
to door survey to identify the persons. ...(Interruptions)

[Translation]

SHRI RAJIV RANJAN alias LALAN SINGH: Madam,
this reply holds no relevence. ...(Interruptions)

MADAM SPEAKER: Listen to the reply at least.
Please sit down. Please be silent. Let him reply.

[English]

SHRI V. NARAYANASAMY: Madam, the hon. Member
is seeing it from the point of view of the people living
below poverty line and identification of the poor is different.
Both are different because the Planning Commission
does work to identify the people living below the poverty
line. That is through the expert group method which | have
already mentioned. Madam, the point is very clearly
mentioned. People living below poverty line are 27.5 per
cent of the population as per 2004-2005 records.
...(Interruptions)

[Translation]

SHRI RAJIV RANJAN SINGH alias LALAN SINGH:
His reply cannot be accepted just like that. ...({Interruptions)

MADAM SPEAKER: Please let him answer. Please
sit down. This is a very serious issue. Let him reply.

...(Interruptions)

SHRI RAJIV RANJAN SINGH alias LALAN SINGH:
You asked me to directly ask him a question and when |
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asked him a straight question he is not giving any reply to
my question. ...(Interruptions)

MADAM SPEAKER: Alright. Listen to the reply. Allow
him to complete the reply.

[Eng/ish]

SHRI V. NARAYANASAMY: Please let me answer.
...(Interruptions) Madam, the whole difficulty arises.
...(Interruptions)

[Translation]

SHRI RAJIV RANJAN SINGH alias LALAN SINGH:
His reply is ambiguous, | will not listen to it. ...(Interruptions)

MADAM SPEAKER: Madam, please sit down. Let
him finish. Please sit down.

...(Interruptions)

SHRI RAJIV RANJAN SINGH ALIAS LALAN SINGH:
It is a practical question. ...(Interruptions)

[English]

SHRI V. NARAYANASAMY: | have already mentioned
the basics — for the rural population it is 2,400 calories
and for the urban population it is 2,100 calories and apart
from that and considering that...(Interruptions) Madam, it
is a vefy technical issue. Hon. Members are very much
concerned. ...(Interruptions)

[Translation]

MADAM SPEAKER: Please sit down. Please be
slient. Please do not interrupt, sit down.

...(Interruptions)

SHRI RAJIV RANJAN SINGH alias LALAN SINGH: !
asked what would happen now? ...(Interruptions)

MADAM SPEAKER: Please do not interrupt. It is a
very serious issue. You are on your legs every now and
then, please sit down.

...(Interruptions)
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[English]

SHRI V. NARAYANASAMY: Madam, as per 2004-
2005 records, the total population which is below the
poverty line is 30.17 crore people, that is 27.5 per cent.
...{Interruptions) That is the thing. Since these questions
-are. arising from various hon. Members and also from the
State Governments ...(Interruptions)

[Translation]

SHRI RAJIV RANJAN SINGH ALIAS LALAN SINGH:
He has no answer ...(Interruptions)

MADAM SPEAKER: Madam, why are you on your
legs. You were not there when | called your name. Please
sit down.

...(Interruptions)
[English]

SHRI V. NARAYANASAMY: Madam, | have already
mentioned in my reply very clearly. Since the questions
are coming from various groups, from the States and also
from the hon. Members as to whether there is any new
methodology which has to be adopted, | submit that for
that purpose the Tendulkar Committee has been
constituted. The Tendulkar Committee is going into it.
They are going to submit their report very shortly.
...{Interruptions) On that basis the criteria will be evolved
and identification of poverty line will be done.
...(Interruptions) That is the system we are going to do.
...(Interruptions) So far, the Lakdawala Committee
recommendations have been followed by the Government,
by the Planning Commission on behalf of the Central
Government. ...(Interruptions) The Tendulkar Committee
is going to submit its report. It is going to come before the
hon. Members. ...(Interruptions) Whether the methodology
which has been adopted by the Lakdawala Committee is
going to be accepted by them or they are going to have a
new criteria will be known. ... (Interruptions)

[Translation]

DR. MURL!I MANOHAR JOSHI: No, please ask the
hon. Minister and give a reply. If he doesn't know, he may
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ask the officers but at least he should give a correct reply.
Why is he giving an irrelevant reply? ...(Interruptions)

THE MINISTER OF PARLIAMENTARY AFFAIRS AND
MINISTER OF WATER RESOURCES (SHRI PAWAN
KUMAR BANSAL): He will answer only if you listen to him.
...(Interruptions)

[English]

SHRI V. NARAYANASAMY: You do not have the
patience to hear me. ...{Interruptions)

MADAM SPEAKER: Shri Pralhad Joshi to ask the
supplementary question.

...(Interruptions)

MADAM SPEAKER: Nothing will go on record except
what Shri Pralhad Joshi says.

(Interruptions)...”

SHR! PRALHAD JOSHI: Madam, a very specific
guestion was asked whether the Government has constituted
any Committee to formulate fresh criteria to determine and
define poverty in the country. In the reply, nothing is
mentioned about the fresh criteria. It is very ambiguous. In
the answer that the hon. Minister has given, there is no
mention about the criteria. He has just said that one
committee headed by Prof. Tendulkar is appointed. | would
like to ask a straight question. In the terms of reference,
what is the criterion point that you have referred to the
Tendulkar Committee.

Secondly, if at all, the Ministry of Rural Development
is looking after the BPL card issue, then whether it is going
to accept the Tendulkar Committee's Report. | am asking
this because ADB is having one criterion and the World
Bank is having another criterion on the basis of which they
are giving statistics.

What are the criteria that you are going to refer to the
Tendulkar Committee? Why are you putting a ceiling, a
fimit? When you have appointed the Committee, why has"
the Government of India written to the States to reduce BPL
card numbers?

*Not recorded.
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SHRI V. NARAYANASAMY: Madam, | have specifically
said in part I of my reply that one of the terms of reference
is to review alternative conceptualizations of poverty and
the associated technical aspects of procedures of
measurement and database for empirical estimation
including procedures for updating over time and across
States. They would also look at whether the existing pattern
is to be modified. Therefore, the Tendulkar Committee has
been given the task of doing that.

The hon. Member is telling about the World Bank
estimates. The World Bank applies only income criterion.
As far as our country is concerned, we follow the
consumption expenditure pattern. The income criterion
does not suit our country because consumption expenditure
pattern is more accurate than the income criterion. Therefore,
this is being followed. We are not following the World
Bank's procedure which has been given. The consumption
expenditure includes clothing, footwear, health parameters,
education and other durable things. These are all the
parameters which are also considered for the purpose of
identifying the poverty line. That is being done by the
Planning Commission, by the Expert Group. These are the
criteria.

Now we will have to wait till the new Committee
submits its report. When the Committee submits its report,
then we are going to discuss it in the Parliament and the
views of the Members will be heard. ... (Interruptions)

MADAM SPEAKER: Please address the Chair. You
have asked your question.

...(Interruptions)

SHRI V. NARAYANASAMY: There are two systems
which | have already mentioned — identifying poverty line
and then identifying the cases of the poor. Identification of
poor is done by the Ministry of Rural Development. The
methodology is to be foliowed on the basis of identification
that has been given by the National Sample Survey
Organisation and then, the Expert Group gives its findings.
It has been followed for years together. Earlier, the Task
Force was appointed prior to 1979. That system was
changed and now the Expert Group method has been
adopted.
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When the Tendulkar Committee gives its findings, we
will follow whatever the findings are given. Thereafter, the
Planning Commission will decide and thereafter, the
Members will have a chance to discuss the issue in the
House.

[Translation]

SHR! UDAY PRATAP SINGH: Madam Speaker, the
hon. Minister has spoken at length about poverty line. |
would like to mention here the partnership of states, like
the figures of poor on an average should be two lakhs in a
district in my state Madhya Pradesh, however, it is more
than two lakh there. The names of people who are
actually poor are not included in the list of the below
poverty line people. The survey conducted at the grass
root level is basically responsible for it. The names of
several farmers owning 10-15 acres of land is included in
the below poverty line list in Madhya Pradesh. The names
of several people owning cars figure in the list of below
poverty line. Similarly, people working in the private sector
are included in the below poverty line list. The actual
labourer is not included in the iist of the below poverty
line. The survey conducted by the state government at
grass root level is primarily responsible for it. Through the
House, | would like to request that the Union Government
should exercise its direct control and issue clear cut
directions in regard to fixing the responsibility of the
surveying officer in case any errors are committed in
terms of including an undeserving person in the said list
of the below poverty line people.

[English]

MADAM SPEAKER: It seems to be a very important
subject. if the hon. Members so desire, then they can give
a notice for a hali-an-hour discussion and we will have a
detailed discussion on the subject.

...{Intr ptions)

SHRI V. NARAYANASA..
to this suggestion. ...(Interruptions)

Madam, we are agreeable

MADAM SPEAKER: Q. 184, Shri M. Sreenivasulu
Reddy — not present.

Q. 185, Shri Subhash Bapurao .Vankhede — not
present.
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Shri Madan Lal Sharma — not present.
Q.186, SHRI J.M. Aaron Rashid

E-Auctioning of Coal
+
*186. SHRI J.M. AARON RASHID:
DR. CHARAN DAS MAHANT:
Will the Minister of COAL be pleased to state:

(a) “whether Coal India Ltd. (CIL) has e-auctioned
coal during 2008-08;

(b) if so, the details thereof;

(c) whether the e-auctioning process has since been
discontinued; and

(d) if so, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
COAL AND MINISTER OF STATE OF THE MINISTRY OF
STATISTICS AND PROGRAMME IMPLEMENTATION (SHRI
SHRIPRAKASH JAISWAL): (a) Yes, Sir.

(b) During the year 2008-09, a total quantity of
488.747 lakh tonnes was allocated under e-auction, by
various coal companies under Coal India Limited, to the
successful bidders.

(¢) No, Madam.
(d) Does not arise, in view of reply to part (c) above.

SHRI J.M. AARON RASHID: Madam, | welcome the e-
auctioning of coal. Now, coal is given through e-auction
just like other spices. in a way, this will end the rule of mafia
goons that are working in the coal mines.

Madam Speaker, through you, | would like to ask the
hon. Minister whether the Government will continue with
g-auction on the pit-head of coal mines.

[Translation]

SHRI SHRIPRAKASH JAISWAL: Madam Speaker, at
the outset, | would like to state that only 10 per cent coal is
e-auctioned, 90 per cent coal is sold to the manufacturers,
whether they belong to power sector, cement sector or
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fertilizer sector, as per their requirement. The primary
reason for the e-auctioning of 10 per cent coal is to save it
from coal mafia and corruption as pointed out by the hon.
Member and provide this facility to those who do not get
any kind of linkage or any other facility, so that they could
buy coal through e-auctioning and fulfil their needs.

[English]

SHRI J.M. AARON RASHID: Does the Government
have any plan to end the monopoly in this trade, that is,
coal auctioning?

[Translation]

SHRI SHRIPRAKASH JAISWAL: Madam Speaker,
there is no question of monopoly in this sector. The
absence of e-auction could have resulted in monopoly
and which actually existed. E-auction has been put in
place to end the monopoly and there has been
improvement ever since. | do not mean that complete
order has been restored and corruption has been weeded
out completely, however, there has been improvement
after the implementation of the e-auction system.

DR. CHARAN DAS MAHANT: Madam Speaker, in
regard to the statement of the hon. Minister that a decision
to sell only 10 per cent coal through e-auction has been
taken, | would like to know that whether the target achieved
by them, of approximately 5 lakh tonne during 2008-08 is
10 per cent? As per my information, millions of tonnes of
coal is being produced in our country. Even then, the
desired quantum of coal has not been auctioned. s it
because of the floor price of coal fixed by us that we have
not been able to sell the desired quantum?

SHRI SHRIPARKASH JAISWAL: Madam Speaker
floor price was fixed in advance. Thereafter people moved
the High Court, the Supreme Court and the Supreme
Court gave the ruling to revise this policy. There is no floor
price ever since the policy was revised. As per the
provision coal can be e-auctioned at a price more than its
base price. As regards the question of the hon. Member
that whether whole of ten per cent coal is e-auctioned the
truth is that people do not turn up in as much number
during e-auction as much the quantity of coal is allocated
despite the provision of e-auction. This way a large quantity
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of coal is left with us unauctioned. As far as auctioning the
whole of ten per cent coal is concerned, the entire stock
would be sold through e-auction provided people turn up
for e-auction.

SHRI HANSRAJ G. AHIR: Madam Speaker, through
you, | would like to tell the hon. Minister that there is
shortage of coal in the country. We are unable to supply
coal to power plants. We have asked every state
Government and Electricity Board to import ten per cent
coal. We auction coal in spite of all this. | do not think that
this measure of the Government of india or the Ministry of
coal would set a precedent before the world that coal is
auctioned in a country which faces its shortage. This coal
is auctioned for traders. Coal is auctioned not only for
factory owners and industries but for traders also. This
has resulted in increase in black-marketing. Traders buy
coal through e-auction and sell on a higher price, this is
reality. Despite this he supports auction of coal.

Through you, | would like to tell the hon. Minister that
coal is auctioned in spite of its shortage in the country.
Whether it does not tantamount to......... * with the country?
Please give an answer to this question.

MADAM SPEAKER: This word should be expunged
as it is unparliamentary. What is your question?

...{Interruptions)

SHRI HANSRAJ G. AHIR: Madam Speaker, | have
asked the hon. Minister that why coal is auctioned in spite
of its shortage? ...(Interruptions)

MADAM SPEAKER: Alright, please restrict yourself
to this.

...{Interruptions)

SHRI HANSRAJ G. AHIR: They do not supply coal to
power plants. He has given suggestion to import ten per
cent coal. ...(Interruptions)

MADAM SPEAKER: Please take your seat. You have
asked_yourquestion. ’
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SHRI SHRIPRAKASH JAISWAL: Madam Speaker,
there is no doubt about the shortage of coal in the country.
However, there is maximum supply of coal to power
plants, the reserved coal is given at a fixed price. As far as
e-auction is concerned, this is not so. There are other
people in the country aiso who need coal, be they brick
kiln owners or other small manufacturers. Since corruption
was rampant in this sector and there was no criterion for
awarding permit to lift the quantum of coal and the coai
was black marketed. All this resulted in evolving the
system of e-auction. ...(Interruptions)

MADAM SPEAKER: Please do not interrupt. Let him

~ complete his reply.

...(Interruptions)

SHRI SHRIPRAKASH JAISWAL: Madam Speaker, in
nutshell,. | would state that ever since e-auction has been
put in place, the need of small coal consumers has also
been fulfilled alongwith putting a check on corruption and
black marketing. So, there should be no objection in
selling ten per cent coal through e-auction. The truth is
that Coal India does not intent to earn any profit from it,
rather tries to reign in the corruption which is rampant in
this sector of the country.

Conference on Climate Change

+
*187. SHRI REWAT! RAMAN SINGH:
SHRI NITYANANDA PRADHAN:
Will the Minister of EARTH SCIENCES be pleased to
state:

(a) whether a Conference on Climate Change
was held recently in Geneva;

(b) if so, the decisions taken in the said
Conference;

(c) the implications of the decisions on the.
country; and

(d) the action plan of the Government in this
regard?
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[English]

THE MINISTER OF STATE OF THE MINISTRY OF
SCIENCE AND TECHNOLOGY; MINISTER OF STATE OF
THE MINISTRY OF EARTH SCIENCES; MINISTER OF
STATE IN THE PRIME MINISTER'S OFF!ICE; MINISTER OF
STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND MINISTER OF STATE
IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI
PRITHVIRAJ CHAVAN): (a) to (d) A Statement is laid on
the Table of the House.

Statement

(@) The Third World Climate Conference (WCC-3)
was held at Geneva, Switzerland during 31 August -
4 September 2009. It was organized by the World Meteorolo-
gical Organization (WMO).

{b) WCC-3 decided to establish a Global Framework
for Climate Services (GFCS) to strengthen production,
availability, delivery and application of science-based
climate prediction and services.

(c) and (d) India participated in the said Conference.
Seyeral Heads of State and Government, Ministers and
Heads of Delegation were present at the High-level segment
of the WCC-3. The Conference requested the Secretary
General of the WMO to convene an intergovernmentai
meeting (IGM) of member states to set up a task force of
high-level, independent advisors to prepare a report, and
recommend on broposed elements of the GFCS. India will
be working along with other member states of WMO for
successful building of GFCS.

[Translation]

SHRI REWATI RAMAN SINGH: Madam Speaker,
through you, | would like to tell the hon. Minister that it is a
very important question. The reply to the question is
ambiguous. It should be clarified that what decisions were
taken during his visit to Geneva and what will be their
implications on India or other developing countries. He
referred to the conference in Geneva and gave ambiguous
reply. He is requested to specifically state what transpired
in Geneva and what were its outcome and what will be its
implications on India?
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SHRI PRITHVIRAJ CHAVAN: Madam, this was the
Third World Conference on Climate. These Conferences
are held approximately every ten years. The outcome of
this Third Conference was decided by almost 170 nations
which gathered there; many Heads of State were also
present. They decided to set up a Global Framework for
Climate Services. Climate prediction is a very complex
phenoménon. The Conference called for a massive
international effort to study the climate science; and
cooperation amongst various nations and various agencies
was called for so that an international framework is created
to give information about climate services like timely
prediction, impact assessment, risk mitigation, etc. This
was the purpose of this conference. This was held in
August-September in Geneva and India participated in it.
It was also decided to set up a task force to facilitate this
objective. India is a very important member of this task
force.

[Translation]

SHRI REWATI RAMAN SINGH: Madam, India is an
importarit member country, we understand it but, the hon.
Minister is requested to state India's stance on the matter
presented by him there.

Madam, besides, | would like to know that a
conference is scheduled to be held in Copenhagen which
is to be attended by the hon. Prime Minister. Earlier a
group was formed with China, Brazil and South Africa, but
now Chi.na has pulled itself out from the group on this
issue. What will be your stand now? Would developed
nations step forward to help the third world countries on
this issue? And which countries have agreed to extend
their cooperation?

[English]

SHRI PRITHVIRAJ CHAVAN: Madam, | would like to
very humbly submit that the Copenhagen Conference
under the UN Framework Convention on Climate Change
is a different track which is being handled by the Ministry
of Environment and Forests. The WCC was only a science-
based conference where collecting data, analyzing data,
building tools to predict data accurately, increasing the
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resolution of data collection, etc., were discussed. It was
about the cooperation of various agencies and various

nations to study the complex phenomenon of weather. His....

a very complex science phenomenon, all of us are agreed.
I can tell you what has been decided. This will have an
important impact on the .Copenhagen Conference which
is going to take place, which is on the climate change and
the other aspects, a subject which the House is going to
discuss tomorrow in detail. This particular conference was
a science-based conference. It talks about cooperation
among various agencies and nations.

[Translation]

SHRI REWATI RAMAN SINGH: Madam, the hon.
Minister has not given reply to my question.

MADAM SPEAKER: You have said enough, it will be
discussed in detail tomorrow.

SHRI NITYANANDA PRADHAN: Madam, | would
fike to know from the hon. Minister as to what the stand of
Government of India is going to be in the Copenhagen
Conference. The Minister shouid have spoken in detail on
what the reaction of other developing countries was.
Nothing is coming out from the Union Government as to
‘what stand it is going to take in the Copenhagen
Conference. May | request the hon. Minister to spell it out?

SHRI PRITHVIRAJ CHAVAN: Madam, this question
is addressed to the Minister of Earth Sciences. The
Copenhagen Conference is being dealt with, as | said
earlier also, by the Ministry of Environment and Forests. |
think here is a detailed discussion on this subject tomorrow
and | think the Minister will tell you what India's stand is
going to be at Copenhagen.

DR. KAKOLI. GHOSH DASTIDAR: Madam, | would
like to find out from the Minister regarding the Global
Framework for Climate Services that was decided upon in
the Geneva Conference. As we all know, the world is
passing through a very serious phase of climate change
in which the suspended patrticles in the air including the
gaseous contents and carbon emissions is resulting in
serious damage to the global atmosphere. Coming close
to our country, it is affecting adversely our ecosystem and
we understand that the glacier that is feeding our Ganges
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is melting very slowly and steadily. Within the next ten
years we will have no water in the Ganges. Nearly as

_million people live by this river, there will be no water

supply for them, their livestock and industry. What is the
Government doing in this regard? Secondly, the
Sunderbans, which is the home of the Royal Bengal Tiger,
is going to be inundated and about 40 lakhs of people are
going to be washed away when the water level rises by
four metres very shortly, What steps is the Government
taking in this regard?

SHRI PRITHVIRAJ CHAVAN: Two questions have
been asked about the impact of climate change. | would
again submit that this is going to be discussed tomorrow.
But | can "tell you that the Government of India has
launched National Action Plan for Climate Change and
one of the eight Missions out of that Action Plan is a
National Mission for Sustaining Himalayan Eco-System
and that would study glaciers in great detall and will
create science and mitigations, strategy.

MADAM SPEAKER: Now, the Question Hour is over.

WRITTEN ANSWERS TO QUESTIONS
[English]
Cooperation with African Countries

*184, SHRI M. SREENIVASULU REDDY: Wil the
Minister of EXTERNAL AFFAIRS be pleased to state:

(a) whether a need has been felt to inject fresh
dynamism into India's cooperation with African countries
like Namibia; and

(b) - if so, the details of the agreements recently
signed by India with these countries including Namibia?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI S.M.
KRISHNA): (a) and (b) India's relations with African countries
including Namibia have always been marked by warm
friendship and cooperation for mutual benefit. Our
cooperation has been in keeping with the priorities set out
by African countries in their developmental efforts. An
impetus was given to our cooperation by organizing the
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first India-Africa Forum Summit in New Delhi on 8 and 9
April, 2008. At the Summit, the following important decisions
were taken.

(i)

(i)

(iii)

(iv)

(vi)

Duty Free Tariff Preferences (DFTP) for exports
from Least Developed Countries of Africa;

Additional Lines of Credit amounting to $5.4

billion, both bilaterally and to the Regional

Economic Communities of Africa;

Grant in Aid in excess of $500 million over the
next 6-6 years for implementing projects in critical
areas focusing on human resource development
and capacity building;

Doubling of India's longterm scholarships for
undergraduates, postgraduates and higher
courses from the current 244 for Africa to 488 per
year;

Increasing the number of training slots under our
technical assistance programmes from 1100
annually to 1600 every year for Africa; and

The establishment of an India-Africa Volunteer
Corps relating to development work through
identification of projects in the areas of public
health,
empowerment,

informal education and women's

We are in the process of impleménting the decisions
of the Summit multilaterally as well as bilaterally. The

Agreements and MoUs signed with various African countries
in 2009 including Namibia were:

Benin:

Protocol on Foreign Office Consuitations;

India-Benin Joint Commission on Political,
Economic, Scientific, Cultural and Technical
Cooperation

Cape Verde:

Protocol on Foreign Office Consultations

Democratic Republic of the Congo:

Cultural Cooperation Agreement

DECEMBER 02, 2009
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Protocol on Foreign Office Consuitations

Agreement on Political, Economic, Scientific,
Cultural and Technical Cooperation:

Protocol on Foreign Office Consultations

Mauritius :

MoU on setting up of Public Key Infrastructure
(PKI) in Mauritius based on Indian PK| model;

Protocol on the Sale of Navigational Charts;

Agreement on Cooperation for the establishment
of telemetry, tracking and tele-command station

. for satellites and launch vehicles and for coopera-

Namibia:

tion in the fields of space research, science and
applications;

MoU for the sharing of e-procurement platform of
Government of Andhra Pradesh with Mauritius;

MoU on Plant Health Cooperation.

Agreement on Cooperatidn in Peaceful Uses of
nuclear Energy;

Agreement on Cooperation in the field of Defence;

MoU on Cooperation in the field of Geology and

- Mineral Resources;

*185.

MoU on Exemption from Visa Requirement for
Holders of Diplomatic and Official Passports and;

Country Agreement on Namibian accession to
Pan-African e-Network Project.

Polytechnid Training Programme

SHRI SUBHASH BAPURAO WANKHEDE:
SHRI MADAN LAL SHARMA:

Will the Minister of HUMAN RESOURCE DEVELOP-
MENT be pleased to state:
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(a) whether the Government proposes to re-launch
polytechnic training programme in the country;

(b) if so, the details thereof and the modalities worked
out for the purpose;

(c). the details of the pattern of funding to the States
for this purpose; and

(d) the steps taken by the Government in this regard
and the progress made so far as a resuit thereof? -

THE MINISTER OF HUMAN RESOURCE DEVELOP-
MENT (SHRI KAPIL SIBAL): (a) to (d) No, Madam.

The Government of India has already launched in
2008-09, a new Plan Scheme called "Community
Development Through Polytechnics” in the existing
Polytechnics, for offering short term non formal skill
development courses in various fields to the local community.
This new Scheme is implemented through selected, AICTE
approved Polytechnics. Selected Polytechnics offer these
training courses in their premises, as well as through 5-10
extension centres, in nearby locations. Courses under the
Scheme are offered free of cost to the participants. There
is no restriction of age and qualification for participants in
these courses. The Scheme is fully funded by the
Government of India. As per the Scheme's norms, a one
time Non-recurring Grants-in-aid of Rs 20.00 lakh (for new
Polytechnics) and annual Recurring Grants-in-aid upto a
maximum of Rs 17.00 lakh is provided directly to the
selected Institutions, to implement the Scheme. During the
Xl Plan Period, a sum of Rs. 738 crores has been allocated
by the Government of India for this Scheme. As on 30th
November, 2008, 703 polytechnics have been selected for
implementing the Scheme.

[Translation]
Ban on Polythene Bags

*188. SHRI SAJJAN VERMA:
SHRI RADHA MOHAN SINGH:
Will the Minister of ENVIRONMENT AND FORESTS
be pleased to state:

(a) whether the Union Government proposes to
impose a ban on polythene bags and disposable items
made of substandard plastic in the country;
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(b) if so, the details thereof;

(¢) whether any norms/guidelines have been
issued by the Union Government in this regard;

(d) if so, the details thereof;

(e) whether similar guidelines have also been
issued to the State Governments in the matter; and

{fy  if so, the details thereof and the reaction of the
State Governments thereto?

THE MINISTER OF STATE OF THE MINISTRY
OF ENVIRONMENT AND FORESTS (SHRI JAIRAM
RAMESH): (a) to (f) No proposal for a complete ban on the
use of polythene bags and disposable items made of
plastic i under consideration of the Central Government.
However, in some of the hill stations and tourist and
pilgrimage places, use of plastic carry bags has been
prohibited/restricted by the State Governments/ Local
Authorities.

The Central Government has notified Recycled
Plastics Manufacture and Usage Rules, 1999 (amended
in 2003). to regulate the use and manufacture of plastic
carry bags, containers and recycling of plastics wastes. As
per these rules:

(i) Carry bags and containers made of virgin plastic
shall be in natural shade or white.

(i)  No person shall manufacture, stock, distribute or sell
carry bags made of virgin or recycled plastic bags
which are less than less than 8" x 12"in size and 20
micron in thickness.

(iii) No vendor shall use carry bags or containers made
of recycled plastic for storing, carrying, dispensing,
or packaging of food stuffs.

(iv) Carry bags and containers made of recycled plastic
and used for purpose other than storing and
packaging foodstuffs shall be manufactured as per
the specifications of the Bureau of Indian Standards
(BIS).

(v) The recycling of plastics shall be undertaken in
accordance with specifications of the BIS.
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vi}  Manufacturing and recycling of plastic wastes is to
be undertaken only by units registered with State
Pollution Control Boards/ Commiitees.

Several States have prescribed stricter norms with
regard to thickness of plastic carry bags ranging from 30
to 70 microns. Some States have banned the use of
plastic bags in certain tourist or public places.

The Ministry of Environment & Forests has notified
draft Plastics (Manufacture, Usage and Waste manage-
ment) Rules, 2009, on 17* September 2009 inviting public
comments. The provisions of these draft Rules include
increasing the minimum prescribed thickness and size of
the plastic carry bags, prohibition of manufacture of non-
recyclable laminated plastic/metallic pouches and
multilayered packaging, and other non-recyclable plastics
etc. These rules will be finalized after taking into
consideration the comments received.

Coal Deposits

*189. SHRI YASHBANT LAGURI:
SHRI SUDARSHAN BHAGAT:
Will the Minister of COAL be pleased to state:
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(a) the quantum of coal deposits in each coal
producing States at present;

(b) the production target set and achieved for
various grades of coal during each of the last three years
and the current year, company - wise:

{(c) the share of public sector and private sector in
coal mining work and the profit earned by them during the
said period;

(d)  whether there has been shortfall in production
of coal by these companies during the said period; and

(ey if so, the steps taken by the Government to
increase production of coal in the country?

THE MINISTER OF STATE OF THE MINISTRY OF
COAL AND MINISTER OF STATE OF THE MINISTRY OF
STATISTICS AND PROGRAMME IMPLEMENTATION (SHRI
SHRIPRAKASH JAISWAL): (a) As per Geological Survey
of India (GSl), the estimated total geological resources of
coal in the country as on 1.4.2009 stand at 267.21 billion
tonnes (bt). State-wise geological resource position is
furnished in the table below:

(in Million Tonnes)

State Geological Resources of Coal

Proved Indicated - Inferred Total
1 2 3 4 5
West Bengal 11653 11603 507 28327
Jharkhand 39480 30894 6338 76712
Bihar 0 0 160 160
Madhya Pradesh 8041 10295 ' 2645 20981
Chhattisgarh 10910 29192 4381 44483
Uttar Pradesh 866 196 | 0 1062
Maharashtra 5255 2907 1992 10154
Orissa 19944 31484 13799 65227
Andhra Pradesh 9194 6748 2985 18927
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1 2 3 4 5
Sikkim 0 58 43 101
Assam 348 36 3 387
Arunachal Pradesh 31 40 19 90
Tota! 105820 123470 37920 267210

~(b) The details of production target set and (¢) The details of share of public sector and
(vas yoars and the urtant yoar, company-wiss i gven  P1Vale sector in Goal mining work fproducton fs given
‘in the enclosed statement. '

{million tonnes)

Company 2006-07 2007-08 2008-09
Public Sector: 400.39 (92.92%) . 422.166 (92.36%) 450.108 (91.31%)
(i) Coal India Limited (CIL) 360.91 379.459 403.732
(il)  Singareni Collieries Co. Ltd. (SCCL) 37.71 40.604 44.542
(ili) Others * 1.77 2.103 1.834
Private Sector 30.49 ( 7.08%) 34.916 (7.64%) 42,837 ( 8.69%)
Total (All India) 430.89 (100%) 457.082 (100.00%) 492,945 (100.00%)

*JKML- Jammu Kashimir Mineral Limited, JSMDCL- Jharkhand State Mineral Development Corporation Limited, DVC- Damodar Valley
Corporation, 1ISCO- Indian Iron & Steei Company, APMDTCL- Arunachal Pradesh Mineral Development & Trading Corporation Limited. The
contributions trom other Public Sector companies is about 0.5% of the total production from PSUs.

The profit earned by Private sector is not  ,rfit earned (before tax) by CIL and SCCL are given
available with the Ministry. However, the details of below:

(Rs. in crores)

Company 2006-07 2007-08 2008-09 Provisional up to
September' 09
CiL 802.46 8738.46 5744.10 3615.58
SCCL 117.20 290.12 ' 248.32 231.38
(After Tax)

(d) and (e) The production targets and actual achievement of coal production by various companies is furnished
below:

Company 2006-07 2007-08 2008-09 2009-10
Target Actual Target Actual Target Actual Target
1 2 3 4 5 6 7 8

Coal India Limited (CIL) 363.81 360.93 (99.2%) 384.51 379.46 (98.7%) 405.00 403.73 (99.7%) 435.00




43 Written Answers DECEMBER 02, 2009 to Questions 44
1 2 3 4 5 6 7 8
Singareni Collieries Co. 37.50 37.71 (100.6%) 38.04 40.80 {106.7%) 41.50 44.54 (107.3%) 44.50
Ltd.(SCCL)

. Others 28.80 32 03 (111.2%) 37.95 37.02 (97.5%) 50.79  44.49 (87.6%) 52.83
All India Total 430.10 430.83 (100.2%) 460.50 457.08 (99.3%) 497.29 492,76 (99.1%) 532.33

The shortfall in coal production in the last three
years has been marginal in case of CIL.. However, Coal
India Limited has taken the following steps to increase
production of coal:

134 New mining projects are envisaged to be taken
up during the XlI Plan. For an ultimate capacity of
about 368 Million tonnes per annum (Mtpa) with an
envisaged capital investment of about Rs. 35772
Crore. By the terminal year (2011-12) of X! Plan
envisaged production from 54 of these projects would
be around 102 Mtpa.

Improvement in equipment utilization.

Timely implementation of projects.

All new mines being planned with mechanization.

Ihcreasing productivity in both underground and
opencast mines.

Vigorous monitoring of implementation of projects.

Similarly SCCL has envisaged to take up 36 new
projects "during the XI Pian for an ultimate capacity of
about 61 Mtpa with an estimated investment of about Rs.
4574 Crore. The envisaged production from new projects
in the terminal year 2011-12 of the X! Plan is 28.58 Mt
from 27 projects.

Besides the contribution from coal PSUs, Government
has allotted 208 coal blocks to both Public and Private
Sector companies whose contribution is envisaged to be
104 Mt in 2011-12.

Statement

(In million tonnes)

Company 2008-07 2007-08- 2008-09 2009-10
Target Actual Target Actual Target Actual Target
1 2 3 4 5 6 7 8

Coal india Limited (CIL)
Coking Coal
Steel G:iéde-l 0.30 0.127 0.14 0.083 0.26 0.075 0.10
Steel Grade-I! 0.35 ' 0.559 1.07 (.).282 1.10 0.960 0.40
Semi-Coking-| 0.24 0.182 0.24 0.181 0.19 0.169 0.20
Washery Grade-| 0.51 0.291 0.26 0.471 0.38 0.318 0.50
Washery Grade-ll 2.18 2.052 1.49 1.976 0.98 1.706 1.32
Washery Grade-lll 5.35 6.011 4.10 6.180 4.65 6.621 4.60




45 Written Answers AGRAHAYANA 11, 1931 (SAKA) to Questions 46

1 2 3 4 5 6 7 8
Washery Grade-1V 11.40 15.034 9.95 16.964 10.58 16.685 12.16
Semi Low Volatile 0.15 0.031 0.05 0.026 0.03 0.008 0.03
Non Linked Washery 0.05 0.84 ’ 8.03 8.64
Sub-Total ClL(coking) 20.53 24,287 18.14 26,163 26.20 26.542 27.95

Non-coking Coal

Grade A 4,23 4,958 4,38 4.901 4.01 3.539 3.85

Grade B 24.64 20.394 24.98 2t.375 22.14 22.708 22.12
Grade C 44.99 41,241 45.28 41.795 42.95 40.262 44.34
Grade D 38.77 32.912 41.64 34.689 42,76 34.681 43.47
Grade E 78.91 84.127 84.14 89.363 89.22 96.699 93.57
Grade F 151.75 152,994 165.82 161.171 177.72 179.299 199.70
Grade G - 0.000 0.13 0.002 0.00 0.000 0.00
Sub-Total CIL (non-coking) 343.28 336.626 366.37 353.296 378.80 377.188 407.05
Sub-Total CIL(Coking+ 363.81 360.913 384.51 379.459 405.00 403.730 435.00
Non-coking]

Singareni Colilieries Company Limited (SCCL)
Coking coal: No Coking coal production

Non-coking Coal

Grade A 0.00 0.00 0.00 0.00 0.00 0.00 0.00
Grade B 0.61 0.382 0.65 0.547 0.99 0.752 0.97
Grade C 5.90 6.047 8.88 7.181 7.40 7.083 5.85
Grade D 8.86 7.256 9.40 7.094 8.39 8.013 12.99
Grade E 16.26 13.928 10.00 12,883 14.29 14.326 12.89
Grade F 4.39 7.012 8.56 11,820 9.53 13.231 11.25
Grade G 1.48 3.050 0.55 1.077 0.90 ,1.071 0.55
Ungraded 0.00 0.032 0.00 0.002 0.00 0.100 0.00 B
Sub-Total SCCL 37.50 37.707 38.04 40.604- 41.50 44.546 44.50

(non-coking)
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1 2 3 4 5 6 7 8

Others(grade-wise distribution is not available)

Coking Coal 7.18 7.81 7.20 8.29 7.70 8.27 8.00

Non-coking Coal 21.62 24.22 30.75 28.73 43.09 36.22 44.83

Sub-Total Others 28.80 32.08 37.95 37.02 50.79 44.49 52.83

(coking+non-coking)

Grand Total (All India) 430.10 430.83 460.50 457.08 497.29 492.76 532.33

Accidents in Coal Mines and other relief provided to the family of the deceased
miners and the pending claims, State-wise; and

*190. SHRI DEORAJ SINGH PATEL.: Will the Minister )

of COAL be pleased to state: (d) the effective measures taken by the Govern-
ment in this regard?
s of .

(azi ' the |deTauls : lthe hnurlnber of accidents that THE MINISTER OF STATE OF THE MINISTRY OF
occurred in coal mines during the last three year.s and the COAL AND MINISTER OF STATE OF THE MINISTRY OF
Cl.Jrrent year and the reasons therefor, State-wise, year- STATISTICS AND PROGRAMME IMPLEMENTATION (SHRI
wises SHRIPRAKASH JAISWAL): (a) and (b) The details of

(b)  the number of miners who died/injured in these number of accidents that occurred in coa! mines during
accidents during the said period, State-wise and year- the last three years and current year (up to October 2009)
wise: and the persons died / injured and reasons thereof, state-

wise, year-wise as obtained from the Ministry of Labour &

(c) the details of the compensation/employment Employment (MoL&E) are as under:

State Year No. of Person Person Serious Serious Cause
Fatal Killed Injured Accidents Injuries
Accidents
1 2 3 4 5 6 7 8
Assam 2006 0 0 0 0 0
2007 0 0 0 0 0
2008 2 7 14 "0 14 Fall of Objects,
2009 1 1 0 0 0 Rope Hautage, Fall
of sides,
Andhra Pradesh 2006 16 19 5 557 565
Conveyors,
2008 15 16 1 401 405 Machines, Fall of
2009 13 15 5 225 231 Overhangs, Fall of
' . Obijects incl. Rolling
Chhattisgarh 2006 3 3 0 46 46 Objects, Rope
2007 11 11 2 40 43 Haulage, Fall of
2008 11 11 14 27 27 Roof, Drilling
2009 10 10 5 16 1 Machine, Crushing
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1 2 3 4 5 6 7 8
Gujarat 2006 0 0 0 1 1
2007 1 1 0 0 0
2008 3 3 0 ] ] & Screening Plants,
Shovel, Draglines,
2009 1 1 0 0 Frontend Loader,
Jharkhand 2006 25 75 3 62 66 Explosion / Ignition
of Gas / Dust,
2007 20 22 1 105 107 —_
Drowning in Water,
2008 16 16 0 79 81 Electrical accidents,
2009 21 25 3 41 44 Wheeled, Fall of
ersons on the
Madhya Pradesh 2006 15 16 5 46 51 P
same level,
2007 11 11 1 59 61 Premature Collapse
2008 12 19 0 39 40 of Workings /
2009 6 6 1 o1 04 Pillars, Dumpers,
v Influx of Gas, Other
Maharashtra 2006 6 6 0 34 36 HEMM, Loading
2007 8 8 0 34 35 Machines, Wheeled
2008 10 10 0 21 21 Trackless (Truck,
Tanker, etc.), Fall of
2009 4 6 C 16 16 persons from height
Orissa 2006 2 2 0 12 20 ! into Depth,
2007 4 4 0 8 8 Qutbreak of Fire or
Spontaneous
2008 4 4 0 5 5 Heating, Overhead
2009 2 2 0 2 2 lines, Flying Pieces
Tamil Nadu 2006 5 5 0 4 4 (Except due to
Explosive), Solid
2007 2 2 0 1 ! Blasting Projectiles
2008 2 2 1 2 3 etc.
2009 3 3 0 5 6
Uttar Pradesh 2006 0 0 0 3 3
2007 3 3 0 2 2
2008 2 2 0 2 2
2009 2 2 0 1 1
West Bengal 2006 6 11 1 96 99
2007 5 5 3 107 119
2008 10 10 0 88 89
2009 6 7 0 43 44
Total 311 394 65 2818 2918
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{¢) In all the seven states where coal mines are

operated by CIL, the following bensefits are given to the
next of kin of the deceased in case of mine accident.

1.

Payment of compensation under Workmen Compen-
sation Act, 1923.

7. CIL now provides a Special Relief / Ex-gratia
package of Rs. 5 Lakhs to the direct dependent of
the employee who dies in any mine accidents arising
out of and in course of employment, which is in
addition to the amount payable under Workmen
Compensation Act-1923.

2. Ex-gratia payment of Rs 45000/- (As per NCWA-VIII) . ) )
. 8.  Gratuity on the basis of the length of service, P.F as
to the family of the deceased.
per CMPF rule, encashment of EL and Payment of
3. Life Cover Scheme of Rs. 40,000/~ (revised from Rs Pension as per CMPS, 1998 are paid in addition to
30000 w.e.f 01.01.2005) to the family of the deceased. the above compensations.
4. Immediate payment for funeral expenses and There were no pending cases for payment of
transport etc. to the family of deceased. compensation under Workmen Compensation Act, 1923
_ o . except few recent fatal accidents where compensation
5. Employment is offered to eligible kin of the deceased. payment is under process. However, there were some
6. In case there is no eligible person for employment cases where employment due to various reasons are
monetary compensation per month is paid to the pending. The list of such pending cases regarding
family of the deceased. employment for last 2 years are given below.
Company State Year Number of pending Reasons
cases of employment on
compassionate ground for
over six months after
date of accident
ECL West Bengal /Jharkhand 2008 1 Claim not received from the legal
dependent.
2009 Nil
BCCL Jharkhand /West Bengal 2008 1 Claim not received from the legai
dependent.
2009 Nil
WCL Madhya Pradesh / 2008 1 Not provided due to over age of the
legal dependant.

Uttar Pradesh ‘ 2009 4 In 3 cases claim not received from
legal dependents and one case due
to tamily dispute over employment.

SECL Chhattisgarh / 2008 1 Not applied for employment due to

Madhya Pradesh family dispute over employment

2009 2 Claim application not received from
legal dependent. .
NEC Assam 2008 1 Dependent's wife died and both the
children are minor.
2009 Ni
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Details of terminal benefits payable to the family
members of employees died due to fatal accident in SCCL
are as under:

1. Gratuity - At present the Gratuity payable is Rs.3.5

lakh.

2. Refund of CMPF - Total employees + employer's
contributions + interest.

3. Pension - Pension as per Coal Mines Pension
Scheme.

4, Group Insurance Scheme - Rs.60, 000/- -

5. Janata Personnel Accident Insurance Scheme
(JPAIS) - Rs.1,00,000/-

6. Ex-gratia as per NCWA-VII! - Rs.45,000/-

7. Family Benefit Insurance Scheme (FBIS)(death) -
~ Rs. 10,000/- + accumulations with 6% interest.

8. Workmen Compensation - Compensation will be
paid depending upon the monthly wages last drawn
by the deceased workmen as per the Workmen
Compensation Act 1923.

9. Payment of special Ex-gratia as per NCWA - Rs.5.00
lakh will be paid to the kin of employee

10.1 Dependant employment to the wife or dependant
Son/Son-in-Law of ex-employee OR

10.2 Monthly Monetary Compensation (MMC) to the wife
of ex-employee @ Rs.6,000/- p.m. till her death/re-
marriage/attaining the age of 60 years in lieu of
dependant employment OR

10.3 Lumpsum amount of Rs.5.00 lakh to the dependants
of ex-emplyee in lieu of dependant employment/
MMC.

The monetary compensation has been paid to all the
dependants of the deceased including contract iabour in
SCCL and there is no case pending for payment of
monetary compensation in the state of Andhra Pradesh.

(d)  Ministry of Labour and Employment (MOLE)
through the Directorate General of Mines Safety (DGMS)
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is responsible for monitoring and enforcing safety in coal
mines as per the provisions of the Mines Act 1952. Coal
mine operators are responsible for compliance of safety
standards in mines as per the Mines Act 1952 and the
Rules and Regulations thereunder. Safety performance
monitoring is a continuous process and DGMS is the
nodal agency for prescribing the standards of safety in
coal mines. Safety circulars are issued by DGMS taking
into account the necessary improvements in safety
standards and Coal Mines Regulations (CMR) are
amended from time to time incorporating the necessary
changes' in safety standards on the basis, of observations
made during safety inspections and recommendations of
various safety committees and courts of enquiries. All the
major accidents / fatal accidents are enquired in detail by
the mine management as well as DGMS. Government
also constitutes Court of enquiry depending on the severity
of the accidents under the provision of Mines Act 1952.
Persons. found guilty are prosecuted by the government
and mine management also takes disciplinary action
against the guilty. Tripartite safety committees comprising
of mine management, Trade Unions (TUs) and DGMS
officials review and monitor the safety standards in mines
and make recommendations. At national level the safety
aspects of coal mines in the country are reviewed
periodically by a Standing Committee on Safety in Coal
Mines under the Chairmanship of Minister of Coal. Based
on the decisions taken in various meetings coal companies
are taking following action:

. Regular safety audit of mines and risk assessment to
mitigate the potential dangers

. Filling up statutory vacancies on priority for effective
safety monitoring

. Safety monitoring through multi-disciplinary Internal
Safety Organization (ISO)

. Workers participation in safety management

«  Thrust on training & retraining of supervisors and
workmen including contractor's workers

. Scientific roof support systems based on rock-mass-

rating
~N
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e Regular monitoring of mine environment for detecting
inflammable and noxious gases

. Mechanization of mining operations

National Mission for Sustaining
Himalayan Eco-system

*191. DR KIRODI| LAL MEENA:
SHRI NAVEEN JINDAL:
Will the Minister of SCIENCE AND TECHNOLOGY
be pleased to state:

(a) whether the National Mission for sustaining
Himalayan Eco-system has been finalised;

(b) if so, the details thereof including the aims and
objectives of the Mission; and

(c) if not, the reasons therefor and the time by
which the action plan for the said Mission is likely to be
finalised?

THE MINISTER OF STATE OF THE MINISTRY OF
SCIENCE AND TECHNOLOGY; MINISTER OF STATE OF
THE MINISTRY OF EARTH SCIENCES; MINISTER OF
STATE IN THE PRIME MINISTER'S OFFICE; MINISTER
OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS; AND MINISTER OF STATE
IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI
PRITHVIRAJ CHAVAN): (a) to (¢) No, Madam. The National
Mission for Sustaining Himalayan Ecosystem (NMSHE)
has been accorded an in-principle approval by the PM's
Council on Climate Change. The Mission document
will be finalised after taking into account suggestions/
inputs received from various Ministries/Members of
the PM's Council and in consultation with relevant
Ministries.

The Primary aims and objectives of the Mission
include:

l. Building national strength in the domains of human
and knowledge capacities, institutional capacities,
capacities for evidence based policy building and
governance; and continuous self \Ielarning for
balancing between forces of Nature and actions of
mankind.
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I Networking of knowledge institutions engaged in
research on Himalayan Ecosystem and develop a
coherent data base on the geological, hydrological,
biological and socio-cultural dimensions including
traditional knowledge systems on preservation and
conservation of the ecosystem.

lIl.  Detecting and decoupling natural and anthropogenic
induced signals of global environmental changes in
mountain ecosystems and predict future trends on
potential impacts of climate change on the Himalayan
ecosystem with a sound Science & Technology
backup.

IV. Assessing the socio-economic and ecological -
consequences of global environmental change and
design appropriate strategies for growth in the
ecénomy of the mountain regions and the lowiand
systems dependent on mountain resources in the
region.

V.  Studying traditional knowledge systems for community
participation in adaptation, mitigation and coping
mechanisms inclusive of farming and traditional
health care systems.

VI. Evaluating policy alternatives for regional develop-
ment plans towards sustainable tourism development,
water and other natural resource management for
mountain ecosystems in the region.

VIl. Creating awareness amongst stakeholders in the
region for including them in the design and
implementation of the programme.

VHI. Developing regional cooperation with neighboring
countries, to generate a strong data base through
monitoring and analysis, to eventually create a
knowledge base for policy interventions.

[English]
Bio-diversity Boards in States

*192. SHRI P.C. GADDIGOUDAR: Will the Minister of
ENVIRONMENT AND FORESTS be pleased to state:

(a) whether Bio-diversity Boards have been
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constituted in all the States under the Biological Diversity

Act, 2002;
(b) if so, the details thereof;

(c) whether the Union Government has received

complaints regarding the functioning of some of the State.

Boards including Karnataka;

(d) if so, the details thereof énd the action taken by
the Union Government thereon; and

(e) the steps taken/proposed to be takento re-vitalise
the afforestation programmes being implemented in various
States including Karnataka?

THE MINISTER OF STATE -OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI JAIRAM RAMESH):
(a) and (b) Under the provisions of the Biological Diversity
~ Act 2002, so far the State Biodiversity Boards have been
constituted in twenty two States. The States are: Andhra
Pradesh, Arunachal Pradesh, Chhattisgarh, Goa, Gujarat,
Haryana, Himachal Pradesh, Jharkhand, Karnataka, Kel_'alaf

Madhya Pradesh, Manipur, Mizoranﬁ, Nagalénd, Orissa,
Punjab, Sikkim, Tamil Nadu, Tripura, Uttarakhand, Uttar

Pradesh and West Bengal.
(¢) No, Madam.
(d) Does not arise.

(e) Several steps have been taken to revitalise the
afforestation programmes implémented in various States
including Karnataka. These include: approval of 796 projects
of Forest Development Agencies as on 30.10.2009 covering
an area of 1.65 million hectares under the National
Afforestation Programme; operationalising two new Eco-
Task Force (ETF) battalions for ecorestoration of degraded
areaé in Assam, in addition to supporting the existing four
ETF battalions in the country; mooting of a new scheme for
afforestation involving Panchayati Raj Institutions; various
afforestation schemes of the State Governments; tree
planting activities under several schemes of the Central
Government, notably National Rural Employment Guararitee
Scheme; Greening of six million hectares of degraded
forests under the National Mission on Green India, one of
the eight Missions under the National Action Plan on
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- Climate Change; introduction of a new state plan scheme

during 2009-10 on. 'Additional -Central Assistance for
Accelerated Programme of Restoration and Regeneration
of Forest Cover"; and implementation of many externally-
aided projects on afforestation of degraded forests in a
number of states including Kamataka.v ‘

Space Programme

*193. SHRI P.T. THOMAS: Will the PRIME MINISTER
be pleased to state: ' ' :

(a) whether the indian Space Research Organisation
(ISRO) has chalked out any roadmap for the future;

{b) . if so, the details thereof;
(c) the extent of indigenisation proposed; and
(d) the benefits likely to accrue as a resuit thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
SCIENCE AND TECHNOLOGY; MINISTER OF STATE OF
THE MINISTRY OF EARTH SCIENCES; MINISTER OF
STATE IN THE PRIME MINISTER'S OFFICE; MINISTER OF
STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS; AND MINISTER OF STATE
IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI
PRITHVIRAJ CHAVAN): (a) Yes, Madam. '

(b) The overall thrust of the Space programme for
the future (next decade) is to sustain and strengthen the
Space based services' in -a self-reliant manner towards
national development and develop space technology
capabilities in the areas of advanced satellites, launch
vehicles and associated ground segments. The programme
also envisages enhancing the capabilities in the areas of

satellite communication, navigation, earth observation and

human space flight, in addition to pursuing research in
space science, astronomy and planetary exploration.

(c) Currenfly, the design, development, fabrication,
integration and testing of the satellites and launch vehicles
are carried out indigenously to a large extent, except for a
few components which are imported. To further enhance
the extent of indigenization, it is planned to develop critical
space qualified electronic components and space grade
materials, in a phased manner.
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(d) The benefits likely to accrue from the Space
Programme for nexf decade are in terms of enhanced
satellite based tele-communication and broadcasting
services, support to management of natural resources and
disasters, navigation and positioning services, distance

education and healthcare services, rural development '

support, climate and environment research.
Setting up of NITs

*194. SHRI BISHNU PADA RAY:
SHRI KALIKESH NARAYAN SINGH DEO:
Will the Minister of HUMAN RESOURCE DEVELOP-
MENT be pleased to state:

(a) whether the National Institutes of Technology
(NiTs) have been set up in all the States/Union Territories;

(b) if so, the details thereof;

{c) if not, whether the Government proposes to set
up more NITs in the country including in Andaman and
Nicobar Islands;

(d) if so, the details thereof:

{e) whether NITs have succeeded in establishing
their space in the -prevailing technical and educational
environment; and

(fy if so, the details thereof?

THE MINISTER OF HUMAN RESOURCE DEVELOP-
" MENT (SHRI KAPIL SIBAL): (a) and (b) At present, ther~
are 20 National Institutes of Technology (NITs) located at
Agartala (Tripura), Allahabad (Uttar Pradesh), Bhopal
(Madhya Pradesh), Calicut (Kerala), Durgapur (West
Bengal), Hamirpur (Himahcal Pradesh), Jaipur (Rajasthan),
Jalandhar (Punjab), Jamshedpur (Jharkhand), Kurukshetra
(Haryana), Nagpur (Maharashtra), Patna (Bihar), Raipur
(Chhattisgarh), Rourkela (Orissa), Silchar (Assam), Srinagar
(Jammu and Kashmir), Surat (Gujarat), Surathkal
(Karnataka), Tiruchirapalli (Tamil Nadu) and Warangal
(Andhra Pradesh).

{c) and (d) Government of India has taken a decision
to open 10 new National Institutes of Technology (NITs), as
per provision made in the 11th Five Year Plan document.

DECEMBER 02, 2009

) Questions 60

Union Cabinet has since approved the proposal for setting
up of these 10 new NITs in the States/UTs viz (i) Arunachal
Pradesh, (i) Manipur, (i) Meghalaya, (iv) Mizoram, (v)
Nagaland, (vi) Goa (which will also cater to UTs of Daman
and Diu, Dadra and Nagar Haveli and Lakshadweep), (vii)
Puducherry (which will cater to Andaman and Nicobar
Islands also), (viii) Sikkim, (ix) Delhi (which will also cater
to Chandigarh), and (x) Uttarakhand.

(e) and (1) It was envisaged by the Government of india
that setting up of NITs will provide a boost to the spread
of Technical Education in our Country. The 20 NITs, have
been brbught under an umbrella legislation viz. National
Institutes of Technology Act, 2007 (29 of 2007), which
declares these Institutions as ‘Institutions .of National
Importance’. After the setting up of the 10 new NITs, the
students from all over the Country will get adequate scope .
of pursuing technical education, it will also provide immense
scope to the hitherto deprived students of the weaker
sections’of the society. Therefore, it is quite clear that the
NITs have brought out a radical change and opened up

‘greater vistas for the talented students throughout the

Country.

Setting up of Central
Madarsa Board

*195. SHRI RAJNATH SINGH:
SHRI SHAILENDRA KUMAR:
Will the Minister of HUMAN RESOURCE DEVELOP-
MENT be pleased to state:

{a) whether Madarsa Boards exist in various States:
(b) if so, the details thereof;

{c) whether setting up of a Central Madarsa Board
has been opposed to by various stakeholders; and

(d) if so, the details thereof and the reaction of the
Government thereto?

THE MINISTER OF HUMAN RESOURCE DEVELOP-
MENT (SHRI KAPIL SIBAL): (a) and {b) Yes, Madam. There
are Madrasa Boards in the States of Assam, Bihar, West
Bengal, Madhya Pradesh, Orissa, Rajasthan, Chhattisgarh
and Uttar Pradesh.
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(c) and (d) The proposal in regard to establishing a
Central Madrasa Board, through an Act of Parliament, for
standardizing the education in modern subjects of Science,
Maths, etc. which are non-theological, was proposed in a
report of a National Conference organized by the National
Commission for Minority Educational Institutions (NCMEI).
Since it is not a proposal initiated by the Government, any
decision in this regard shall be taken only in the event of
there being consensus among all stakeholders.

Regeneration of Forest Cover

*196. SHRI VARUN GANDHL:
SHR! GAJANAN D. BABAR:
Will the Minister of ENVIRONMENT AND FORESTS be
pleased to state:

(a) whether the Government has launched a major
programme to regenerate the forest cover of the country;

(o) if so, the details thereof including the forest cover
of the country at present, State-wise;

" (c) whether the Government proposes to involve all
stakeholders including the private sector for regeneration
of forest cover; and

(d) if so, the details thereof including the potential
area explored for the purpose?

THE MINISTER OF STATE OF THE MINISTRY
OF ENVIRONMENT AND FORESTS (SHRI JAIRAM
RAMESH) : (a) and (b) Yes, Madam. The recent initiatives
of Government are:

(i)  Additional Central Assistance for Accelerated
Programme of Restoration and .Regeneration of
Forest Cover, a new State plan scheme
introduced in the Union Budget of 2009-10 with
an allocation of Rs. 500 crore.

(i) Convergence of government programmes of
NREGS and afforestation and related schemes
of the Ministry of Environment and Forests

(i) Strengthening of National Afforestation
Programme being imptemented for regeneratich
of degraded forests and adjoining areas through
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the Joint Forest Management (JFM) frame-
work

(iv) Issuance of Guidelines for operationalising the
State Compensatory Afforestation Fund Manage-
ment and Planning Authority (State CAMPA).

As per State of Forest Report, 2009 published by the
Forest Survey of india, Dehradun, the forest cover in'the
country is 690899 square kilometer. The state-wise details
are giveh in the enclosed Statement.

(c) Government encourages participation of all
stakeholders including the private sector in afforestation
activities.

(d) No separate assessment for the potential area
for regeneration of forest cover is carried out by the Ministry
of Environment and Forests.

Statement
Area in sg.km.
Sl State/UT Forest Cover |
No.
1 2 3
1. Andhra Pradesh 45102
2. Arunachal Pradesh 67353
3. Assam 27692
4, Bihar 6804
5. Chhattisgarh 55870
6. Delhi 177
7. Goa 2151
8. Guijarat 14620
9. Haryana 1594
10. Himachal Pradesh 14668
22686

11. Jammu and Kashmir
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1 2 3
12.‘ Jharkhand 22894 .
13. Karnataka 36190
14. Kerala ‘17324
15. Madhya Pradesh | 77700
16. Maharashtra 50650
17. Manipur | 17280
18. Meghalaya ) 17321
19. Mizoram 19240
20. Nagaland 13464
21. Orissa . 48855
22. Punjab ' 1664
23. Rajasthan : 16036
24. Sikkim : . 3357
25. Tamil Nadu 23338
26. Tripura . 8073
27. Uttar Pradesh 14341
28. Uttarakhand 24495
29. West Bengal 12994
30. Andaman and Nicobar {slands 6662
31. Chandigarh 17
32. Dadra and Nagar Haveli 211
33. Daman and Diu 6
34. Lakshadweep 26
35. Pondicherry : ‘ 44
Total : 690899

to Questions 64

Agreei'nents on Immigrant Workers

*197. SHRI AMARNATH PRADHAN: Will the .
Minister of OVERSEAS INDIAN AFFAIRS be pleased to
state: ' - '

(a) whether India has signed any bilateral agree-
ments with recipient countries to protect the immigrant
Indian workers; '

(b) if so, the details thereof including the .countries
with whom India has already signed or is likely to sign the
agreements; and ' '

(c) the steps taken or being taken by the Government
for effective implementation of the agreements? '

THE MINISTER OF OVERSEAS INDIAN AFFAIRS
(SHRI VAYALAR RAVI): (a) to (c) Ministry of Overseas
Indian Affairs has made concerted efforts to enter into
bilateral Memorandum of Understanding (MoU) with all the
major labour receiving Countries tov'protect the interests
and welfare of our migrant workers. MoUs have been
signed with UAE in Décember, 2006, with Kuwait in April
2007, with Oman in November 2008, with Malaysia in
January 2009 and with Bahrain in June, 2009. The
Government has also signed a Labour Mobili_ty Partnership
Agreement with Denmark in‘vSeptember, 2009.

The MoUs contain broad principles for enhancing
employment opportunities and for ensuring that the
recruitment and terms of employment are in conformity with
the laws of both the Countries, measures to be taken by the
host Country for protection and welfare of the workers and
constitution of a Joint Working Group for effective implemen-
tation of the MoUs. |

In addition to the labour MoUs, the Government has
also signed bilateral Social Security Agreements (SSAs)'\
with Belgium, France, Germanyv, Switzerland, Luxembourg
and Netherlands. These Agreements proteét the interests
of our workers by exempting the posted workers from
social security contribution under the host country legislation
for a certain period of time (provided the worker continues
to pay his contribution under the home- country system

. during the period of detachment), provide for portability of

pension to those who have to contribute under the host
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country legislation and totalization of contribution periods
covered under the two systems. Similar Agreements have
also been negotiated with Canéda, Norway, Denmark,
Hungary and Czech Republic.

Meetings of the Joint Working Groups constituted under
the provisions of the MoUs are convened periodically for
effective implementation of the Labour Agreements and to
sort out outstanding issues.

Attacks on Indians

*188. SHRI ASADUDDIN OWAISI: Will the Minister of
OVERSEAS INDIAN AFFAIRS be pleased to state:

(a) whether the Prime Minister of the State of the
Victoria, Australia visited India recently and had mestings
in regard to the alleged racial attacks on Indians;

(b) if so, the details of the discussion held and the
outcome thereof;

{c) whether the visiting dignitary has given any
assurance about the safety of indians in Australia;

(d) if so, the details thereof; and

(e} the steps taken or being taken by Australian
Government for safety and security of Indians in that country?

THE MINISTER OF OVERSEAS INDIAN AFFAIRS
{SHRI VAYALAR RAVI): (a) to (e) Yes, Madam. Hon. John
Brumby, Premier of Victoria, Australia visited India from 22
September, 2009 to 1st October, 2009. Details are placed
on the Table of the House, in the enclosed Statement.

Statement

Hon. John Brumby, Premier of Victoria, Australia visited
India from 22 September, 2009 to 1st October, 2009.
During his Visit, he met the Minister for Overseas Indian
Affairs, Minister for Human Resource Development, Chief
Minister of Deihi and Chief Secretary of Karnataka, to
reassure them that Victorian Government, alongwith the
Federal Australian Government, is doing its utmost to
protect the interests of Indian students in the state of
Victoria.
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The visiting Australian dignitary was emphatically
conveyed Government of India's deep concern on the -
recent incidents of attacks on Indians in Australia, particularly
the recent attack in Epping, Melbourne and the lack of any
information/data on the prosecutions and convictions on
incidents of attacks on indians in the recent past.

The premier of Victoria shared our concerns on such
instances of continuing attacks on Indian nationals in
Australia and said that such attacks are indeed a matter of

_great concern to him and his Government. He further said

the indian Community in Australia is well established and
in these long years has not faced such assaults.
The recent incidents are an aberration and his (State)
Government as also the Federal Government (of Australia),
are addressing this problem in right earnest. He assured
that the well being of the Indian community in Melbourne
is their prime concern. With a view to ensure this, his
Government has given more powers to the police to deal
with crimes, especially those committed with a racial
overtone or motivation, and has made the laws more
stringent, to enable the judiciary to hand down more
severe punishment, whenever a crime is committed out of
racial hatred. He also stated that in the recent incident in
Epping, the Australian police apprehended four suspects
within hours of the incident and interrogated them.

As a result of a series of discussions with visiting high
level Australian delegations and demarches made by Indian
Mission/Posts in Australia, the Australian Government has
taken various steps. They have announced a series of
measures, including stricter policing in Victoria and NSW,
aimed at ensuring the safety and security of Indian nationals
especially in Australia. These steps have been useful and
the incidence of attacks has decreased.

Review of UGC

*199. SHRI D.B. CHANDRE GOWDA: Will the Minister
of HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) the aims and objectives for which University
Grants Commission (UGC) was sst up;

(b) whether the functioning of the UGC has besn
reviewed in the recent past;
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(c) if so, the details thereof:

(d) it not, whether the Government proposes to
revamp the Commission keeping in view the emerging
scenario in the educational sector; and

(e) if so, the details thereot?

THE MINISTER OF HUMAN RESOURCE DEVELOP-
MENT (SHRI KAPIL SIBAL): (a) The University Grants
Commission (UGC) was established through an Act of
Parliament for the coordination, determination and
maintenance of standards of university education in India.

(b) and (c) Committee to advise on the Renovation
and Rejuvenation of Higher Education under Prof. Yash
Pal was constituted by Government on February 28, 2008.
Amongst its other terms of reference, was to review the

functioning of the UGC and to critically assess the role of

the UGC and their preparedness to provide institutional
leadership to the emerging demand of access, equity,
relevance and quality of higher education, technical
education and the university system. The Committee

recommended the creation of an all-encompassing National

Commission for Higher Education and Research (NCHER),

a Constitutional body to"replace the existing regulatory |

bodies including the University Grants Commission (UGC),
All India Councit for Technical Education (AICTE), National
Council for Teachers Education (NCTE) and Distance
Education Council (DEC) and the academic functions of
professional councils. The need to establish an overarching
regulatory body in higher, technical and professional
education based on the recommendations of the National
Knowledge Commission and the Committee to advise on
Renovation and Rejuvenation of Higher Education under
Prof. Yash Pal subsuming the existing regulatory bodies in
these fields of knowledge, including the UGC, has been
expressed by Government as one of its priorities. Para 32
of the President's Address Parliament on 4th June, 2009
had stated the intent of Government to establish a National
Council for Higher Education as recommended by the
National Knowledge Commission (NKC) and the Yash Pal
Committee.

(d) and (e) Do not arise.
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[Translation]

Standardisation of
School Education

*200. SHRI A.T. NANA PATIL:
SHRI G.M. SIDDESHWARA:
Will the Minister of HUMAN RESOURCE
DEVELOPMENT be pleased to state:

(a). whether the Government proposes to evaluate
and standardise school education and streamline teaching
methods throughout the country; ’

{b) if so, the details thereof;

{c) whether the Government has conducted any
analysis in this regard; and '

(d) if so, the outcome thereof?

THE MINISTER OF HUMAN. RESOURCE
DEVELOPMENT (SHRI KAPIL SIBAL): (a) and (b) National
Curriculum Framework (N'CF»), 2005 promotes child centred
pedagogy to improve the quality of education. The learning
plans of teachers need to respond to physical, cultural
and social context of the child. NCF; 2005 and the model
curricula, syllabi and textbooks have been adopted by
Central Board of School Education (CBSE) for the schools
affiliated to the Board. Steps have been taken to raise the
standards of teaching in the existing schools through in-
service teachers training programmes and various " other
measures under Sarva Shiksha Abhiyan (SSA). Quality
improvement at the secondary stage is one of the main
objectives of the centrally sponsored scheme "Rashtriya
Madhyamik Shiksha Abhiyan“ taunched in March, 2009.
CBSE verifies various parameters responsible for quality
education like infrastructure, teachers' qualifications,
teaching methodologies, teacher training programmes and
co-curricular activities etc. before granting affiliation to
schools.

(c) and (d) Madam, Sir. However, NCF, 2005 was
prépared after a series of intensive deliberations with
eminent scholars drawn from different disciplines,
educational experts, non-governmental organisations and
other stakeholders.: '



69 Written Answers

[English]

Amendment in Prevention
of Corruption Act

2033. SHRI MILIND DEORA: Will the PRIME MINISTER
be pleased to state:

(a) whether the Government has any proposal to
amend the Prevention of Corruption Act, 1988 to allow
confiscation of properties of corrupt public servants;

(b) if so, the details thereof; and

(c) the time by which the said Act is likely to be
amended? -

THE MINISTER OF STATE OF THE MINISTRY OF
SCIENCE AND TECHNOLOGY; MINISTER OF STATE.OF
THE MINISTRY OF EARTH SCIENCES; MINISTER OF
STATE IN THE PRIME MINISTER'S OFFICE; MINISTER OF
STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSI'ONS; AND MINISTER OF STATE
IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI
PRITHVIRAJ CHAVAN): (a) and (b) A proposal, inter alia,
for incorporating the provisions of the Criminal Law
(A'mendment) Ordinance, 1944 for attachment and forfeiture
of property of corrupt public servants, as well as
strengthening the procédure for attachment by way of
insertion of certain additional provisions in the Prevention
of Corruption Act, 1988 was considered. The Prevention of
Corruption (Amendment) Bill, 2008 was introduced in the
Lok Sabha and it was passed on 23.12.2008. The Bill was

also introduced in the Rajya Sabha for consideration and

passing; but could not be passed and with the dissolution
of the 14th Lok Sabha, the Bill lapsed.

{c) No definite time frame can be laid down.

Threat to Indian High
Commission in Pakistan

2034.SHR!I S.S. RAMASUBBU: Will the Minister of
EXTERNAL AFFAIRS be pleased to state:

(a) whether Indian High Commission in Pakistan is
facing frequent security threat;

(b) if so, the details thereof;
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(c) = whether the Government has any proposal to
post CISF personnel to protect the Indian diplomats posted
in Pakistan; and

(d) if so, the details thereof?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI S.M.
KRISHNA): (a) and (b) Government is aware of the
deteriorating security situation in Pakistan and the threat
posed to the safety and security of the High Commission
of India in Islamabad and its personnel. '

(c) and (d) The safety and security of a_diplomatic
Mission and its personnel are-the résponsibility of the host
government. Government has. repeatedly taken up with the
Government of Pakistan the matter of ensuring the safety
and security of the High Commission and its personnel.
Government is also taking necessary measures to augment
their safety and security.

Funds for Bannerghatta
' National Park .

5035.SHRI S. PAKKIRAPPA: Will the Minister of
ENVIRONMENT AND FORESTS be_ ple‘ased to '_s"tate:
(a) whether the Union Government has received a

proposal from'Karnataka,'Governn_tent for consolidation
work of Bannerghatta National Park for sanction and release

~ of funds for the implementation of thi's.project;v,

(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE OF THE Mllemv OF
ENVIRONMENT AND FORESTS (SHRI JAIRAM RAMESH):
(a) No, Sir. | o ' :

(b) and (c) Does not arise.
[Translation] »
. Fee Hike in Higher Education

2036. SHRI HANSRAJ G. AthR: Will the Minister of .
HUMAN RESOURCE DEVELOPMENT_'he pleased to
state: T
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(a) whether the National Knowledge Commission
has recommended fee hike in the higher education;

(b) if so, the details thereof and the reasons
therefor;

(¢) - -whether the Government has made any
evaluation of the impact of fee hike on the students and
the education sector; and

(d) if so, the outcome thereof?

THE MINISTER OF HUMAN RESOURCE DEVELOP-
MENT (SHRI KAPIL SIBAL): (a) and (b} The National

s Knowledge CommiSSion (NKC) had recommended that it
is for the universities to decide the leve! of fees but, asa’.
norm, “fee should meet at least 20 per cent of the total

expenditure in uni.versities, as
universities without any means testing, have'_meant
unquantifiable benefits for unintended beneficiaries "

(c) and (d) The Central AdVisory Board of Education.

-'(CABE) Committee’ on Financing of Higher Education
which examined the issue has, inter-alia, recommended

o that rates of cost recovery in higher education are already
tairiy high iri ‘many universities. The. CABE Committee.
- further récommended. that revenue generation through'

student fees beyond 20 per cent may seriously affect

. access to higher education.

[English]

Setting up of Minority Universities

2037. SHRI E.G. SUGAVANAM: Will the Minister of

HUMAN RESOURCE DEVELOPMENT be pleased to
state :

(a) the number of Univereities located in the country
for minorities;

(b) - whether the Government has any proposal to set
up more Minority Universities; '

(c) if so, the details alongwith the locations identified
~for the purpose and

{d) the time by which the new UniverSities are likely
“to be set up?
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THE MINISTER OF HUMAN RESOURCE DEVELOP-

MENT (SHRi KAPIL SIBAL): (a) to (d) Among the Central
" Universities, Aligarh Muslim University (AMU) which has

been defined in its Act as "the educational institution of
their choice established by the Muslims of India" has been
so recognized by the Central Government. However, the

" matter is sub-judice before the Apex Court. The following

educational "institutions declared as 'Deemed to be
University" under Section 3 of UGC Act of 1956 are reported

to have been: established and administered by the

minorities:—

1. Jamia Hamdard, New Delhi, 2. Allahabad Agricultural

Institute, Allahabad, 3. Karunya Deemed University,
~ Coimbatore, 4. Christ Deemed University, Bangalore, 5.

Sathyabhama -Deemed- University, Chennai and 6. B.S.

“Abdur Rahman Deemed -University, Chennai.

Minority status to '‘Higher Educational Institutions’ is
granted by State Governments in respect of institutions
establishied in States. The question of minority status for
institutions  established by legislatures being sub-judice

" before the Apex Court in the matter of AMU, there is no

proposal- at present to establish universities with minority

_ character.

N Translation]

' Foreign Employment Bureau

2038. SHRI RAM SINGH KASWAN: Will the Minister
of OVERSEAS INDIAN AFFAIRS be pleased to state:

(a) the details of Foreign Employment Bureaus

- set up in the country; state-wise;

(b). the details of persons registered with the
Bureau in Rajasthan during the last three years and the
current year; and

{c) the number of persons from Fiaiasthan to whom
have been given employment during the said period?

THE MINISTER OF OVERSEAS INDIAN AFFAIRS
(SHRI VAYALAR RAVI): (a) to (c) The Ministry has not set

‘up any Foreign Employment Bureau in the country.

Recruitment for overseas employment is done either by

forsign employers diractly or by recruitment agencies
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authorized on their behalf. Some states inctudtng Tamil
Nadu, Andhra Pradesh and Kerala have state owned

overseas employment recruitment agencies.

-Constitution of Himalayan
Development Council

2039. SHRI K.C. SINGH 'BABA": Wil the PRIME
MINISTER be pleased to state:

"(a). whether the. Government has received any ‘

proposals from Himalayan States especially Uttarakhand,

Himachal Pra'desh, etc. to constitute Himalayan

- Development Counci;
(b) . if so, the details thereof;

- (¢)  whether the Government is contemplating to

constitute the said council to provrde assistance for deallng

wrth the natural dlsasters
"(d) if so, the details thereof; and

(e) if not, the reasons therefore?

* THE MINISTER OF STATE IN THE MINISTRY.

OF PLANNING AND MINISTER OF STATE IN.THE

'MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI V.

NARAYANASAMY): (a) No, Madam.
'(b) to (e) Does not'arise. -
[Engnsh]
Access to Higher Education

2040. SHRI P. VISWANATHAN: Wili the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to state :

(a) whether the Government is aware of the problems
- being faced by the rural students. due to iack of access to
quality higher education; and

(b) if so, the action taken by the Government in this
regard? :

THE MINISTER OF HUMAN RESOURCE DEVELOP-
MENT (SHRI KAPIL SIBAL): (a) Yes, Madam.

“(b) in order to focus. attention in universities located
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in backward/rural/remote/border areas, the University Gra'nts

Commission (UGC)- has been implementing a scheme,
namely, "Special Development Grant for ‘Uni\'/ersities in
Backwardereas“ to strengthen their available infrastructure

" and to create additional basic infrastructure. The UGC has

also been implementing a scheme to provide assistance to
eligible colleges located in rural/remote/ border/hilly/tribal
areas for providing accommodation for teachers and
students on rental basis, development of location specific
curricula, and for prowdmg conveyance allowance to eligible
poor students. '

Indira Gandht National Tnbal Open Umversrty, with its
headquarters at Amarkantak in Madhya Pradesh, has been
estabhshed as a teachmg and afflhatmg umversnty to: v
promote an avenue ot higher educatron and research for
the tnbal populatlon in the country Indrra Gandhi- National

Open U,mv_ersrty_.(IGNOU) is responsrble for enhancmg..v‘

education through distance mode, and- promoting,
coordinating and determmlng standards in “open learning
and distance education systems. The National Mlssron on
Educatron through Information. and Commumcatron_'

. Technology (ICT) has been envrsaged as a Centratly
'.sponsored scheme to leverage the potential of ICT in:-

teaching : and- learning process for the benetlt of alf. Iearners;
in ngher Educatton Instltutrons in anytume and anywhere
mode. A new scheme has been envrsaged in the Xi Plan' '
to provrde frnancral asmstance to State Governments to set
up a model degree college in each of the 374 educatlonally
backward districts identified by UGC in theé country, where
the Gross Enrolment Ratio (GER) m hlgher educatron is
less than the natronal GEF(

Wo‘rkers Stranded:in}Gulf C‘ountries

2041. SHRI N. CHELUVARAYA SWAMY WIH the
Mlnlster of OVERSEAS INDIAN AFFAIRS be pleased to
state - -

(a) whether a Iarge number of Indian workers are
stranded in Gulf countrles

(b) if so, the reasonstherefor alongwith the number
of such workers, country-wise; and '

(¢) the steps taken by:the Union Government o help
these stranded workers? .- ' B
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THE MINISTER OF OVERSEAS INDIAN AFFAIRS
(SHRI VAYALAR RAVI): (a) to (¢) No, Madam. Whenever
any overseas Indian worker gets stranded abroad the
Indian Mission arranges repatriation in consultation with
the host country Government. Workers get stranded due to
loss of employment or exploitation/abuse by the employer.
This Ministry has recently established Indian Community
Welfare Funds at the disposal of the Indian Missions to
provide support services to stranded/distressed workers.

Natural Resources Data
Management System

2042. SHRIMATI J. SHANTHA: - Will the Minister of
SCIENCE 'AND TECHNOLOGY be pleased to state:

(a) - the number of districts of Karnataka included in
the Natural Resources Data Management System;

(b) whether Government proposes to include all the
districts in the said Management System;

- {c) - if so, the details thereof; and

(d)  the time by which all the Districts of the States

are likely to be included in Natural Resources Data

_ Managemeni System? -

THE MINISTER OF STATE OF THE MINISTRY OF

SCIENCE AND TECHNOLOGY; MINISTER OF STATE OF

THE MINISTRY OF EARTH SCIENCES; MINISTER OF '

STATE IN THE PRIME MINISTER'S OFFICE; MINISTER OF
STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS; AND MINISTER OF STATE

IN THE MINISTRY OF PARLIAMENTARY AFFAI_RS (SHRI .

PRITHVIRAJ C‘HAVAN);V (a) and (b) All-the 29 districts of
Karnataka have been covered under Natural Resources
Data Management System (NRDMS).

(¢} The goal of NRDMS has been to develop pilot
scale district level natural resource databases and
demonstrate their utility in Iobal Ievel'(district and below)
planning process. District databases have thus been set up
in selected districts Iocated' in different geo-environmental
settings spread across different States. For pilot
demonstration of NRDMS on a statewide scale, the ‘State
of Karnataka was covered in entirety under a collaborative
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project between the Department of Science and Technology,
Government of India and the Rural Development and
Panchayati Raj Department of the Government of Karnataka.
Government of West Bengall is currently'setting up NRDMS
databases in all its districts following the Karnataka model.
Experimental databases have been set up in selected
districts in different other States for demonstration purposes.

(d) Action has been initiated to demonstrate the
utility of NRDMS at ‘selected districts in States so far not
covered under NRDMS. Setting up NRDMS in all the
districts of the States will be dependent on the respective
State Governments.

~ [Translation]

Forest Development in Maharashtra

2043. SHRI HARISHCHANDRA CHAVAN: Will the
Minister of ENVIRONMENT AND FORESTS be pleased to
state:

' (a)" whether the Union Government has received
proposals from various State. Governments including

~Maharashtra for forest development in these States;

(b) if so, the details thereof;

(¢) the estimated expenditu{'e likely to be incurred

. for the purpose; and

(d) the time by which these proposals are likely to
be accorded sanction by the Union Government?

THE MINISTER OF STATE OF THE MINISTRY
OF ENVIRONMENT AND FORESTS (SHRI JAIRAM
RAMESH): (a) Yes, Madam,

“{b) The National Afforestation and Eco-develop-
ment Boérd, Ministry of Environment and Forests is
irhp!emehting the National Afforestation Programme aimed
at regeneration of degraded forests and fringe areas,
through a two tier institutional set-up of Forest
Development Agencies (FDAs) at the district level and
Joint Forest Management Committees at the village level.

‘This year the Ministry has received 579 proposals from all
- the State Governments under the National Afforestation

Programme out of which 270 have been accorded
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sanction. This includes 27 proposal received from
Maharashtra State out of which 14 have been sanctioned.

{c) The budget allocation Rs. 345.62 crores for
the current financial year under the National Afforestation
Programme is likely to be incurred for this purpose.

(d)  Funds are released to FDA projects on receipt
of appropriate proposals alongwith satisfactory utilization
of the funds released earlier and other requisite documents
like progress repotts, audit report etc. Further, the proposals
will be accorded sanction subject to availability of funds
under the scheme.

[English]

Biodiversity of Himalayan Ecology

2044. SHRI L. RAJAGOPAL: Will the Minister of .

ENVIRONMENT AND FORESTS be pleased to
state:

(a) whether any guidelines have been released to
sustain the unique repository of biodiversity of Himalayan
ecology;

(b) . if so, the details thereof;

(c) whether any mechanism has been put in place
to oversee the implementation of these guidelines;

(d) if so, the details thereof;

(e) whether there is any proposal to rope in any
NGOs and others to stop deterioration of biodiversity of
Himalayan ecology; and

() if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI JAIRAM RAMESH}):
{(a) and (b) No, Madam. However, Naticnal Biodiversity
Authority has been set up in 2003 to conserve the Biodiver-
sity of the Country. Ministry of Environment and Forests
have also released "Governance for Sustaining Himalayan
Ecosystem (G-SHE): Guidelines and Best Practices".

(c) Biological Diversity Act, 2002 and Biological
Diversity Rules, 2004 provide for the conservation of
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biological diversity, use of its components, and fair and
equitable sharing of benefits ariéihg out of the use of
biological resources knowledge and for matters connected
therewith or incidental thereto. Accordingly, National, State -
and local level mechanisms have been provided for
implerhentation of the Act.

(d)  Ministry of Environment and Forests have notified
6 Biosphere Reserves, 30 National Parks, 112 Wildlite
Sanctuaries and 15 Conservation Reserves in the
Himalayan Region for conserving Himalayan biodiversity.

(e) No, Madam.

(fy ~ The question does not arise, in view of (e)
above.

Vacant Posts of Teachers under Sarva
Shiksha Abhiyan

2045. SHRI NRIPENDRA NATH ROY:
SHRI MANOHAR TIRKEY:
Will the Minister of HUMAN RESOURCE DEVELOP-
MENT be pleased to state:

(a) whether the posts of teachers sanctioned by the
Union Government under Sarva Shiksha Abhiyan (SSA)
have not been filled up by some States;

{b) . if so, the details thereof, State-wise;

{¢) whether the Union Government has taken steps
for filling up of teachers posts in these States; and

(d) if so, the details thereof?

THE MINISTER OF HUMAN RESOURCE DEVELOP-
MENT (SHRI KAPIL SIBAL): (a) Yes, Madam.

(b} to (d) Of the 33 States/UTs that have been
sanctioned teachers under SSA, the States of Andhra
Pradesh, Chhattisgarh, Goa, Tamil Nadu, Andaman and
Nicobar Islands, Delhi and Lakshadweep have completed
the recruitment. Arunachal Pradesh, Haryana, Himachal
Pradesh, Jharkhand, Karnataka, Madhya Pradesh, Maha-
rashtra, Meghalaya, Mizoram, Orissa, Punjab, Uttar Pradesh.
Chandigérh, Dadra and Nagar Haveli and Puducherry
have recruited more than 80% of the teachers sanctioned
under Sarva Shiksha Abhiyan (SSA), so far.
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States/UTs have been directed to expedite the appoint;
- ment of teachers. The status of teacher recruitment is being
monitored on a regular basis. h

Assistance tb FDA

, 2046. SHRI- VIKRAMBHA! ARJANBHAI MADAM : Will
the Minister of ENVIRONMENT AND FORESTS be pleased
to state:

(@) whether the Government is implementing a
National Afforestation Programme for regeneration of
degraded forests in the country;

(by if so, the details thereof;

(c) the funds released to Forest Department
Agencies (FDAs) and utilised by each State/U.T. during the
last three years and the recent.year, year-wise;

(d) whether the funds have been reie_ased under the
programme for Eleventh Five Year Plan; and
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A(e) if s0, the details thereof, State-wise?

THE .MINISTER OF STATE OF THE MINISTRY
OF ENVIRONMENT AND FORESTS (SHRI JAIRAM
RAMESH) : (a) and (b) Yes, Madam. The National -
Afforestation Programme (NAP), a Centrally Spdnsored
Scheme is being implemented by the Ministry of
Environment and Forests through a two-tier decentralized
mechanism of Forest Development Agency (FDA) at Forest
Division level and Joint Forest Management Committees
(JFMCs) at the village level. As on 30/10/2009, 796 FDA
projects involving 35628 JFMCs for treating an area of 1.65
m ha. have been approved under the scheme since
inception.

(c) to (e} The State-wise details of funds released to
the Forest Development Agencies under the scheme during
last three years and the current year (up to 30/10/2009) are
given in the enclosed Statement. The funds released from
2007-08 to 30.10.2009 constitute the release during
Eleventh Five Year Plan.

Statement

State-wise details of funds released during 2006-07 to 2009-10

Sl State

Amount Released (Rs. in crore)
No. -
2006-07 2007-08 2008-09 2009-10
| (upto 30.10.09)

1 2 3 4 5 6

1. Andhra Pradesh 11.06 9.97 11.54 6.04
2. Chhattisgarh 13.05 42.71 25.66 9.76
3. Gujarat 17.52 30.93 25.75 14.67
4. Haryana 9.20. 12.93 20.14 16.59
-5, Himachal Pradesh 11.56 7.43 6.72 2.31
6.v Jammu and Kashmir 5.83 8.13 8.47 1.39
7. Karnataka 23.54 31.02 15.46 7.27
8. Madhya Pradesh 15.83 13.84 22.55 11.18
9. Maharashtra 15.93 29.92 21.87 13.01
10. Orissa 14.07 19.01 21.63 4.72
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1 2 3 4 5 6
11.  Punjab 3.36 5.88 © 3.30 0.30
12 . Rajasthan 5.62 v2.5'o 7.32 6.93
13.  Tamil Nadu 17.22 9.46 8.86  4.64
14. Uttar Pradesh 11.88 36.77 30.80 25.68
15. Uttarakhand 11.52 12.39 9.24 3.47
16. Goa 0.00 0.00 0.00 0.00
17.  Jharkhand 19.03 24.56 26.32 - 12.44
18. Bihar _ 4.94 6.92 6.48v : 3.37
4
19. Kerala 12.75 8.81 9.45 1.62
20. West Bengal 7.00 7.23 9.06 2.64
Total (Other States) 230.92 320.40 290.62 148.01
21. Arunaqhal Pradesh _2.93 4.85 3.25 Q.53
22, Assam 13.60 8.58 9.78 4.85
23. Manipur 7.78 12,37 9.51 4.07
24. Nagaland S 7.22 7.75 6.64 4,70
25.  Sikkim 7.41 11.28 6.63 6.00
26. Tripura 4.37 5.02 0.89 2.53
27.  Mizoram 13.09 16.75 13.61 8.72
28. Meghalaya 5.44 5.94 4.69 0.7Q
Total (NE States) 61.83 72.55 55.00 32.10
Grand Total 292.75 392.95 345.62 180.11

IiT and IITA in Gujarat

pleased to state:

2047. SHRIMATI JAYSHREEBEN PATEL: Will the
Minister of HUMAN RESOURCE DEVELOPMENT be

(a)

whether the Planning Commission has

_ recommended setting up of Indian Institute of Technology
(I1IT) and Indian Institute of Information Technology Academy

(ITA) in the State of Gujarat;
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(b) if so, the detailé thereof;

{c) the contribution of the State Government and
Union Government in this regard; and

(d) the time by which these institutes are likely to be
set up?

THE MINISTER OF HUMAN RESOURCE DEVELOP-
MENT (SHRI KAPIL SIBAL): (a) to (d) Government of India
Have already esta_blishéd a new Indian Institute of
Technology (IIT) in Gujarat (Gandhinagar) where classes
started from the academic year 2008-09. Proposal to
establish eight new [ITs, including one in Gujarat, was
approved by the Planning Commission in July, 2008. The
land for the Institute is being provided by the State
Government free of cost. It takes between 5 to 6 years to
establish the permanent campus of an IIT, with an estimated
cost of Rs. 760.00 crores (without the cost of land) which
is borne by the Central Government. Further, the proposal
of Central Government to set up 20 new Indian Institutes
of Information Technology (IliTs) in Public. Private
Partnership (PPP) mode does not include a proposal to set
up Indian Institutes of Information Technology Academy
(NiTAs) and no recommendation has been received from
the Planning Commission for establishment of 1[1T-Academy
in Gujarat.

Vocational Training Programme

2048. SHRI RAMESH RATHOD: Will the Minister
of HUMAN RESOURCE DEVELOPMENT be pleased to
state:

(a) whether indira Gandhi National Open University
(IGNOU) proposes to offer vocational training programme
to the youths belonging to Below Poverty Line (BPL) in
certain States;

(b) if so, the States so identified for the purpose;
(c) the salient features of the programme; and
(d} the funds allocated by IGNOU for this purpose?

THE MINISTER OF HUMAN RESOURCE DEVELOP-
MENT (SHRI KAPIL SIBAL): (a) and (b) Indira Gandhi
National Open University (IGNOU) is invoived in vocational
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training programmes to BPL youths in the States of Andhra
Pradesh, Assam, Bihar, Chhattisgarh, Delhi, Goa, Guijarat,
Haryana, Himachal Pradesh, Jharkhand, Madhya Pradesh.,
Maharashtra, Orissa, Punjab, Karnataka, Kerala, Rajasthan,
Tamil Nadu, Uttarakhand, Uttar Pradesh and West Bengal.

(c) Under this programme the University envisaged to
provide vocational training in various disciplines such as
security skills, mechanical and electrical skills, information
technology, textile, tailoring, accounting and horticulture
etc. to the youths in different States of the country with the
objective to enhance their employability

(d) - Indira Gandhi National Open University has
informed that it has sanctioned Rs. 14.95 crore, till now, for
vocational training in security guard skills.

Pravasi Bhartiya Sammelan

2049. SHRI ANANTHA VENKATARAM!I REDDY: Wil
the Minister of OVERSEAS INDIAN AFFAIRS be pleased to
state:

(a) whether Pravasi Bhartiya Sammelan is held every
year;

(b} if so, the details of the Sammelan last held;

{c) whether the decisions taken therein have been
implemented;

(dy if so, the details thereof and if not, the reasons
therefor; and

(e) the likely date and venue of the next Sammelan?

THE MINISTER OF OVERSEAS INDIAN AFFAIRS
(SHRI VAYALAR RAVI): (a) Yes, Madam.

(b) . The 7th Pravasi Bharatiya’ Divas (PBD)
Convention was held at the Chennai Trade Centre, Chennai
from 7-9 January, 2009. Tamil Nadu was the Partner State
and the Confederation of Indian Industry (Cll) was
institutional partner. It was inaugurated by the Prime Minister
on 08.01.2009 and the valedictory address was delivered
by the Hon'ble President on 09.01.2009. The President
also conferred the Pravasi Bharatiya Samman Award on
13 distinguished PIOs/NRls. H.E. Mr. Ramdien Sardjoe, the
Vice President of Suriname was the Chief Guest.
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{(c) and (d) Decisions taken by the Government as a
result of wider consultations held at the PBD Conventions
in the past include the establishment of Overseas Indian
Facilitation Centre, conceptualisation of PIQO University,
formation of Prime Minister's Global Advisory Council of
People of Indian Origin, setting up of the india Development
Foundation and launching of The Global Indian Network of
Knowledge (Global-INK).

(e) The next Pravasi Bharatiya Divas (PBD)
Convention is scheduled to be held at Vigyan Bhawan,
New Delhi on 07-09 January, 2010.

[Translation]
Refund of Water Cess

2050. SHRI RAKESH SINGH:
SHRI GANESH SINGH:
Will the Minister of ENVIRONMENT AND FORESTS
be pleased to state:

(a) whether the water cess collected has been
reimbursed to State Pollution Control Board of Madhya
Pradesh;

(b) if so, the details thereof;
{c) if not, the reasons therefor; and

(d) the time by which the water cess is likely to be
reimbursed?

THE MINISTER OF STATE OF THE MINISTRY
OF ENVIRONMENT AND FORESTS (SHRI JAIRAM
RAMESH): (a) to (d) Water cess has been reimbursed to
Madhya Pradesh Pollution Control Board (MPPCB) against
remittances made into the Consolidated Fund of India
upto October 2007. In the financial year 2009-10, a total
amount of Rs.1,35,83,200/-has been released by the
Central Government to the said Board. As and when
budgetary allocations are made for reimbursement of
water cess, appropriate amounts are released to the State
Boards, including the MPPCB.

Teachers for handicépped children in K.V., Delhi

2051. SHRIMAT!I DEEPA DASMUNSI: Will the
Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:
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(a) whether there are no special educators for '\
teaching the handicapped students in Kendriya Vidyalayas
in Delhi;

(b) if so, the details thereof; and

(c) the action taken by the Government in this
regard?

THE MINISTER OF HUMAN RESOURCE DEVELOP-
MENT (SHRI KAPIL SIBAL): (a) to (c) There are no special
educators on regular basis in Kendriya Vidyalayas (KVs).
However, affirmative initiatives taken by KVs include waiver
of fee for disabled students and reservation of 3% seats
for them for fresh admission. In some KVs, assistance of
non-government organizations (NGOs) are taken for
special coaching and counseling of those children.

Financial Assistance to Pilgrims

2052. SHRI PASHUPATI NATH SINGH: Will the
Minister of EXTERNAL AFFAIRS be pleased to state:

(a) the amount spent by the Government on Haj
Pilgrims during each of the last three years;

(b)  whether the Government proposes to extend
the said facility to the followers of other religions too who
go abroad on pilgrimage;

(c) if so, the details thereof; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (DR. SHASHI THAROOR): (a) The
amount ‘spent by the Government on Haj Pilgrims who
traveled through Haj Committee of India on air fare subsidy,
which is administered by Ministry of Civil Aviation, during
each of the last three years is given below:

Haj Year Total éubsidy for Haj Pilgrims
(Rs.Crore-provisional)

2006-11 367.00

2007 390.00

2008 826.00
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(b) to (d) No, the Government is striving to reduce
such expenditure. Recently, Government has taken a
decision to increase the air fare chargeable from Haj
Pilgrim going through Haj Committee of India from
Rs.12000 to Rs. 16000.

[English]
Preservation of Heritage Sites

2053. SHR! PONNAM PRABHAKAR: Will the PRIME
MINISTER be pleased to state:

(a) whether the Government is taking steps to
preserve heritage sites as per the directions of UNESCO;

(b) if so, the details thereof, location-wise;

{c) whether the Government launched the World
heritage series commemorative medal programme recently;

(d) if so, the details thereof, State-wise including
Andhra Pradesh heritage sites; and

(e} the steps taken to make Indian cultural heritages
compete with World cultural heritages for their inclusion in
the World Wonders?

THE MINISTER OF STATE IN~THE MINISTRY
OF PLANNING AND MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI V.
NARAYANASAMY): (a} and (b) Yes, Madam. As per the
requirement of UNESCO, all Member-States are obliged to
prepare Site Management Plans (SMP) for their sites
inscribed in the World Heritage List and submit them to
UNESCO who periodically monitors implementation of the
SMPs. India has taken appropriate action in this regard in
respect of its inscribed sites.

(c) and (d) MMTC-PAMP India Pvt. Ltd. (a joint venture
between MMTC Ltd.; a Government of India undertaking
and PAMP S.A. Switzerland) and UNESCO, New Delhi in
association with Archaeological Survey of India have
launched World Heritage Series Commemorative medals
in November 2009 with the World Heritage logo on one
side and the monument picture on the other side. Presently,
the medals pertaining to Taj Mahal, Agra; Humayun's
Tomb and Qutub Minar, New Delhi and Brihadisvara
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Temple, Gangaikondacholapuram (TN) have been
launched. '
-

(e) Identification of sites having potential for
inscription in the World Heritage List of UNESCO and
posing them for consideration to UNESCO against yearly
quota of the country is a continuous process. Actions have
also been taken to create state-of-the-art tourist facilities at
our World Heritage Sites to make them more attractive and
popular.

Safe Corridor for Sikh Pilgrims

2054. SHRI SUKHDEV SINGH: Will the Minister of
EXTERNAL AFFAIRS be pleased to state:

(a) - whether the Government has received any
demand from Sikh pilgrims for a safe corridor from Dera
Baba Nanak, Gurdaspur, Punjab to Kartarpur Sahib
Gurdwara, district Narowal at Pakistan;

(b) if so, the details thereof; and

(¢} the action taken by the Government in this
regard?’

THE MINISTER OF EXTERNAL AFFAIRS (SHRI S.M.
KRISHNA): (a) and (b) Yes. Government has received,
from time to time, representations from Sikh pilgrims,
religious bodies and leaders requesting for a safe corridor
from Dera Baba Nanak, Gurdaspur, Punjab to Kartarpur
Sahib Gurudwara, District Narowal in Pakistan.

(c) The issue of facilitating pilgrim traffic to shrines
in Pakistan, including Kartarpur Sahib, has been repeatedly
taken up by the Government, including since the first round
of the composite dialogue process in 2004. Revision of the
Visa Agreement of 1974 to enable liberalized travel of
pilgrims from both countries has also been suggested to
Government of Pakistan. In 2005, Government had
proposed to Pakistan the inclusion of Kartarpur Sahib in
the list of shrines under the bilateral 'Protocol on Visits to
Religious Shrines-1974'. Pakistan has yet to respond to
these initiatives. However, as a result of our taking up this
matter at a high level, visas are being issued to pilgrims by
Pakistan‘ since 2005 for travel to Kartarpur Sahib.
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[Translation]
Historical Documents and Memoirs

2055. SHRI RAJENDRA AGRAWAL: Will the PRIME
MINISTER be pleased to state:

(a) the details of historical documents and memoirs
relating to First War of Independence 1857 martyrs
preserved at various museums in country;

(b)  whether any museum and historical memorial
have been constructed at Meerut, as a mark of First War of
Independence; and

(c) if so, the details thereof and if not, the reasons
therefor?

THE MINISTER OF STATE IN THE MINISTRY
OF PLANNING AND MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI V.
NARAYANASAMY): (a) There are three Site Museums
under Archaeological Survey of India wherein historical
documents or memoirs related to First War of Independence
1857 are preserved. Details are enclosed as statement.

(b)  No, Madam.

(¢)  Archaeological Survey of India only maintains
and develops site museums and centrally protected
monuments as per provisions of Ancient Monuments
Archaeological Sites and Remains Act 1958.

Statement

(i) "1857 Memorial Museum" at Lucknow has
been established in the annexe of the Residency building
which was earlier used for displaying a mode! of the
Residency Complex. The ruins of the building reminds us
of the great uprising of 1875 in Lucknow and are preserved
in the same condition in which they came under central
protection in the year 1920.

The museum, designed to present a visual accounts

of the freedom struggle of 1857, have a collectibn of five
hundred eleven (511) objects which includes a model of

the Residency, old photographs, lithographs, paintings, "

documents, period objects such as guns, swords, shields,
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musketing cannons, rank badges, medals and other items. .
Diorama and paintings on canvas showing some of the
battle at the Residency and other relating to the theme
also form part of the display.

The exhibits present the ‘story of 1857 in a
chronological order. Original photographs and lithographs
of many sites, connected with the uprising, and painti_ngs
depicting significant events of the uprising have b:een
displayed along with portraits of local heroes. A number of
maps showing strategic positions in Lucknow, the center
of the uprising of 1857, map of the Residency and a
drawing of the layout of the gallery have also been
displayed.

Recently a new gallery has been added to the
basement of the museum which houses the artifacts
recovered during the excavation in the southern portion of
the Residency complex. These include various terracotta
human and animal figurines, a loaded revolver, porcelain
wares, cannon balls, terracotta roof tiles, fragments of
wine bottles, and silver plated whisk fly, etc.

(i)  Mumtaz Mahal Museum, Red Fort, Delhi
houses forty two objects related to first War of
Independence 1857 which includes, maps, lithographs,
letters, paintings, inscriptions, arms used by the then
Nawab of Pataudi and Bahadur Shah in the war of 1857,
field glass used by General J. Nicholson during the siege
of Delhi,

(i) Swatantrata Sangram Sanghralaya, Delhi
was set up in one of the double storeyed army barracks in
the year 1995 and is located inside Red Fort considering
the role of the Red Fort in the Freedom Struggle. The
museum provides a glimpse of major phases of India's
struggle for freedom, which includes Prelude to 1857
uprising, First War of Indian independence etc. till the time
freedom was achieved on 15th August, 1947. Fourteen
objects mainly consisting of lithographs, arms, letters étc.
associated with First War of Independence, 1857 are
displayed.

[English}
Smuggling of Sandalwood

2056. SHRI S.R. JEYADURAI: Will the Minister of
ENVIRONMENT AND FORESTS be pleased to state:
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(a) whether Sandalwood smuggling is rampant in
the country and there was a seizure of a sizeable quantity
of Sandalwood in Delhi;

(b) it so, the details thereof;

(c) the steps taken by the Government to check
such activities;

(d) whether the Government proposes to launch any
scheme to popularize plantation of Sandalwood trees in
the country; and

(e} it so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY
OF ENVIRONMENT AND FORESTS (SHRI JAIRAM
RAMESH): (a) and (b) No, Madam. No large scale
smuggling of Sandalwood has been reported from different
parts of the country. No sizeable quantity of sandalwood
seizure has been reported in Delhi.

(c) Various steps have been initiated at State and
Central Government level inciuding funding for strengthe-
ning the infrastructure for protection machinery of various
States and Union Territories, which has the primary
responsibility for protection of forests, under the Integrated
Forest Protection Scheme of Ministry of Environment and
Forests apart from implementing the legal provisions under
Indian Forest Act, 1927, Wildlife (Protection) Act, 1972,
Forest Conservation Act, 1980 etc.

{d) and (e) There is no specific scheme to popularize
plantation of sandalwood trees in the country by Government
of India.

Water Problem in Rocky
Terrain States

2057. SHRI INDER SINGH NAMDHARI: Wilf the Minister
of WATER RESOURCES be pleased to state:

(a) whether some States of the country including
Jharkhand have rocky terrain which results in slow
percolation of water;

(b} if so, the details thereof;
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{c) the action taken by the Government to tackle
such problem in Jharkhand and other similar States;
and

(d) the funds allocated and released for the purpose,
State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
WATER RESOURCES (SHRI VINCENT H. PALA): (a) and
{(b) As per the studies conducted by Central Ground Water
Board (CGWB), more than 2/3rd area of the country
including Jharkhand is underlain by hard rock formations,
which results in slow percolation of water.

(c) and (d) The CGWB carries out surveys, monitoring
and exploration activities to delineate potential aquifer
zones and to assess their yield characteristics. The data
generated through these studies is disseminated to the
user agencies in the States.

The steps taken by the Government to maintain ground
water levels in the country include:-

(i) Approval of schemes for demonstrative artificial
recharge projects during 11th Plan in the entire
country. The details of sanctions issued under
the scheme have been given below—

Sl. State No. of Funds Funds -
No. recharge allocated released
structures  (Rs. in (Rs. in

Lakh) Lakh)

1. Andhra Pradesh 58 130.020 91.014
2. Arunachal Pradesh 108 259.66 77.901
3. Karnataka 52 109.158 76.410
4. Kerala 92 39.05 11.715
5. Punjab 70 179.45 53.835
6. Tamil Nadu 338 526.35 324.045
7. West Bengal 76 111.09 33.320
Total 794 1354.778 668.240
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(i) A scheme for "Artificial Recharge of Ground
Water through Dugwells" approved with an outlay
of Rs. 1798.71 crore for 7 States namely, Andhra
Pradesh, Maharashtra, Karnataka, Rajasthan,
Tamil Nadu, Gujarat and Madhya Pradesh. An
amount of Rs. 208.59 crore has been released
under the scheme.

(ili)  Approval of the programme for Repair,r Renova-
tion and Restoration of water bodies to help
water conservation and ground water recharge.

The Water Fie,sources Department, Government of
Jharkhand has constructed check dams and recharge pits
in the State. Ranchi Regional Development Authority has
amended building bye laws incorporating mandatory
provision for adoption of roof top rain water harvesting
structure in Ranchi urban area for all buildings. State
Government organizes awareness programmes and
also provides subsidy upto Rs. 25,000/- to Government
agencies, Non-Governmental Organizations, Group
Housing Societies, etc. for constructing rain water harvesting
structures.

Watch List of USCIRF

2058. SHRIMATI BOTCHA JHANSI LAKSHMI: Will the
Minister of EXTERNAL AFFAIRS be pleased to
state:

(a) whether the attention of the Government has
been drawn to the United States Commission on International
Religious Freedom placing India on its 'watch list' for 2009
for not taking effective measures to ensure the rights of
religious minorities in many States;

(b} if so, the reaction of the Goverriment thersto; and

(c) the steps taken by the Government in this
regard?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI S.M.
KRISHNA): (a) Yes. '

() The Government of India does not take
cognizance of an annual report prepared by the United
States Commission on International Religious Freedom,
which was submitted to the Government of the United
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States of America, in August 2009, in compliance of their
domestie legistative requirements.

(¢) The Government of India is committed to the
welfare and security of all Indians, irrespective of their
religion.

[Translation]

. Development of Closed/Abandoned
Coal Mines

2059. SHRI SANJAY SINGH CHAUHAN:
SHRIMATI SHRUTI CHOUDHRY: .
Will the Minister of COAL be pleased to state:

(a) whether the Government proposes to hand
over closed coal mines to the Multinational Companies
(MNCs) for their development;

{b) if so, the details thereof including the number
of such coa! mines which have been identified for the
propose, company-wise;

(c) the total quantity of coal likely to be produced
annually through these mines; company-wise; and

(d) the action plan of the Government in this

-regard?

THE MINISTER OF STATE IN THE MINISTRY OF
COAL AND MINISTER OF STATE IN THE MINISTRY OF
STATISTICS AND PROGRAMME IMPLEMENTATION (SHRI
SHRIPRAKASH JAISWAL): (a) No, Madam.

(b) to (d) Do not arise in view of reply to (a) above.
[English]
Forest Land for Development Schemes

2060. SHRI BHAUSAHEB RAJARAM WAKCHAURE:
Will the Minister of ENVIRONMENT AND FORESTS be
pleased to state:

(a) whether the State Government have to provide
double measurement of land to the forest department for
making use of certain area of forest land for public
development schemes under the Forest (Conservation)
Act, 1980;
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(b) if so, whether various State Governments have
requested the Union Government to allow them to provide
the equal measurement of land in lieu of the forest land to
be utilised by them;

(c) if so, the reaction of the Union Government
thereto;

(d)  whether the Union Government proposes to make
amendments in the Forest (Conservation) Act, 1980 and
the Environment (Protection) Act, 1986; and

(e) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY
OF ENVIRONMENT AND FORESTS (SHRI JAIRAM
RAMESH) : (a) to (c) The Central Government has accorded
a general approval for diversion of Forest land for
undertaking developmental activities by the State
Government Departments for the welfare of the people and
involving upto 1 ha. of forest land. For such public
development schemes having upto 1.00 ha. no Compen-
satory Afforestation is required, as a specific measure in
exception to the guidelines. in case of more than 1.00 ha.
of forest land required by the State Government/State
Government Undertakings, Compensatory Afforestation is
proposed on equivalent non-forest land, wherein, the non-
forest land also includes revenue lands/civil-soyam lands/
zudpi jungle/ chhote/ bade jhar ka jungle/jungle-jhari land
and all other such categories of lands. Some of the State
Governments have reguested to exempt them from
providing equivalent non-forest land and let them take up
compensatory afforestation over degraded forest land
developed in extend to the area being diverted as was
being done in the proposals of Central Government
Undertakings.

(d) and (e) The present scheme has worked well and
the rate of diversion of forest land for non-forestry purposes
has decreased from 1,43,000 ha to around 30,500 ha. The
proposals received from the various State Governments
have been examined and-tfié Central Government has
decided to continue with the present system of Compen-
satory Afforestation. Accordingly, no amendment in the

Forest (Conservation) Act, 1980 and Environment
(Protection) Act, 1986 has been proposed in this regard.
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[Translation]

Harassmem of Indians at
U.S. Airports

2061. SHRI RADHA MOHAN SINGH: Will the Minister
of EXTERNAL AFFAIRS be pleased to state:

(a) whether a number of instances involving
harassment of Indians at the airports in foreign countries
including USA, have come to the notice of the Government;

(b) if so, the details thereof;

(c) _whéther the Government has taken up the
matter with these countries;

(d) if so, the details thereof and the reaction of
these countries thereto; and

(e) the other measurers taken or being taken by

‘the Government in this regards?

THE MINISTER OF STATE IN THE MINISTRY OF .
EXTERNAL AFFAIRS (DR. SHASHI THAROOR): (a) to (e)
A statement indicating harassment of Indian nationals in
some of the foreign countries is enclosed.

Statement

Yes. A few cases of harassment of Indian nationals at the
airports in foreign countries have come to the notice of the
Indian Missions/Posts. These instances were mainly
reported from Angola, France, Germany, ltaly, Syria,
UK, USA and Ukraine, brief details of which is given
below:

Country Instances

1 2

Angola 7 instances of harassment and delay in
clearance at the airport immigration were
reported to our Mission. It may be
mentioned that such harassment .is
common for all foreign visitors to Angola.

France | A few incidents of harassment of Indian

nationals have been reported to have
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2

Germany

Italy

Syria

UK

USA

Ukraine

happened at the Charles de Gaulle
Airport, Paris. The Indian nationals were
scrutinized in terms of the Schengen visa
rules and included those who were in
transit or traveling to other Schengen
countries.

3 instances of deportation of indian
nationals from Munich airport. All the
three cases involved violation of the
conditions of the Schengen Visa.

There have been some cases that were
reported to our Mission by members of
the Sikh community that they were made
to open their turbans in public during
security checks at some ltalian airports.

12 instances of harassment and delay in
clearance at Damascus Airport were
reported to our Mission. The Indians
included businessmen and pilgrims.

1 instance of detention of an Indian
doctor at the Glasgow Airport on
suspicion of carrying traces of substance
which appeared to be explosive. He was
released the next day.

Due to US procedures related to customs
and immigrations, sometimes Indian
nationals do face inconvenience on
arrival in/departures from the USA.
Although routine checking and frisking of
GOl dignitaries is exempted for dignitaries
like Cabinet Ministers, following an
svaluation by US Homeland Security &
Customs Border Protection Authorities
(CBP), some passengers are subjected
to secondary scrutiny and inspection.

2 instances of detention of some Indian
nationals were reported to the Mission
for discrepancies in their visa/registration
papers.
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In the above-mentioned cases, Our Missions/Posts
abroad took up the matter strongly with the local
government and were able to resolve the matter
satisfactorily. It was reported by these Governments that
the delay occurred mainly due to local immigration
procedures. As far as US is concerned, our Mission/
Consulates convey prior intimation to the US authorities
about arrivals/departures of Indian dignitaries in the USA
for facilitation of customs and immigration procedures.
Whenever any incident of harassment of an Indian national
comes to the notice of our Missions/Posts abroad, the
Mission officials take immediate action by approaching
the concerned officials in the local Foreign Office,
immigration authorities, etc.

Loss of Indian Terriroty due
to Soil Erosion

2062. SHRI ASHOK KUMAR RAWAT: Will the
Minister .of WATER RESOURCES be pleased to state:

(a) whether a part of Indian territory is shifting
towards Pakistan due to soil erosion;

(b) if so, the details thereof as on date:
(c) the total area lost by India as a result thereof;

(d) whether the flow of the Ravi and the Beas
Rivers has been diverted by Pakistan;

(e) if so, the details thereof;

(f)  whether it has led to damage to the fertile soil
of Punjab;

(g). if so, the details thereof; and

(h)  the steps taken or proposed to be taken by the
Government to prevent soil erosion?

THE MINISTER OF STATE IN THE MINISTRY OF
WATER RESOURCES (SHRI VINCENT H. PALA): (a) to
(c) As informed by Government of Punjab, no part of
Indian territory is shifting towards Pakistan due to soil
erosion.

(d) to (h) As per Government of Punjab, construction
of river training works at various locations on river Ravi by
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Pakistan leads to damage of fertile soil. To check the
erosion, counter protective works are carried out at these
locations by India in consultation with a team from Central
Water Commission (CWC). As informed by CWC, there is
no information as per records that the flow of rivers Ravi
and Beas have been diverted by Pakistan. '

Shortage of Coal

2063. SHRI DATTA MEGHE: Will the Minister of
COAL be pleased to state:

(a) whether the Government proposes to allot
isolated small coal blocks for mining to coal companies of
Co-operative Societies and private sector on lease basis;

{b) if so, the details thereof;

{c) whether the estimated shortage of coal is likely
to increase in the country by 2012;

(d) if so, the details thereof; and

(e} the steps taken/to be taken by the Government
in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
COAL AND MINISTER OF STATE IN THE MINISTRY OF
STATISTICS AND PROGRAMME IMPLEMENTATION (SHRI
SHRIPRAKASH JAISWAL): (a) No, Madam.

(b) Does not arise in view of reply given at (a)
above.

{c) and (d} As per the Working Group on Coal and
Lignite, the total coal demand in the terminal year of 11th
Five Year Plan i.e. 2011-12 is projected at 731.10 MT
against the indigenous supply of 680 MT. The supply
demand gap, therefore, will be to order of 51,10 MT in the
year 2011-12. This comprises of 40.85 MT of coking coal
and 10.25 MT of thermal coal.

(e) With a view to augment the supply of coal
during the 11th Five Year Plan, the Government have
initiated a series of steps including allocation of blocks for
captive consumption and implementation of a large
number of new projects by coal PSUs. The major coal
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producer i.e. Coal India Limited (CIL) has envisaged 134
new projects with an ultimate capacity of 367.86 MT (to
contribute 102.45 MT during 2011-2012). Similarly, SCCL
has envisaged 38 new projects with an ultimate capacity
of 55.40 MT (to contribute 8 MT in 2011-12) during the
11th Five Year Plan.

[English]

'Norms for Construction Work around
Protected Monuments

2064. SHRI TATHAGATA SATPATHY:
SHRI MADHU GOUD YASKH!:
SHRI BHASKARRAO BAPURAO PATIL
KHATGAONKAR:
SHRI EKNATH MAHADEO GAIKWAD:
Will'the PRIME MINISTER be pleased to state:

(@) the norms/guidelines regarding construction work
around protected monuments;

(b)  whether any Expert Committee was set up by the
Archaeological Survey of India (ASI) in 2006 to consider
relaxation of ban on construction norms within 100 meters
of protected monuments;

(c) if so, the details thereof including the recommen-
dations of the Committee;

(d) whether the ASI has granted permission/
relaxation to allow construction work violating the norms/
guidelines in this regard; '

(e) if so, the details of all such construction works
during the last three years and the current year and the
reasons therefor;

()  whether the Government has any proposal to
inquire into all such cases; and

(g) if so, the details in this regard and if not, the
reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
PLANNING AND MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS (SHRI V. NARAYANASAMYY}.
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{(a) The Central Government in exercise of its power under
Rule 31 of the Ancient Monuments and Archaeological
Sites and Remains (AMASR) Act, 1958 had issued a
Notification in 1992, published in the Official Gazette of
India vide S.0. No. 1764 of 16th June, 1992 to contain

construction and mining activities within the prohibited and

regulated areas, i.e. areas upto 100 metres and
200 metres further beyond, respectively, from protected
limits.

(b) and (c) Yes, Madam. The Committee was
constituted in 2006 in view of the fact that even much prior
to the issue of 1992 Notification, defining prohibited and
regulated areas, the areas close to some of the monuments
had already been inhabited and the blanket ban on the
construction/repairs activities had caused a lot of problems
to the genuine owners of the properties. There were cases
wherein the existing buildings constructed decades ago
had become dilapidated but the owners were not in position
to undertake any major repairs, addition and alteration or
re§toration/reconstruction.

/

, To address the problems being faced by local
inhabitants relating to constructions in prohibited and
regulated areas of centrally protected monuments, an Expert
Advisory Committee was constituted in 2006 to render
advice to the Director General, AS| in the matter. The
Committee comprised of eminent scholars, historians,
architects as its members.

(d) and (e) The Committee after examining the
proposals on case to case basis, made recommendations,
on merit, taking into account the ground realities and also
whether the proposed construction was likely to cause
any adverse effect on the monument either visually or
structurally. A State-wise list of permissions granted by the
Archaeological Survey of India as per the recommendations
of the Expert Advisory Committes is given in the enclosed
Statement.

{f) and (g) As per the judgement of Delhi High Court,
dated 30.10.2009 the cases pertaining to prohibited areas
are to be reviewed.
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Sl. State Number of proposals Proposals
No. : placed before approved
the Committee
1. = Assam ' 3 2
2. Punjab 7 1
3. Chhattisgarh 1 -
4. Delhi L 178 119
5. Goa 2 -
6. Gujarat 46 24
7. Himachal Pradesh 1 1
8. Jammu and Kashmir 1 1
9. Karnataka | . 8 2
10. Kerala = - ' 23 - 17
11. Madhya Pradesh - | 7 -
12. Maharashtra 63 16
13. Orissa 28 10
14. Rajasthan v 10 3
15.-Tami| Nadu 10 6
16. Uttarakhand 1 1
17. Uttar Pradesh 31 9
18. West Bengal 8 2
Total ' 426 214
[Transiation]

Economic Deveiopment Programme
in Madhya Pradesh

2065. SHRI PREMCHAND GUDDU:
_ SHRIMATI SUMITRA MAHAJAN:
Will the PRIME MINISTER be pleased to state:
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(a) the details of economic development progra-
mmes being initiated by the Union Government in the
country including Madhya Pradesh during the last three
years and the current year;

(b) the funds allocated during the sa'ia period for
the plan programmes meantfor development of backward
areas, Scheduled Castes and Scheduled Tribes in the

States including M.P.; and

(c) the - progress of plan‘ programmes being
executed by the Union Government?

THE MINISTER OF STATE IN THE MINISTRY

OF PLANNING AND MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI V.
NARAYANASAMY): (a) to (c) Allocations for the plan
schemes are made by Planning Commission to the Union
Ministries. The state-wise allocations of these amounts
and progress reporting are made by the administrative

DECEMBER 02, 2009 *

" to Questions 104

Ministries responsible for implementation of these schemes/
projects/programmes. Allocation of funds to, and
expenditure incurred by the States including Madhya
Pradesh—urder-major developmental programmes of the
Union Government durinig 2007-08, 2008-09 and the

current year is given in a statement-t enclosed.

Backward Regions Grant Fund (BRGF) is a special

~ fund for the development of identified backward districts in

the country. 24 districts of Madhya Pradesh are covered
under BRGF. A statement-ll containing annual allocation
for backward areas is enclosed.

In addition, the State Governments are required to
earmark specific proportion of the state plan funds to the
welfare of Scheduled Caste and Scheduled Tribé
population. A statement-Ill containing allocation of State
Plan funds for welfare of Scheduled Castes and Scheduled

Tribes is enclosed.

Statement-|

Deta//s of major economic development programmes of the Union of
India - All India and for State of M.P.

(Rs. in Lakh)
'2007-08 2008-09 2009-10
1 2 3 4
1. NREGS (Up to July 09).
MP. Funds released by Centre  260279.82 406111.54 189679.47
Funds released by State ~ 28956.40  50799.87  341809.91
Expenditure 289172.60  355166.67 155740.12
All India Funds released by Centre 1260520.01- 2993960.00 1406369.74
Funds released by State 152519.34 277626.36 44758.41
Expenditure 1 585688.51 2713787.54 1040949.68
2. IAY (Up to Aug 09)
M.P. Central Release 11201.37 23436.36 11671.81
State Contribution 3733.79 7812.12 3890.60
Utilisation of Funds 15072.08 40829.83 8462.86
All India Central Release 388237.01 879579.39 402346.40
State contribution 129273.07 293124.55 124954.70
Utilisation of Funds 546454.30 834834.33 333210.52
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1 2 3
3. NSAP
MP. Allocation 24397.63 43592.42 44451.00
Release 24397.63 43592.42 14817.00
Utilisation of Funds 24397.63 25303.90 5386.68
All India Allocation 289148.20  450000.00  517543.95
' Release 288973.21  450000.00  172514.65
Utilisation of Funds 312207.83 386008.21' 155091.74
4. PMGSY -
M.P. Allocation 44000.00 44000.00 .
Release 161565.00  187710.00  41222.00
Expenditure 135873.00  219806.00 21198.00
All India Allocation 361500.00  361500.00
Release 1083380.00  1469839.00 408977.00
Expenditure 1061869.00  151698.00  215088.00
5. NRHM R
M.P. Budget Estimates 54405.00 57565.00 59721.00
Release 63691.00 74783.00
All India Budget Estimates 89806900.00 91918200.00 95863400.00
Release 91982900.00 104775200.00 -
6. ICDS .
M.P. Funds Release 26458.36 29168.81 10938.04
Al India Funds Release 310803.27  401319.16.  177894.15
7. ARWSP
M.P. Allocation 25162.00 37047.00 33714.00
Release 25162.00 38047.00 12736.67
Expenditure 26755.60 37452.30 5581.66
All India Allocation 475701.00  689672.00  632998.00
Release 469966 86  705602.21  237707.20
Expenditure 492876.77  633908.42  82559.33
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1 2 3 V 4
8. CRSP (Tetal Sanitation Campaign) i (up to Aug 09)
M.P. -~ Release 6793.58 9767.83 7987.48
Expenditure 6247.67- 7524.65 3103.99
All India Release 90893.37 97755.50 42291.17
Expenditure 79114.89 83772.28 33325.02
9. SSA
M.P. Central Share Release 86770.00 85569.00 56719.00
State Share Release 37912.00 48314.00
Total Expenditure 123037.00 153094.00 30120.00
All India Central Share Release 1147098.00 1262579.00 491903.00
State Share Release 568293.00 632463.00 79145.00
Total Expenditure 15823298.00 1934392.00 221098.00
10. MDMS (up to July 09)
M.P, Financial Progress 63583.00 60920.00 14650.00
Al India Financial Progress 583353.00 664031.00 148596.00
11, JNNURM | | /
M.P; Allocation for 7 year (2005-2012) 97850.00
. ACA committed against original allocation 96805.00
Released made by centre (up to April- August 09) 3182.00
State Contribution - 2190.00
Expenditure reported 4393.00
Al India Released made by Centre (up to April- August 09) 81965.00
State Contribution 58796.00
Expendl_ture Reported 120137.00
12. NHM
M.P. Release 5537.48 6000.00
Expenditure 4424.,39 5823.50
All India Release 91732.77 101049.93
Expenditure 95902.42 113124.61
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1 2 3 4
13. AIBP (up to Sept 09)
M.P. Release 50034.50 47378.24 44675.44
All India Release 544569.70 759822.13 248760.49
14, RGGVY (up to Aug 09)
M.P. Amount Disbursed 16726.00 18587.00 1357.00
All India Amount Disbursed 374536.00 565468.00 66631.00
15. BRGF (up to 30.11.09)
M.P. Allocation 45240.06 45240.00 45240.00
Release 40482.00 - 32444.00 13971.00
All India Allocation 467004.00 467004.00 467004.00
Release 359750.00 388976.00 199638.00
Bharat Nirman
(Village telephone) {(up to June 09)
M.P. Allocation
Expenditure 845.00 338.00
All India Allocation 4473.00 1865.00 5500.00
Expenditure 4473.00 1865.00 32.00
M.P. Madhya Pradesh
Statement-ll
Backward Regions Grant Fund - Districts Component - Funds release
(Rs. in crore)
S.No. State 2006-07 2007-08 2008-09 2009-10 (till 30'11'2009).
Allocation Released Allocation Released Allocation Released Allocation Released
1 2 4 5 6 7 9 10
1. Andhra Pradesh 249.31 95.50 348.28 421.18 348.28 355.38 348.28 278.96
2. Arunachal Pradesh 13.30 8.00 15.47 7.60 15.47 18.57 15.47 10.40
3. Assam 145.44 61.62 168.19 113.58 168.19 128.23 168.19 1.33
4. Bihar 522.48 246.96 638.99 639.28 638.99 721.55 638.99 83.83
5. Chhattisgarh 197.50 136.60 248.48 271.22 248.48 205.44 248.48 129.74
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1 2 3 4 5 6 7 8 9 10
6. Gujarat 87.40 37.50 107.31 8.10 107.31 36.04 107.31 88.21'
7.- Haryana 26.38 22.50 30.44 25.80 30.44 25.68 30.44 0.00
8. Himachal Pradesh .= 26.39 30.00 30.50 42.85 © 30.50 23.48 30.50 0.00
9. Jammu and Kashmir 41.18 22.50 48.85 15.30 48.85 63.28 48.85 24.00
10. Jharkhand 289.39 315.00 343.56 105.60 343.56 312.77 343.56 175.61
11. Karnataka 82.53 37.50 108.17 139.97 108.17 45.00 108.17 85.52
12. Kerala 28.41 15.00 34.33 30.88 34.33 7.50 34.33 0.00
13. Madhya Pradesh 361.49 170.00 452.40 .404..82 452.40 324.44 452.40 139.71
14, Maharashtra 201.15 96.19 265.57 108.20 265.57 87.81 265.57 235.69
15. Manipur 37.69 15.00 42.09 34.96 42.09 14.62 42.09 27.71
16. Meghalaya 36.63 15.00 40.01 7.80 40.01 52.54 40.01 0.57-
17. Mizoram 23.54 15.00 24.98 34.17 24.98 2.00 24.98 21.28
18. Nagaland 36.64 22.50 40.05 32.19 40.05 33.30 40.05 6.00
19. Orissa 273.35 45.00 324.67 336.12 324.67 257.84 324.67 57.45
20. Punjab 13.94 15.00 16.65 7.60 16.65 7.50 16.65 14.08
21. Rajasthan 199.68 22.88 262.99 302.10 262.99 183.50 262.99 33.88
22. Sikkim 12.53 23.45 13.97 7.60 13.97 12.67 13.97 10.86
23. Tamil Nadu 90.94 30.00 114.04 23.10. 114.04 113.53 114.04 62.09
24. Tripura 12.14 .15.00 13.21 7.60 13.21 11.82 13.21 0.00
25. Uttar Pradesh 510.28 300.00 636.09 163.71 636.09 571.74 636.09 454,73
26. Uttarakhand 39.11 37.50 44.85 30.30 44.85 31.50 44 .85 0.00
27. West Bengal 191.16 70.50 255.90 275.87 . 255.90 242.03 255.90 54,73

NABARD 3.30

Total 3749.98 1925.00 4670.04 3597.50 4670.04 3889.76 4670.04 1996.38




Statement-H]

Allocation of State Plans funds for Madhya Pradesh including Tribal Sub-Plan & Schedule Caste Component Plan

_ (Rs. in lakh)
2006-07 - 2007-08 20C8-09
S. No. Major Sector Approved Tsp Scsp Approved Tsp Scsp Approved Normal Tsp Scsp
' Qutlay Qutlay Outlay
1. Agriculture 42775.58 8221.11 8165.79 53861.62 16573.05 6475.76 116763.00 75792.59 28139.50 12830.91 -
and Allied
Activities
2. Rural Development 134610.28 38593.07 23663.03 139931.72 38998.04 23156.47 167944.57 90959.86 46319.62  30665.09
3. Special Areas 15000.00 9949.50 2050.00 55879.00 27550.00 11206.00 64547.00 20258.80 31372.90 12915.30
Programme
4. Irrigation and 189401.41 33003.46 - 8118.25 179694.63 35073.53 9401.19 218481.07 179547.83 32507.16 6426.08
Flood Control
5. Energy 121607.42 2117.27 2367.22 155356.75 9592.00 6250.00 163431.81 136505.58 115056.73  15420.50
6. Industry & Mining 9600.65 1306.45 2008.95 9862.42 1543.40  1753.95 14576.94 9763.84 254179  2271.31
7. Transport 89763.00 15123.62 8779.76 174045.39 31288.84 27533.16 180520.00 105847.36 42262.37 32410.27 ‘
8. Science.Technology 1085.58 0.00 0.00 4955.00 307.00 155.00 8246.33 7626.83 298.00 321.50
& Environment : .
9. General Economic 22067.77 4176.00 2731.00 30314.75 6252.16 4217.47 33581.83 22259.58 6826.08 4487.17
Services
10. Social Services 265427.18 73283.70 63983.35 394170.72 107363.09  93066.71 435247.84 224072.36 1t10188.97 100986.51
11. General Services 10561.13 0.00 0.00 3028.00 47.20 4410 14920.61 10930.54 1743.50 2246.57
Communications 100.00 0.00 0.00
Total 902000.00 185774.18 121867.35 1201100.00  274588.31 183259.81 1418261.00 883565.17 220981.21

313705.62
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2009-10
S. No. Major Sector Approved Oﬁtlvay Normal Tsp Scsp
1. Agriculture and Allied Activities 118429.37 73828.94 29355.01 15245.42
2. Rural . Development 210_664.15 '122896.46 50532.45 37235.24
3. Special Areas Programme 71002 22001.04 37034.23 11966.73
4, Irrigation and Fiood Contfol 228591.22 163046.91 57661.47 17882.84
5. Energy 135096.63 101646.27 15218.29 18232.07
6. Industry & Mining 16759.25 . 13276.81 1967.54 1514.9
7. Transport 199179.17 146152.95 30182.1 22844.12
8. Science, Technology & Environment 7138.12 6695.5 252.89 189.73
9. General Economic Services 35991.48 23929.48 7022.5 5039.5
10. Social Services 585723.77 324509.33 141952.37 119262.07
11. General Services 8841.37 8029.17 264.2 548
Total 1617416.53 996012.86 371443.05 249960.62
[English]

Nuclear Stockpile by Pakistan
Loan to Pharma Companies under

; ._2oss,sH‘a_|MA;ﬂ SUMITRA MAHAJAN: Will the
Minister. of EXTERNAL AFFAIRS be pleased to state:

(a) whether Pakistan is increasing its nuclear
stockpile; and

(b} if so, the details thereof alongwith the action
being taken by the Government in this regard?

THE MINISTER OF EXTERNAL AFFAIRS {SHRI S.M.
KRISHNA): (a) and (b) Government has seen reports in
the public domain regarding Pakistan's expansion of its
nuclear stockpile. These reports indicate that Pakistan is
expanding its capacity to produce fissile material for
nuclear weapons and enhancing its nuclear weapons
delivery capabilities. Government continues to monitor all
such developments and is committed to taking all necessary
steps to safeguard India's security.

CSIR Scheme

2067. DR. BALIRAM: Will the Minister of SCIENCE
AND TECHNOLOGY be pleased to state:

(a) whether Council of Scientific and Industrial
Research grants loan for Research and Development to
Public and Private Sector Companies under New Millennium
Indian Technblogy Leadership Initiative (NMITLI) Scheme;

(b) i so, the details thereof;

(c) the names of the companies which have been
granted loan during the last three years and the current-
year;

(d) the progress made by these companies as a
result of financial support;

(e). whether the loans granted to the companies
have been recovered;

(fy - if so, the details thereof; and
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(g) if not, the steps taken by the Government in this
regard?

THE MINISTER OF STATE OF THE MINISTRY OF
SCIENCE AND TECHNOLOGY; MINISTER OF STATE OF
THE MINISTRY OF EARTH SCIENCES; MINISTER OF
STATE IN THE PRIME MINISTER'S OFFICE; MINISTER OF
STATE IN THE MINISTRY- OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS; AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI PRITHVIRAJ CHAVAN): (a) Yes, Madam. Council
of Scientific and Industrial Research grants loan for
Research and Development to companies under the New
Millennium Indian Technology Leadership Initiative (NMITLI)
Scheme.

(b) Loans are granted to companies to carry out well
focused R & D projects in Public-Private-Partnership (PPP)

AGRAHAYANA 11, 1831 (SAKA)

" to Questions 118

(fi  The status of loan repayment from the companies
is given in the enclosed Statement-lll.

(g) © A systematic process is in place to deal with loan
defaulters. The companies are pursued to repay
the loan. Monitoring Committee of the project acts as
arbitrator. Notice for recalling of entire due amount with
penal interest @12% compounded monthly is served, if
default continues.

Statement-|

Name of the companies granted loan during the
last three years (April 2006 to March 2009)

Sl Name of Company
No.
1. J.K. Agri, Hyderabad

mode. The loan carries a simple interest of 3% per annum 2. Virchow Biotech, Hyderabad
on the outstanding amount of the loan and is repayable in
S1ancing amoun of e 198 paysm'e 3. Samtel Color, Ghaziabad
10 yearly installments. The project implementation period
is considered as the moratorium period. The interest 4. Virtual Wire Technology, New Delhi
accrued during the implementation period is amortized and 5.  Godavari Sugar Mills, Mumbai
is payable in a maximum of 3 to § instaliments.
pay 6. Clutch Auto, Faridabad
(¢} The names of the companies which have been 7. Cadila Pharmaceuticals, Ahmedabad
granted loan during the Iastlthree year§ is 'glven in the 8. Xcyton Diagnostic, Bangalore
enclosed Statement-l. There is no loan given in the current
year. 9.  Mind Tree Lid., Bangalore
10. Biovet Pvt. Ltd., Bangalore
(d) The progress made by these companies in o .
projects is given in the enclosed Statement-Ii. 11.  Metahelix Life Sciences Pvt. Ltd., Bangalore
(e) Some companies are repaying the loan while Name of the compan/fes granted‘lllo:n during
there are some defaulters as well. In other cases, loan current year (April 2009 to till date)
repayment will start after 8 months of project completion. Nl
Statement-li

Progress made by companies in NMITLI projects

Si.No. ‘Project Title

Progress made

1 2

3.

1. Development of high throughput marker assisted
selection systems for improvement of drought
tolerance and fibre quality related traits in cotton

High throughput .
established basec .n fluorescent 96-capillary based

‘arm for SSR marker screening is

screening system. 200 fluorescent markers have been
deployed on 13 parents used in the breeding programme.
Transcriptome sequencing of 19 DPA sample and drought
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3

Novel method for development of B-type Natriuretic
peptide (BNP) for diagnosis and treatment of
congestive heart failure

Development of Next Generation Plasma Display
Technology and a 50 inch High Definition (HD)
TV prototype

Wireless Sensor Network Chipset based on Ultra —
Wideband Technology

Lactic acid and lactic acid based polymers-
establishment of 300 TPA pilot plant for lactic
acid production

Design and development of cushion bonded
organic ceramic clutch discs

Novel therapy for management of sepsis

A syndromic approach to diagnosis of infections:
development of DNA macro-chips for simultaneous
detection of pathogens causing AES (Acute
Encephalitic Syndrome) and seplicaemia

sample and transc“,riptome sequencing using 454 lead to
the identification of thousands of novel genes. Screening
of parental DNA for polymorphism is under progress. A’
cost-effective method of screening SSR markers by using
three-primer chemistry has been developed.

Production of rhBNP has been optihized. A large scale
production facility for rhBNP has been built as per cGMP
norms. Detailed pre clinical studies carried out and results
are satisfactory.

Developed and demonstrated 50" HD PDP prototype with
existing materials/processes including its electronics. 12
Indian Patents filed. Lead free glass powders and pastes
have been developed. Developed green phosphor, which
has 15% better efficiency than commercial phosphors.

System specifications, System blocks, Digital baseband
module design and Video compression — decompression
modules have been achieved.

Pilot plant is being erected.

About 30 formulations have been developed using various
elastomeric components. One formulation (direct addition
of ATBN to epoxy resin) has showed desired lap shear
strengths and encouraging cushioning properties. Rigid
bonded adhesive formulation have been developed through
thermoplastics and thermosets route capable of
withstanding temperature 300 — 325°C and 350°C
respectively meeting the desired lap shear strength.
Adequate preparatory work has been done to provide
matching life clutch discs and clutch cover assemblies.

Mice and rat models of Gram-negative bacteria induced
sepsis have been successfully established. The character-
ization and fractionation of Mw is progressing well with a
sub-fraction namely 085 giving a 20% enhancement in
protection against sepsis over total Mw.

For AES Chip, Primers and targets for all the DNA and
RNA pathogens have been designed and uniplex PCR
was standardized for all the organisms. Primers have
been designed for antibiotic registant genes. Primers
for all microorganisms (23) have been finalized.




¥

10.

Development and characterization of an indigenous
vaccine for Johne's disease

121 Written Answers AGRAHAYANA 11, 1931 (SAKA) to Questions 122
1 2 8
9.  Distributed video surveillance system Two hardware platforms (2/4 Channel and 16 Channel

Hybrid) have been developed for Digital Video Recorder
(DVR). Several new features in both hardware and software
designs have been implemented to beat existing products
in terms of features and cost. Unique algorithms have
been developed for activity detection, human detection,
view tampering, real-time image stitching algorithm for
panoramic view, face detection, video pre-processing
algorithms {scaling, marking etc.) and video watermarking
with visible watermark. A state-of-the-art Remote Web based
Video Management System (VMS) has been developed
with advanced features. The VMS can manage up to 100
camera, installations. One international patent on 'Real
Time Image Stitching' has been filed.

industry has developed CGMP facility for pilot plant and
commercial production of JD Vaccine.

11. Evaluation of RNAi-based constructs for conferring Hairpin loop binary constructs with candidate genes chosen
resistance on transgenic rice against the blast from Magnaporthe grisea developed. Developments of
fungus Magnaporthe grisea overexpression binary constructs with the identified

candidate genes have been completed. Also, development
of 10 transgenic rice events per construct for each of the
target genes have been completed which will be generated
in blast succeptible rice cuitivars.
Statement-lll
Status of loan repayment

Sl. Name of Project Company name Status

No.

1 2 3 4

1. 5 and 25kw decentralized power packs Sud-Chemie India Ltd., Payment in time

New Delhi

2. Latent M. Tuberculosis: New Targets, Drug Delivery System, Lupin Ltd. Not Due

bio-enhancers and therapeutics

3. Nano-material catalysts and associated process technology Sud-Chemie India Ltd., Payment in time

for alkylation/ acylation/nitration of well identified industrial
chemicals, pre-reforming of hydro-carbons and sulphur
removal (<50 ppm) from petroleum fuels

New Delhi
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1 ! 2 3 4
4. Versatile, portable PC based software for bioinformatics; and  TCS, Hyderabad Payment in time

10.

11.

t2.

13.

14.

15,

16.

Development of Linux cluster version of Bio-suite

Development of an oral herbal formulation for treatment of
psoriasis

Devslopment of novel biotech therapsutic molecule —
Lysostaphin

Development of novel biotech therapeutic moleculs —
Lysostaphin Clinical Trial

Microbiclogical conversion of Erythromycin to Clarithromycin
and other novel biologically active molecules

Novel molecular diagnostics for eye diseases and low vision
enhancement devices
Value added polymeric materials from renewable resources:

Lactic acid and lactic acid based polymers

Recombinant approach to produce D-linolenic acid and
docosahexanoic acid (DHA) in sunflower and yeast

A cost effective Simple Office Computing (Sofcomp) platform
to replace PC A

A PC based high-end 3D visualization piatform for
computational biology — ‘Darshee’

Improved Genome Annotation Through a Combination of
Machine Learning and Experimental Methods: Plasmodium
falciparum As a Case Study

Development of Novel Fungicides

Novel Expression System

Development of Globally competitive Triple-Play' Broadband
Technology

TCS, Hyderabad

Jalaja Techn. Bang.

FTIL, Secundrabad

Lupin Ltd., Mumbai

BBIL

BBIL

Alembic Ltd., Vadodara

LOPL, Pune
Xcyton Diagnostic,
Bangalore

Godavari, Mumbai

Avestha Gengraine

Encore Software

Strand genomics,
Bangalore

TCS, Hyderabad

RRC, Bangalore

Biocon
Shantha Biotech

Divinet

Payment in time
Defaulter
Defaulter

Not Due

Not Due

Not Due

Payment in time

Defaulter
Payment in time

Not Due

Defaulter

Defaulter

Payment in time

Payment in time

Payment in time

Payment in time
Payment in time

. Defaulter
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1 2 . 3 4

17. Market seeding of SofComp and Mobilis to develop wide- Encore Software Defaulter
ranging applications as well as increase awareness

18. Davelopment of an integrated micro PCR system with In- bigtech Not Due
situ Identiflcation

18. Novel formulation for treatment of pulmonary tuberculosis ~— Lupin Ltd. Not Due
clinical studies

20. Development of high throughput marker assisted selection JK Agri, Hyderabad Not Due
systems for improvement of drought tolerance and fibre
quality related traits in Cotton

21. Novel method for development of B-type Natriuretic peptide Virchow Biotech, Not Due
(BNP) for diagnosis and treatment of congestive heart failure Hyderabad

22, Development of Next Generation Plasma Display Technology =~ Samtel Color, Ghaz. Not Due
a 50" High Definition (HD) TV Prototype

23, Development of sensor networks chipset based on ultra-wide  Virtual wire tech, ND Not Due
band technology

24, Design and development of cushion bonded/rigid bonded Clutch Auto Ltd., Not Due
organic, cerametallic cookie and single/fuel sintered buttons Faridabad
(copper/iron based), ceramic cookes and annular ring slutch
discs and matching cover assemblies

25. Intellegent Viedo Surveillance System Mind Tree Ltd., Not Due

Bangalore

26. Novel therapy for management of sepsis Cadila Pharma Ltd. Not Due

27. Development of DNA Macro-Chips for simultaneous detection  Xcyton Diagnostics Ltd. Not Due
of pathogens causing acute enhcephalitic syndrome (AES)
Septicaemia and antibiotic resistance

28. Development of Characterization of an indigenous vaccine Biovet, Bangalore Not Due
for Johne's disease

29. Evaluation of RNAi-based constructs_for conﬁ?ilﬁ??ééisténce Metahelix Life, Bangalore Not Due

on trasgenic rice against the blast fungus Magnaporthe
grisea )
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[Translation]

POK as part of Islamic Republic
of Pakistan

2068. SHRI YASHWANT SINHA: Will the Minister ot
EXTERNAL AFFAIRS be pleased to state:

(a) whether Pakistan proposes to make northern
areas of Pakistan occupied Kashmir of Jammu and Kashmir
as a part of Islamic Republic of Pakistan;

(b) if so, the reaction of the Government in ‘this
regard; and

{c) the action taken/proposed to be taken by the
Government in this regard?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI S.M.
KRISHNA): (a) In August 2009, the Government of Pakistan
issued the so-called Gilgit-Baltistan Empowerment and
Self Governance Order 2009. Pakistan maintains that the
Order does not derogate from, or in any manner prejudice,
it's declared stand on Jammu and Kashmir.

(b) and (c) The Government of India protested on
September 11, 2009 to the Government of Pakistan
regarding the so-called "Gilgit-Baltistan Empowerment and
Self Governance Order -2009". Pakistan has for the past
six decades denied the basic rights to the people in those
parts of the state of Jammu and Kashmir under its illegal
occupation. The entire state of Jammu and Kashmir is an
integral part of India. The so-called 'Gilgit-Baltistan
Empowerment and Self Governance Order -2009' and the
"elections” in Gilgit-Baltistan held on 12 November 2009
are yet another cosmetic exercise intended to camouflage
Pakistan's illegal occupation. Government is committed to
ensure that the territorial integrity of India is not
compromised under any circumstances. Under the Simla
Agreement, the Government is committed to resolving all
issues with Pakistan through peaceful negotiations and
bilateral dialogue.

[English]
Vacant Posts in CBI

2069. SHRI NISHIKANT DUBEY: Wil the PRIME
MINISTER be pleased to state:

DECEMBER 02, 2009

to Questions 128

(a) whether the Central Bureau of Investigation (CBI)
is under-staffed;

(b) if so, the details thereof and its impact on the
functioning of the CBI alongwith the sanctioned strength
and vacancy position in each category of staff during the
last three years and the current year and reasons therefor;

(¢) whether the Government proposes to increase
the staff strength of CBI in various categories;

(d) if so, the details thereof;

(e) the number of cases received, disposed and
pending in CBI during the last three years and the current
year; and '

{fy the steps taken by the Government to fill up all
the vacancies?

THE MINISTER OF STATE OF THE MINISTRY OF
SCIENCE AND TECHNOLOGY; MINISTER OF STATE OF
THE MINISTRY OF EARTH SCIENCES; MINISTER OF
STATE IN THE PRIME MINISTER'S OFFICE; MINISTER OF
STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND MINISTER OF STATE -
IN THE MINISTRY OF PARLIAMENTARY ‘AFFAIRS (SHRI
PRITHVIRAJ CHAVAN): (a) No, Madam.

(b) As on 31.10.2009, out of 5961 sanctioned
strength, 721 posts in various gradés were lying vacant in
the CBI, A Statement showing category-wise details of
sanctioned strength, actual strength and vacancies in
various grades in CB! during the last three years and
current year is enclosed. With effective use and deployment
of existing personnel, the vacancies have not affected the
performance of the CBI adversely. Occurrence of vacancies
and filling up of the same as per stipulated Recruitment
Rules is an ongoing process.

{c) and {(d) Government has recently decided to create
284 posts in the grades of Public Prosecutor, Inspector,
Head Constable and Steno Clerks for Additional Speci'al
Courts. 62 posts that were lying vacant in various grades
and were deemed to have been abolished, have also been
revived.

(e) - Details of cases registered, disposed and pending
during last three years and current year are as under:
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Cases 2006 2007 2008 2009 1 2 3 4
Registered 1156 940 991 926 Ministerial 1284 998 286
Disposed from 1143 1216 1127 768 Group D 144 121 23
investigation Canteen Posts 69 57 _ 12
Pending under 1417 1143 1005 1168 Total 5959 1652 1307

investigation

As on 31.12.2007

*(upto  31.10.2009)
Executive 4077 3254 823

() It is endeavor of the Government to fill up the
vacancies at the earliest as per procedure prescribed in
the relevant Recruitment Rules. Government has taken all Technical 184 . 52 102
necessary steps to ensure filling up of vacancies in time,

Legal 230 159 71

which inter-alia include: Ministerial 1284 - 978 306
. Grant of Speciél Incentive Allowance @ 25% of Group D' 144 122 22
Pay-Dearness Allowance upto the level of Canteen, Posts 70 58 12
Senior Superintendent of Police and @ 15% for
officers above that rank to attract officers on Total 5959 4623 1336
deputation. -

As on 31.12.2008
. Amendment of recruitment rules for various :

posts from time to time to meet the requirements Executive 4077 3544 533
of the CBI. Legal 230 155 75
. Decentljahz‘atlon of induction of Inspector on Technical 155 50 102
deputation in order to ensure speedy and smooth
recruitment process. Ministerial 1284 942 342
. immediate steps to fill up the vacancies arising Group D' 144 124 20
from time to time are taken as per the laid down
Canteen Posts 70 57 13
procedure.
Statement Total . 5960 4874 1086
As on 31.12.2006 As on 31.10.2009
Cadre Sanctioned Actual Vacancy Executive 4078 3644 434
Strength Strength Legal 230 148 82
1 2- 3 4 Technical 155 66 89
Executive 4078 3261 817 Ministerial 1428 1323 105
Legal 230 155 75 Canteen Posts 70 59 11

Technical 154 60 94 Total 5961 5240 721"
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[Translation]

Additional Resources for Development
of Backward Areas

2070. SHRI P. L. PUNIA: Will the PRIME MINISTER
be pleased to state:

(@)  whether the Government has formulated any
action plan to mobilise additional resources for the quick
development of backward areas and for completing the
developmental works undertaken during the current five
year plan;

(b) if so, the details of the action plan in this
regard; and

(¢) the areas identified for removing regional
imbalances?

THE MINISTER OF STATE IN THE MINISTRY
OF PLANNING AND MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI V.
NARAYANASAMY): (a) and (b) The Backward Regions
Grant Fund (BRGF) was launched in August, 2006 replacing
the erstwhile Rashtriya Sam Vikas Yojana (RSVY). The
programme has been designed to address the issue of
regional imbalance and aims at catalyzing development
in backward areas to fill critical gaps in development.

(c) The BRGF has two components viz. (a) the
Districts Component covering.250 districts of 27 States,
and (b) the Special Plans for Bihar and the Kalahandi-
Bolangir-Koraput (KBK) districts of Orissa. List of 250
districts covered under the Districts Component of BRGF
is enclosed as statement. A special package for the
Bundhelkhand region comprising of Uttar Pradesh &
Madhya Pradesh has also been announced by the Central
Government recently.

Statement
Andhra Pradesh
1 Adilabad
2 Anantapur

3 Chittoor

4 Cuddapah

5 Karimnagar

6 Khammam

7 Mahbubnagar
8 Medak

9 ‘Nalgonda

10 Nizamabad
11 Rangareddi
12 Vizianagaram
13 Warangal

Arunachal Pradesh

1 Upper Subansiri
Assam

1 Barpeta

2 .Bongaigaon

3 Cachar

4 Dhemaiji

5 Goalpara

6 ‘Mailakandi

7 Karbi Anglong
8 Kokrajhar

9 Lakhimpur

10 Marigaon

11 North Cachar Hills

Bihar
1 Araria
2 Aurangabad
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10

11

12

13

14

15

16

17

18

19

20

21

22

23

24

25

26

27

28

29

Written Answers

Banka

Begusaral
Bhagalpur
Bhojpur

Buxar
Darbhanga

Gaya

Gopalgan;j

Jamui
Jehanabad
Kaimur (Bhabua)
Katihar

Khagaria
Kishangan;j
Lakhisarai
Madhepura
Madhubani
Munger
Muzaffarpur
Nalanda
Nawada
Pashchim Champaran
Patna
Purbi+Champaran
Purnia

Rohtas

Saharsa
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30 Samastipur
3t Saran

32 Shelkhpura
33 Sheohar

34 Sitamarhi

35 Supaul

36 Vaishali
Chhattisgarh

1 .Bastar

2 Bilaspur

3 Dantewada
4 Dhamtari

5 Jashpur

6 .Kabirdham

7 Kanker

8 Korba

9 Korea

10 ‘Mahasamund
11 Raigarh

12 Rajnandgaon
13 Surguja
Gujarat

1 ‘Banas Kantha
2 Dahod

3 Dang

4 Narmada

5 Panch Mahals

6 Sabar Kantha

134
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Haryana

1 Mahendragarh

2 Sirsa .

Himachal Pradesh

1 Chamba

2 Sirmaur

Jammu and Kashmir

1 Doda

2 Kupwara
3 Poonch
Jharkhand

1 Bokaro

2 Chatra

3 Deoghar
4 Dhanbad
5 Dumka

6 Garhwa
7 Giridih

8 Godda

9 Gumila

10 Hazaribagh
11 Jamtara

12 Koderma
13 Latehar

14 Lohardaga
15 Pakur

16 Palamu
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17 Ranchi

18 Sahebganj

19 -Saraikela Kharsawan
20 Simdega

21 West Singhbhum
Karnataka

1 Bidar

2 Chitradurga

3 Davangere

4 Gulbarga

5 Raichur

Kerala

1 Palakkad

2 Wayanad

Madhya Pradesh

1

10

11

12

.Balaghat
Barwani
Betul
Chhatarpur
Damoh

‘Dhar
Dindori
Guna
Jhabua

‘Katni
Khandwa

s

Khargone

136
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13 Mandta
14 Panna
15 Rajgarh
16 Rewa
17 Satna
18 Seoni
19 Shahdol

20 Sheopur
21 Shivpuri
22 Sidhi

23 Tikamgarh

24 Umaria
Maharashtra

1 Ahmednagar
2 Amravati

3 Aurangabad
4 Bhandara

5 Chandrapur
6 Dhule

7 Gadgchiroli

8 Gondia

9 Hingoli

10 Nanded

11 Nandurbar
12 Yavatmal
Manipur

1 Chandel

AGRAHAYANA 11, 1931 (SAKA) to Questions
2 Churachandpur
3 Tamenglong
Meghalaya
1 Ri Bhoi
2 South Garo Hills
3 West Garo Hills
Mizoram
1 Lawngtlai
2 Saiha
Nagaland
1 .Mon
2 Tuensang
3 Wokha
Orissa
1 ‘Balangir
2 Boudh
3 Deogarh
4 Dhenkanal
5 Gajapati
6 Ganjam
7 Jharsuguda
8 Kalahandi
9 Kandhamal
10 ‘Keonjhar
11 Koraput

12 Malkangiri

13 Mayurbhanj
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14 Nabarangpur
15 Nuapada

16 Raylagada
17 Sambalpur
18 Sonepur

19 ' Sundargarh

Punjab

1 Hoshiarpur

Rajasthan

1 Banswara
o2 Barmer

3 Chittorgarh

4 Dungarpur

5 Jaisalmer

6 Jalore

7 Jhalawar

8 Karauli

9 Sawal Madhopur

10 Sirohi

11 Tonk

12 Udaipur

Sikkim '

1 North District

Tamil Nadu

1 Cuddalore

2 Dindigul

3 Nagapattinam
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4 Sivaganga
5 Tiruvannamalal
8 Villupuram
Tripura
1 'Dhalal

Uttar Pradesh

1 Ambedkar Nagar
2 Azamgarh

3 ‘Bahraich

4 Balrampur

5 Banda

6 Barabanki

7 ‘Basti

8 Budaun

9 Chandauli

10 Chitrakoot
11 Etah

12 'Farrukhabad
13 Fatehpur

14 Gonda

15 Gorakhpur

16 ‘Hamirpur

17 Hardoi

18 Jalaun

19 Jaunpur
20 Kaushamhi
21 Kheri

140



141 Written Answers
12 Kushi Nagar

23 Lalitpur

24 Maharajganj

25 Mahoba

26 Mirzapur

27 Pratapgarh

28 Rae Bareli

29 Sant Kabeer Nagar
30 Shravasti

31 Siddharth Nagar.
32 Sitapur

33 Sonbhadra

34 Unnao
Uttarakhand

1 Chamoli

2 Champawat

3 Tehri Garhwal
West Bengal

1 24 Paraganas South
2 Bankura

3 Birbhum

4 Dinajpur Dakshin
5 Dihajpur Uttar

6 Jalpaiguri

7 Maldah

8 Medinipur East

9 Medinipur West
10 Murshidabad

11 Purulia
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[English]
Assessment of Economic Slowdown

2071.SHRI G.S. BASAVARAJ:
SHRI SANJAY NIRUPAM:
Will the PRIME MINISTER be pleased to state:

(a) whether a meeting of Planning Commission was
held to.take stock of State of national economic in the
backdrop of economic downturn and emerging drought
situation due to monsoon failure;

(b) * if so, the detalls thereof;

(c) whether issues such as revising the Elsventh
Plan growth and sectoral targets were also discussed in
the said meeting; and

(d) if so, the outcome of the discussions?

THE MINISTER OF STATE IN THE MINISTRY
OF PLANNING AND MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI V.
NARAYANASAMY): (a) and (b) Yes, Madam. The first
meeting of the newly constituted Full Planning Commission
was held on 1st September, 2009 under the Chairmanship
of Hon'ble Prime Minister to discuss the state of economy
and assessment of Integrated Energy Policy of the country.
The issuses such as deceleration in the growth rate in the
Indian Economy on account of global slow down, negative
growth rate in the agricultural sector during the current
year due to drought, reduction in exports and status
implementation of Integrated Energy Policy etc. came up
for discussion.

(c) and (d) Revision of the Eleventh Plan growth and
sectoral targets was not discussed in meeting. The following
major conclusions emerged from the discussions:

1. There is a need to build on the strengths of the
past to tackle the new challenges posed by
global economic slow down and drought in the
current year.

2.  The consequences of drought can be managed
as sufficient food stocks are available, however,
there was a need for management of food
economy, macro economy, drought and protec-
tion of kharif and rabi crops.
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3. Need to converge National Rural Employment
Scheme (NREGS) and other agricultural and
rural schemes to minimize the impact of drought
in 2009-10.

4, Reviving investment, containing fiscal deficit
within the limits of prudence, raising resources
and using them efficiently.

5, To mobilize resources to sustain the momentum
of Planned Development of the Eleventh Five
Year Plan.

[Translation]
Growth Rate

2072. SHRI ADHIR CHOWDHURY: Wiil the PRIME
MINISTER be pleased to state:

(a)  whether the Government proposes to raise the
projected economic growth rate of the country to nine
percent;

(b) if so, the details thereof;

(¢)  whether the Government has formulated any
special action plan to achieve this target; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY
OF PLANNING AND MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI V.
NARAYANASAMY): (a) and (b) The Eleventh Five Year
Plan (2007-12) aims at achieving an average growth rate
of 9%, with targeted growth rate of 4% per year in the
agricultural sector, 10 to 11% per year in the industrial
sector and 9 to 11% per year in the services sector.
During the first year of Eleventh Plan (2007-08) the growth
rate of GDP is estimated at 9% with 4.9% growth in
agriculture, 8.1% in industry and 10.3% in services sector.
However, there has been a deceleration in the growth rate
in the Indian Economy on account of global slow down
and negative growth rate in the agriculture sector due to
drought situation during 2008-09. The growth rate of GDP
for 2008-09 is estimated at 6.7 % (Revised Estimates) with
1.6% growth in agriculture, 4.2% in industry and 10 % in
services sector.
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(c) and (d) The economic position of the country is
reviewed by the Government constantly at various levels.
The Planning Commission in its meeting held under the
Chairmanship of Honorable Prime Minister on September
1, 2009 reviewed the situation and arrived at the following
conclusions to tackle the situation:

. There is a need to build on the strengths of the past
to tackle the new challenges posed by the global
economic siowdown and drought in the current year.

. The consequences of drought can be managed as
sufficient food stocks are available. However, there
is a need for management of food economy, macro
economy, drought and protection of Kharif and Rabi
crops.

. Ne-ed to converge National Rural Employment
Scheme (NREGS) and other. agricultural and rural
schemes to minimize the impact of drought in 2009-
10.

. Reviving investment, containing Fiscal Deficit within
the limits of prudence, raising resources and using
them efficiently.

J To mobilize resources to sustain the momentum of
Planned Development of the Eleventh Five Year
Plan.

Literacy Ratio

2073. SHRIMATI SHRUTI CHOUDHRY:
" SHRI SANJAY SINGH CHAUHAN:
Will the Minister of HUMAN RESOURCE DEVELOP-
MENT be pleased to state:

(a) whether the Government has made any
assessment of literacy ratio amongst the women;

(b) if so, the ranking of India in relation to other
countries in the world in this regard; '

(¢) whether the lack of proper infrastructural
development and illiteracy amongst women folk are
hindrance to the development of the country;

(d) if so, the reasons due to which the schemes
meant for literacy of women are lagging behind;
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(e} whether any targets were set to make women
literate during the last three years; and

(f)y if so, the State-wise details thereof?

THE MINISTER OF HUMAN RESOURCE DEVELOP-
MENT (SHR!I KAPIL SIBAL): (a) Yes, Madam. The
assessment of literacy ratio is being done as part of the
census exercise. The last such assessment was done
during the Census - 2001.

{b) As per the United Nations Development
Programme Report 2009, the ranking of India in adult
literacy rate in the world is 147.

(c) Yes, Madam.

(d)  The main reasons for low literacy rates among
females in the country are sociai, cultural and religious.

(e) No, Madam.
W Does not arise.
[English]
FloodProne Areas

2074. SHRIMATI MANEKA GANDHI: Will the Minister
of WATER RESOURCES be pleased to state:

(a) whether the flood prone area has increased in
the country from 25 million hectares in the First Five Year
Plan to 45.6 million hectares in Tenth Plan;

(b) it so, the details thereof;

(c) whether the Government has conducted any
comprehensive study in this regard including the study on
continued deterioration and encroachment of watersheds
along river basins;

(d) if so, the details thereof and if not, the reasons
therefor;

(e) whether the Government has also assessed the
effect/impact of construction of dams and barrages in flood
control; and

(f)  if so, the details thereof and the action taken by
the Government in this regard?
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THE MINISTER OF STATE IN THE MINISTRY OF
WATER RESOURCES (SHRI VINCENT H. PALA): (a) and
(b) The flood prone area in the country was assessed by
Rashtriya Barh Ayog (RBA) in 1980 as 40 million hectares;
which was reassessed as 45.36 million hectares by the
Working Group on Water Resources for the X! Five Year
Plan (2007-12) on the basis of report from the State
Governments.

{c) to (f) The flood management being a State subject,
the matter regarding comprehensive study on continued
deterioration and encroachment of water sheds along river
basins as well as on effect/impact of construction of dams
etc. falls under the purview of respective State Governments
and looked after by them.

Decline in Per Capita Net Income

2075. DR. THOKCHOM MEINYA:
SHRI GURUDAS DASGUPTA:
SHRI BIBHU PRASAD TARAI:
Will the PRIME MINISTER be pleased to state:

(a) whether the per capita net income of the
North Eastern States has declined during the last three
years;

(b) if so, the details thereof State-wise and the
reasons therefor;

(¢} © whether since 1998, all Ministries have been
earmarking 10% of their annual budget for North Eastern
States;

(d) if so, the details thereof; and

(e) the steps taken or being taken by the Union
Government?

THE MINISTER OF STATE IN THE MINISTRY
OF PLANNING AND MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI V.
NARAYANASAMY) : (a) and (b) The Per capita income of
the North Eastern States measured in terms of Per Capita
Net State Domestic Product at Constant (1999-2000)
prices with percentages changes as on 12.11.2009 for
2006-07; 2007-08 and 2008-09 is given in the enclosed
Statement-|.
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(c) to (e) All non-exempted Ministries/Departments of be implemented by them in the North Eastern States.
Government of India are required to earmark at least 10% Accordingly, the allocation made since 1998-99 are given
of their Gross Budgetary Support for projects/schemes to in the enclosed Statement-II.

Statement-|

Per capita net State domestic product at constant (1999-2000) prices for eight North Eastern
States as on 12-11-2009 (for 2006-07, 2007-08 and 2008-09)

Sl.  Name of the State Rupess % Growth over previous year
No.
2006-07 2007-08 2008-09 2006-07 2007-08 2008-09

1. Arunachal Pradesh 20087 20570 NA 11.09 2.40 - - NA
2. Assam 15152 15857 16597 5.08 4.65 : 4,87
3. Manipur 14941 15667 16508 1.90 ‘4.86 5.37
4. Meghalaya 19292 20094 NA 4.27 4.18 NA
5. Mizoram 19220 19750 20483° 3.24 2.76 3.7
6. Nagaland NA NA NA NA NA NA
7. Sikkim 22277 23684 25257 7.22 6.32 6.64
8. Tripura 22987 NA NA 6.80 . NA NA

Note— NA means Not Available.

1. information for 2008-09 is not available in respect of the State of Arunachal Pradesh and Meghalaya.
2. Information for 2007-08 and 2008-09 is not available in respect of the State of Tripura.
3. Information for 2006-07, 2007-08 and 2008-09 is not available in respect of the State of Nagaland.
Statement-il
1 2 3
Earmarking by Central Ministries at least 10% of their
Gross Budgetary Support for projects/schemes to be 4. 2001-2002 5158.30
implemented by them in the North Eastern 5 2002-2003 5460.06
States (from 1998-99 to 2009-10)
6. 2003-2004 5105.75
St Year Allocations made 7. 2004-2005 6786.71
No (Rs. cr) 8.  2005-2006 9150.14
9.  2006-2007 10731.52
1 2 3
10. 2007-2008 12942.34
1. 1998-1999 3211.28 11. . 2008-2009 14752.90
2. 1999-2000 3565.13 ' 12.  2009-2010 16326.16"
3. 2000-2001 4197.11

*Provisional; excludes allocation by Railway Board.
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UID Project

2076. SHRI ANANDRAO ADSUL:
SHRI ADHALRAO PATIL SHIVAJ!:
SHRIMATI SUSHILA SAROJ:
SHRI EKNATH MAHADEO GAIKWAD:
SHRI MADHU GOUD YASKH!:
SHRI BHASKARRAO BAPURAO PATIL
KHATGAONKAR:
SHRI MILIND DEORA:

Will the PRIME MINISTER be pleased to state:

{a) the present status of ambitious Unique Identifi-
cation (UID) project;

(b) whether any hurdle is being faced in implementing
the project;

(¢) if so, the details thereof;

(d) the details of various departments proposed to be
involved in the scheme;

(e) the salient features of the scheme; and

()  the time by which the project is likely to be
completed/implemented?

THE MINISTER OF STATE IN THE MINISTRY
OF PLANNING AND MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS (SHRI V. NARAYANASAMY):
(a) The UIDAI was constituted as per the Notification No-A-
43011/02/2009-Admn.i issued on 28 January 2009 with an
initial core team of 115 officials and staff. In continuation of
this notification a notification (No-A-43011/02/2009-Admn.|
(Vol. ll) was issued on 2nd July 2009 appointing Shri
Nandan Nilekani as Chairperson, UIDAI in the rank and
status of a Cabinet Minister and for an initial tenure of five
years. The Chairperson, the Director General and a few

other officers and staff have joined the UIDAI and are in the

process setting up the Authority and undertaking the activities
as per the mandate entrusted vide the notification dated
28th January 2009. The first UID Numbers are expected to
be issued in 12-18 months starting from August 2009. UIDAI
expects to issue about 600 million UIDs by the end of five
years of its operations.
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(b) No.
(c) Does not arise.

(d) The UIDAI plans to achieve the objective of
issuing UID numbers objective through a partnership
model. The UIDAI will leverage the existing infrastructure
of government and private agencies across India. In
addition, the Authority will partner with a number of
agencies at the central and state level who will be
‘Registrars’ for the UIDAl. Registrars will process UID
applications, and connect to the CIDR to de-duplicate
resident information and receive UID numbers. These
Registrars can either be enroliers, or will appoint agencies
as enrollers, who will interface with people seeking UID
numbers. The Authority will also partner with service
providers for authentication. Various departments like the
Census department, the Postal Department, Income Tax
department, State and Centrai Government departments
planning and implementing various social welfare schemes
can all be Registrars/Enrollers. UIDAI has started consul-
tations with the various ministries/departments and
agencies at the Central and State level and is yet to enter
into any formal arrangements.

(e) The salient features of the scheme are as
follows:

a. The UID number will only provide identity

b.  Enrolment of residents with proper verification
c. A pro-poor approach

d.  The UID will prove identity, not citizenship: All
e. The UID number will only provide identity

f. Enrolment of residents with proper verification
g. A pro-poor approach .

h.  The UID will prove identity, not citizenship: Ali
i A partnership model

i. The UIDA! will emphasize a flexible model for -
Registrars

k. Enrolment will not be mandated
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l. The UID number will only provide identity

m.  Enrolment of residents with proper verification
n. A pro-poor approach

o.  The UID will prove identity, not citizenship: All
p. A partnership model

g.  The UIDAI will emphasize a flexible model for
Registrars

r. Enrolment will not be mandated
S. The UIDAI will issue a number, not a card:
t. The number will not contain intelligence

u.  The Authority will only collect basic information
on the resident

(fy  The first UID Numbers are expected to be issued
in 12-18 months starting from August 2009. UIDAI expects
to issue about 600 million UIDs by the end of five years of
its operations.

BIMSTEC Convention

2077. SHRIMATI SUPRIYA SULE: Will the Minister of
EXTERNAL AFFAIRS be pleased to state:

{a)  whether the Union Government has any proposal
of signing and ratification of Bangladesh-India-Myanmar-
Sri Lanka-Thailand Economic Co-operation (BIMSTEC)
convention on international cooperation in dealing with
scourge of terrorism;

(b) if so, the details of the issues included therein;
and

{c) the time by which the Government is likely to
sign BIMSTEC?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (DR. SHASHI THAROOR): (a) India
proposed a BIMSTEC Convention on Cooperation in
Combating International Terrorism, Transnational Organized
Crime and lllicit Drug Trafficking. The Convention was
adopted in October, 2008 at New Delhi by the Joint
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Working Group on Counter Terrorism of BIMSTEC member
States.

(b) The Convention will provide a legal basis for
cooperation among the law enforcement agencies of
BIMSTEC Member States for combating international
terrorism, transnational organized crime and illicit trafficking
in narcotic drugs and psychotropic substances. In particular,
member States will provide each other the widest possible
measures of mutual assistance in the prevention, investi:
gation, prosecution and suppression of such crimes.

(¢) The Cabinet has approved the signing and
ratification of the Convention. It is proposed to sign the
Convention at the first opportunity during the next high
level meeting of BIMSTEC.

Rising Sea Level

2078. SHRI GURUDAS DASGUPTA:
SHRI P. LINGAM:
Will the Minister of ENVIRONMENT AND FORESTS be
pleased o state:

(a) whether sea level is rising due to global warming
and poses threat to the safety of coastal communities in the
country;

(b) if so, the details thereof;

(c) whether Dr. M.S. Swaminathan has suggested
setting up a mission for coastal and island ecological
security;

(d) if so, the details thereof and the reaction of the
Government thereto; and

(e) the action taken or being taken by the
Government in this regard?

THE MINISTER OF STATE OF THE MINISTRY
OF ENVIRONMENT AND FORESTS (SHR! JAIRAM
RAMESH) : (a) and (b) As per the study of the tide gauge
records of the north Indian Ocean for more than 40 years,
conducted by the National Institute of Oceanography, it is
observed that the sea-level rose by 1.06-1.75 millimetres
per year-in the past century. This estimate is consistent with
the estimated global sea-level rise of 1-2 millimetres per
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year made by the Inter Governmental Panel on Climate

Change (IPCC). The scientific studies of. climate scenario
for the ‘period up to the end of the century and beyond
project likely rise in sea-level in the order of 55-60 mm.

(c) to (e) There is no proposal for setting up a Mission .
for coastal and island ecological security. However, .

the Committee under the Chairmanship of Dr. M.S.
Swaminathan' has recommended a separate Island
Protection Zone Notification for the ihtegratéd management
of the island.

Unique Identification Authority of India

2079. SHRI PULIN BIHARI BASKE: Will the PRIME
MINISTER be pleased to state:

(a) whether the Union Government has set up
Unique Identification Authority of India (UIDAI);

{b) if so, the composition and tenure of the authority;
and

(c) the main functions of this authority?

THE MINISTER OF STATE IN THE MINISTRY OF
PLANNING AND' MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS {SHRI V. NARAYANASAMY):
(a) Yes. '

(b) As per the Notification No-A-43011/02/2008-
Admn.| issued on 28 January 2009 the Unique Identification
Authority of India (UIDAI) was constituted with an initial
core team of 115 officials and staff. In continuation of
this notification a notification (No-A-43011/02/2009-Admn.|
(Vol. 1) was issued on 2nd July 2009 appointing Shri
Nandan Nilekani as Chairperéon, UIDAI in the rank and
status of a Cabinet Minister and for an initial tenure of five
years.

(c) As per the Notification issued on 28 January
2009 constituting the Unique ldentification Authority of
india, the UIDAI shall have the responsibility to lay down
plan and policies to implement the UID Scheme, shall own
and operate the UID database and be responsible for its
updation and maintenance on' an ongoing basis.
Implementation of the UID scheme will entail, inter alia,
following responsibilities being undertaken by UIDAL
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'Geqefate’and assign UID numbers.

K

Define mechanisms and processes for interlinking

- UiD with’ partnef. databases on a' continuous

(iii)

(viii)

(ix)

x)

basis.

‘Frame policies and. administrétive procedures
related to updatidn mechanism and maintenance
of UID data base on an ongoing basis.

Coordinate/liaise *with irhplementati_oﬁ partners

"and user agencies as. also define conflict

resolution  mechanism. -

Define usagé and applicability of UID for delivery
of various services. '

Operate and manage all stages of uiD lifecycle.

Adopt phased approach for implementation of.
UID specially with reference to approved
timelines.

Take necessary steps to ensure collation of NPR
with UID (as per approved strategy).

Ensure ways for leveraging field level institutions
appropriately such as Panchayati Raj Institutions
(PRIs) in establishing linkages across partner
agencies as well as its validation while cross -
linking with other designéted agencies. -

Evolve strategy for awareness and communica- -

" tion of UID and its usage.

(xi)

(xii)

(xiii)

Identify new partner/user agencies.

Issué necessary instructions to agencies that
‘undertake creation of data bases, to ensure
standardization of data elements that are
collected and digitized and -enable coliation and
correlation with UID and its pariner data bases.

Frame policies and administrative procedlures
related to hiring/retention/mobilization. of
resources, outsourcing of various tasks and
budgeting and planning for UIDAI and all State
units under UIDAI.
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Allocation of Indus Water

2080. SHRIMATI POONAM VELJIBHAI JAT:
SHRI HARIN PATHAK:
Will the Minister of WATER RESOURCES be pleased
tc state:

(a) whether the Union Government has received
any proposal from the State Government of Guijarat for
allocation of water of Indus Water Basin to the Kutch region
of the State;

(b) if so, the details thereof; and

(c)  the action taken by the Union Government in this
regard and the reaction of the Water Sharing States thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
WATER RESOURCES (SHRI VINCENT H. PALA): (a) to (c)
In his letter dated 07.02.08 addressed to the Hon'ble Union
Minister of Water Resources, Hon'ble Minister of Water
Supply, Water Resources, Urban Development and Urban
Housing, Government of Gujarat had referred to earlier
letters dated 23.03.04 and 01.08.05 from the State
Government requesting for appropriate action by Central
Government for allocation of Indus water (i.e. Ravi-Beas-
Sutlej water).

The then Hon'ble Union Minister of Water Resources
in his reply dated 18.03.08 indicated the prevalent water
Issues amongst the present beneficiary States of Eastern
Rivers, some of which are before the Hon'ble Supreme
Court including a Presidential Reference on the Punjab
Termination of Agreement Act, 2004 enacted by Punjab
Vidhan Sabha. It was further stated that under the
circumstances, till the existing issues get resolved and the
present beneficiary States are in a position to spare some
water, it might not be appropriate to open any issue for
reallocation of water.

[Translation]
Success of MPLAD Scheme

2081. SHRI ARJUN MUNDA: Will the Minister of
STATISTICS AND PROGRAMME IMPLEMENTATION be
pleased to state:
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(a) the funds allocated and spent therefrom under
the MPLAD Scheme during the year 2008-2009, State-
wise;

(b)  whether the scheme is serving its purpose for
which it has been forumlated;

(cy it so, the details of the assessment made in
this regard; and

(d)' the mechanism adopted for assessing the
achievement of the scheme?

THE MINISTER OF STATE OF THE MINISTRY OF
COAL AND MINISTER OF STATE OF THE MINISTRY OF
STATISTICS AND PROGRAMME IMPLEMENTATION (SHRI
SHRIPRAKASH JAISWAL): (a) State-wise details of funds
allocated and spent thereform under MPLAD Scheme
during the year 2008-2009 is enclosed as statement.

(b) to (d) The MPLADS funds have been used for
creation of durable community assets relating to national
priorities viz. drinking water, primary education, public
health, sanitation and roads, etc.

To.assess the impact of the Scheme at the ground
level, the physical monitoring of works executed under
MPLAD Scheme has been entrusted to NABARD
Consultancy Services (NABCONS), an independent
agency. The NABCONS have found that the MPLAD
Scheme is a unique Scheme, having the characteristic
features of decentralized development and has resuited in
creation of good quality of assets, which have had a
positive 'impact on the local economy, social fabric and
the physical environment. They have further reported that
the Scheme has been welcomed by the people due to its
inherent strengths and its positive impact on their economic
and social life. The assessment has been made on the
basis of sample works from the selected district since
2007-08.

Since inception of the Scheme, as of 31.10.2009, an
amount of Rs. 20351.25 crore has been released, out of
which Rs. 18600.90 crore has been utilized. The
percentage of cumulative utilization over cumulative
release is 91.40%. About 12.82 lakh works have been
recommended, 11.45 lakh works were sanctioned. and
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about 10.49 lakh works have been completed. The
percentage of cumulative works completed to cumulative
works sanctioned, is 91.61%. High utilization percentage
of the funds itself is a mechanism for assessment of the
achievement of the scheme.

AGRAHAYANA 11, 1931 (SAKA)

Statement
S.No. Name of the Funds  Funds utilized the
State/UT released  district authority*

1 2 3 4

1. Nominated 29.00 29.03
2. Andhra Pradesh 126.00 138.40
3. Arunachal Pradesh 5.00 3.56
4.  Assam 41.00 40.83
5. Bihar 121.00 135.31
6. Goa 8.00 7.28
7. Gujarat 69.00 81.16
8. Haryana 31.00 30.27
9.  Himachal Pradesh 14.00 14.15
10. Jammu and Kashmir 25.00 29.35
11. Karnataka 61.50 62.48
12. Kerala 36.00 58.45
13. Madhya Pradesh 89.00 90.15
14. Maharashtra 135.00 152.77
15.  Manipur 6.00 5.70
16. Meghalaya 6.00 4.84
17.  Mizoram 4.00 5.05
18. Nagaland 5.00 3.00
19. Orissa 68.00 63.00
20. Punjab 43.00 46.82

to Questions 158

1 2 3 4 a
21, Rajasthan 60.00 65.34
22, Sikkim 4.00 4.67
23. Tamil Nadu 116.00 132.73
24, Tri'pura 5.00 7.55
25. Uttar Pradesh 246.00 255.39
26. West Bengal 114.00 136.98
27. Andaman and 3.00 3.87

Nicobar Islands
28. Chandigarh 2.00 3.06
29. Dadra and Nagar Haveli 1.00 0.61
30. Daman and Diu 3.00 1.96
31. Delhi 11.00 20.48
32. Lakshadweep 2.00 3.53
33. Pondicherry 1.00 1.78
34. Chhattisgarh 36.00 32.87
35. Uttrakhand 15.00 13.96
36. Jharkhand 38.50 37.63

Total 1580.00 1724.01

»

expenditure includes funds released during the earlier years also.
Note: Figures are provisional

[English]
National Building Code of India

2082. Sk. SAIDUL HAQUE: Will the Minister of HUMAN
RESOURCE DEVELOPMENT be pleased to state:

(a) whether the Government has any plan to imple-
ment National Building Code of India, 2005 for regulating
the construction of school buildings in the country; and

(b} if so, the details thereof?

THE MINISTER OF HUMAN RESOURCE DEVELOP-
MENT (SHRI KAPIL SIBAL): (a) and (b} The National
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. Building Code of India, 2005 provides . guidelines " for
regulating building construction activities: across the country

and serves as a model code- for adoption by all agencies

involved in building construction works. =

Under the schemes of Sarva Shiksha Abhiyan and’

“Rashtriya Madhyamik Shiksha'Abhi)}an the ‘design, layout
and cost of construction of school bundlngs are decnded by

the respectlve States/UTs. - Govefnment -of Indla or its

construction agencies are not involved in the constructlon
of elementary and secondary. school buildings sanctioned
under these schemes. o -

Construction of Jawahar Navodaya Vidyalayas -and

Kendriya Vidyalayas is done through Government constru- _

ction agencies including CentraI Public Works Department
which are expected to follow the National Burldmg Code.

Migration of Indian Famrlres from Abroad'

2083.SHRI PARTAP SINGH BAJWA:
 SHRI ASHOK KUMAR RAWAT:
SHRI PRALHAD JOSH!: :
Will the M|n|ster of EXTERNAL AFFAIRS be pleased
to state:

(a) whether many families of Indian origin particularly
Sikh have migrated to India from Afghanistan, Pakistan and
various other countries due to atrocities/attacks ccmmitted_
against them; '

(b) - if so, the details thereof during the last three
years and the current year;

(c) whether the Government provides any grant
or package for their rehabilitation in"the country on
compassionate grounds; and '

(d) if so, the details thereof and ‘if not, the reaso-ns '

therefor?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI S.M.
KRISHNA): (a) No. '

{b) No incident or complaint of atrocities/attacks

committed against Sikhs in Afghanistan has come to notice |

of Government of India in the last three years. With respect
to Pakistan, information available with the Government
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does not suggest migration to India by Sikh families in

- Pakistan which faced imposition of Jaziya and other

atrocities durlng the past three years. There is-no record of
migration of families of. Indian origin partlcularly Sikhs from
other countries on grounds of atrocrtles/attaoks during this
penod

(c) and (d) Does not arise.
Launch of Spacecrafts of Foreign Countries -

2084. SHRI PK. BlJU: W-iIIbthbe PRIME MINISTER bée
pleased to state:

(a) the number of Spacecrafts launched Ior other

_countries during the tast three years and the current year

by Indlan Space Research Organlsatlon (ISRO) and

(b) the details of revenue earned as a result thereof

. country-wisg?

| THE MINISTER OF STATE OF THE MINISTFIY OF,'

: SCIENCE AND TECHNOLOGY MINISTER OF STATE OF

THE MINISTRY OF EARTH SCIENCES; MINISTER OF
STATE. IN'THE PRIME MINISTER'S OFFICE; MINISTER OF :
STATE IN THE MINISTRY OF PERSONNEL, PUBLIC

N GRIEVANCES AND PENSIONS AND MINISTER OF STATE -
- IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI", .

PRITHVIRAJ CHAVAN) (a) 12 satellites were launched for
other -countries durrng the last three years including six
nano satellites Iaunched durlng the current year by Indlan_-
Space Research Organrsatlon :

v(b)' The revenue_ earned'fdr launches during last.
three years is given below:—

Indonesiar - . Rs. I.SO Crores
Arge'ntina. - Rs. 0.90 Croree
italy - - " Rs. 40.70 Crores
Israel . - _  Rs. 54.80 Crorevs'
Canada - = Fts_;..‘2'.00V Crores
- Germany: S ~ Rs. 0.50 Crores

Rs. 100.20 Crores

The revenue for launches during current year: '

Netherlands  — Rs. 1.40 Crores.
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Scaling Down Infrastructure Targets

2085. SHRI RUDRAMADHAB RAY: Will the PRIME
MINISTER be pleased to state:

(a) whether the Government plans to scale down
infrastructure targets to plug the infrastructure deficit in the
Eleventh Five Year Plan;

{(b) if so, the details thereof and the sectors likely to
be affected as a result thereof; and

(c) the measures being taken/proposed to be taken
to meet the huge deficit in infrastructure development in the
country?

THE MINISTER OF STATE IN THE MINISTRY
OF PLANNING AND MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI V.
NARAYANASAMY): (a) No, Madam.

(b) Does not arise.

() The Government has taken a number of initiatives
to promote the development of infrastructure in general
and private participation in particular. Some of these
initiatives are as below:

i Cabinet Committee on Infrastructure(CCl) has
been constituted on July 6, 2009. The objective
of the Committee is to consider and take
decisions in respect of all infrastructure related
proposals costing more than Rs. 150 crores; to
consider and decide measures namely, fiscal,
financial, institutional and legal required to
enhance investment in the infrastructure sector,
including grant of requisite approvals to facilitate
private sector investment in specific projects; to
lay down annual parameters and targets for
performance for all infrastructure sectors; and to
review the progress of all infrastructure projects.

ii. Public Private Partnership (PPP) Appraisal
Committee has been constituted for streamlining
and simplifying the appraisal and approval
process for PPP projects.

ii.  Viability Gap Funding (VGF) scheme has been
notified to enhance the financial viability of
infrastructure projects.

AGRAHAYANA 11, 1931 (SAKA)

to Questions 162

iv.  India Infrastructure Finance Company Ltd. (IIFCL)
has been set up for providing long term loans for
financing infrastructure projects.

Coal Deposits in Reserve Forest

2086. SHRI PRABODH PANDA: Will the Minister of
COAL be pleased to state:

(a) whether there are large deposits of coal in some

of the reserve forest areas of the country;
(b) if so, the details thereof;

(c) whether the Government has envisaged any

plan for exploiting these coal deposits;
(d) if so, the details thereof; and
(e) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
COAL AND MINISTER OF STATE OF THE MINISTRY OF
STATISTICS AND PROGRAMME IMPLEMENTATION (SHRI
SHRIPRAKASH JAISWAL): (a) and (b) Yes, Madam. As per
the latest inventory of geological resources of coal in India,
prepared by Geological Survey of India (GSl), a cumulative
total of 267.21 billion tonnes of geological resources of
coal have so far been estimated in the country as on
1.4.2009 which includes resources beneath forest cover
area also. However, separate estimation of coal resources
beneath the reserve forest areas of the country is not

available.

(c) to (e) These deposits may also be exploited
based on the economic feasibility of mining project
and on obtaining necessary forestry clearance for the

project.

Complaints on the Working of
15 Flagship Programmes

2087. SHRI BIBHU PRASAD TARAI:
SHRI_GURUDAS DASGUPTA:
SHRI MADHU GOUD YASKHI:
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SHRI BHASKARRAO BAPURAO PATIL

KHATGAONKAR:

SHRI EKNATH MAHADEOQO GA!KWAD:
Will the PRIME MINISTER be pleased to state:

{a) whether the Union Government has received a
number of complaints on the working/efficacy of the Center's
15 flagship programmes and schemes from the various
parts of the country;

(b) if so, the details thereof, Scheme-wise and State-
wise; and

{¢) the corrective measures taken/proposed to be
taken by the Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY
OF PLANNING AND MINISTER OF STATE IN THE
. MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI V.
NARAYANASAMY): (a) to (¢) There have been some
complaints regarding implementation of schemes like
NREGS, PMGSY and IAY. The complaints received in the
Ministry of Rural Development are immediately brought to
the notice of concerned State Governments/UTs for
necessary action and corrective measures. The Ministry of
Rural Development has adopted a five pronged strategy
comprising (i) creation of awareness about the schemes,
(i) people's partnership (iii) transparency, (iv) accountability
and (v) vigilance and monitoring of rural development
programmes for effective implementation.

The State wise releases of funds as well as monitoring
of their utilization by each State, ‘is undertakeh by the
respective Central Government Ministries/Departments
implementing these schemes. The Central Ministries/
Departments outline modalities clearly for implementation
of these programmes in the policy guidelines. The
responsibility of proper implementation lies with Central
Ministries/State Governments. The states also provide
utilization certificates from time to time and other reports, as
may be prescribed based on which further release of funds
is made. The Comptroller and Auditor General has the

constitutional responsibilify to audit the utilization of funds

DECEMBER 02, 2009
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and report any misuse/diversion of funds to the Parliament/
State Legislatures.

Awareness Campaign for Girl Child

2088. SHRIMAT! J. HELEN DAVIDSON:
SHRI RADHA MOHAN SINGH:
Will the Minister of HUMAN RESOURCE DEVELOP-
MENT be pleased to state:

(a) whether the Government has launched an
awareness campaign at block level to promote education

among girl child in the country;
(b) - if so, the details thereof;

(¢) the funds allocated to each State/U.T. for the

purpose; and

{(d) the estimated number of girl child likely to be

benefited from this campaign?

THE MINISTER OF HUMAN RESOURCE DEVELOP-
MENT (SHRI KAPIL SIBAL): (a) and (b) The Government
implements the Kasturba Gandhi Balika Vidyalaya (KGBV)
scheme and National Programme for Education of Girls at
Elementary Level (NPEGEL) for promotion of education of
girls at elementary level under the Sarva Shiksha Abhiyan
(SSA). Under the KGBV Scheme, residential schools are
set up ét upper primary level in Educationally Backward
Blocks (EBBs) for girls belonging predominantly to the SC,
ST, OBC and minority communities. Under the NPEGEL,
education at elementary level is provided to reach the
‘hardest to reach' girls, especially those not in schools.
Funds are also provided to the States under 'Innovation
Head' of Sarva Shiksha Abhiyan (SSA) for need based
intervenﬁons for promotion of girls' education including

awareness campaigns.

(c) A statement showing the details of funds allocated
to each State/UT for KGBV, NPEGEL and under Innovation
Head, during 2009-10 is enclosed.

(d) During 2009-10, provision has been made in the
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Annual Work Plan and Budget (AWP&B) of States for 1 > 3 4 5
benefiting 1.96 lakh girls in KGBVs and 2.44 lakh girls
under NPEGEL. 13. Himachal Pradesh 142.600 41.552 153.58
Statement 14. Jammu and 4001.350 359.364 330.00
Kashmir
The details of funds allocated to each State/UT for
Kasturba Gandhi Balika Vidyalayas (KGBVs) and 15. Jharkhand 6712.657 2563.137 360.00
National Programme for Education of Girls at
Elementary Level (NPEGEL) and under 16. Karnataka 2332.000 587.872 0.00
Innovation Head during 2009-10
18. Kerala - ~ 204.89
(Rs. in lakh) .
17. Lakshadweep - - 15.00
Sl Name of the Kasturba National Funds
No. State Gandhi  Programme  under 19. Madhya Pradesh 8162.934  6929.948  732.00
Balika for Education Innovation
. Mah 455. 456. .
Vidyalayas  of Girls at Head 20. Maharashtra 2455.920 56.162 525.00
El t
emeniary 21. Manipur 25470 5088  123.00
Level .
1 2 3 4 5 22. Mizoram 25.470 7.440 120.00
1. Andaman and Nicobar - - 45.00 23. Meghalaya 77.480 - 35.00
Islands 24. Nagaland 96.940 - 165.00
2. Andhra Pradesh 12021.830 3605.431 225.36 25. Orissa 4454.662 3044.266 450.00
3. Arunachal Pradesh 1021.950 12.760 190.79 26. Puducherry _ _ 43.50
. 1 . . .0
4. Assam 063.598 40.572 345.00 27. Punjab 31.940 5020  300.00
5. Bihar 15387.092 3146.778 478.00
28. Rajasthan 5885.690 3221.851 391.34
6. Chhattisgarh 2359.050 1192.464 270.00
29. Sikkim - - 21.00
7. Dadra and Nagar 71.470 0.00 15.00
30. Tamil Nadu 1189.710 505.932 449.96
Haveli
’ 31. Tripura 91.320 4.120 52.56
8. Daman and Diu - - 30.00
32, Uttar Pradesh 23010.058 13295.995 1065.00
9. Delhi 48.725 0.00 135.00
33. Uttarakhand 585.910 252.680 181.00
10. Goa - - 30.00
11. Gujarat 2756.393 795.870 375.00 34. West Bengal 1559.800 1360.120 300.00
12. Haryana 324.120 316.573 . 300.00 Total 95995.139  41770.995  8456.98
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[Translation]

National Environment Awareness Campaign

2089. SHRI GHANSHYAM ANURAGI: Will the
Minister of ENVIRONMENT AND FORESTS be pleased to
state:

(a) the details of schemes formulated by the Union
Government under the National Environment Awareness
Campaign for the year 2009-10;

(b} the funds allocated by the Union Government
to the States/UTs for this purpose; and

(c) the extent of improvement likely to be brought
out in the field of environment as a result of such schemes?

THE MINISTER OF STATE OF THE MINISTRY
OF ENVIRONMENT AND FORESTS (SHR! JAIRAM
RAMESH): (a) National Environment Awareness Campaign
(NEAC) is a programme in itself under the ‘Environment
Education, Awareness and Training' Scheme of the Ministry
of Environment & Forests and is conducted every year.
During the year 2009-10, NEAC has been taunched on

the theme of 'Climate Change' under which different -

awareness and action programmes are being taken up by
the participating agencies including NGOs across the
country.

{p) Under NEAC, funds are released to the
approved participating organisations through Regional
Resource Agencies appointed for different States and
Union Territories. For NEAC 2009-10, different Regional
Committees have recommended a total financial assistance
of Rs.8,17,14,000/- for implementation of the programme
in different States and Union Territories.

(¢) NEAC will result in enhanced awareness
amongst the people about environmental issues to invoke
their informed patticipation in the protection of environment.

[English}]
" Review of Norms for AIBP

2090. SHRI R. THAMARAISELVAN: -
SHRI ANURAG SINGH THAKUR:
SHRI VIRENDER KASHYAP:
Will the Minister of WATER RESOURCES be pleased
to state: . o '
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(a) whether some State Governments have requested
the Union Government for easing the norms for Accelerated
Irrigation Benefits Programme (AIBP) as the existing norms
are very stringent and large number of irrigation projects
are deprived of the fund under the programme;

(b) if so, the reaction of the Government thereto:

(c) whether a number of major and medium
irrigation projects started during Ninth Five Year Plan
onwards with Central grant under the AIBP are still
incomplete;

(d) if so, the details thereof and the reasons therefor;
and

(e) the steps taken by the Government to get these
projects * completed?

THE MINISTER OF STATE IN THE MINISTRY OF
WATER RESOURCES (SHRI VINCENT H. PALA): (a) and
(b) Requests from the State Governments for modifications/
further liberalization of guidelines of Accelerated Irrigation
Benefits Prdgrémme (AIBP) and - modification in the
guidelines is a continuous process taken up by thé Ministry
of Water Resources from time to time. Guidelines for AIBP
were last amended ih December 2006 by the Central
Government making them more liberal and oriented to
giving major thrust to development of irrigation facilities in
drought prone/tribal areas, in States having irrigation
development below national average and in agrarian
distressed districts of Andhra Pradesh, Karnataka, Kerala
and Maharashtra included in the Prime Minister's relief
package. Further liberalization: of norms is under
consideration with Central Government. In recent times,
normally all the eligible AIBP release proposals received
in time have received central assistance under AIBP.

(c) and (d) So far, 272 major/medium projects/project
componénts have been funded under the AIBP. Qut of
these, 110 major/medium projects have been reported as
completed and remaining projects/project components are
in various stages of progress. Generally, the reasons for
delay in completion of the projects are land acquisition
problems, resettiement and rehabilitation problems,
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contractual problems, litigations, geological surprises delay
in completion of work to be taken up by other agencies
such as railway crossing etc.

(e) lrrigation is a state subject and.planning,
execution and funding of fhe irrigation projects is within the
purview of the concerned state governments. The Ministry
of Water Resources has a comprehensive monitoring set
up which also monitors AIBP assisted projects. Field officers
of the Central Water Commission visit the projects normally
twice a year and submit a detailed monitoring report inter-
alia containing bottlenecks in project implementation and

also suggest remedial measures. Secretary (Water

Resources) convenes' review meetings with the senior
officers of the State'Governr'nents-‘and Central Water
Commission from “time to time to review physical and
. financial performance of the projects .under AIBP. Apart
from it, since December 2006, the Memorandum of
Understanding (MOU) signed by the state government
contains year wise physical targets of potential creation
under ABIP. The guidelines provides that if p‘hysicalv target

~ of potential creation in a year is not achieved, the next
" - instalment of grant will be released only on achieving
physical target of potential.creation. The MOU also specifies

target date of completion of the pro}ect.

" Information and Communication
_ Techr;ology in Schools

2091. SHRI P. KUMAR: Will the Minister of HUMAN
- RESOURCE DEVELOPMENT be pleased to state:

(a) whether the Government proposes to increase
the number of schools in Information and Communication
- Technology Programme during year 2010-11;"and

purpose?

THE MINISTER OF HUMAN RESOURCE DEVELOP- . -

Sponsored Scheme Information and Communication
Technology in Schools" covers Government and
Government-aided secondary and higher secondary schools
in the country. The number of schools to be covered in any
State in any year depends oh_ receipt of viable proposals
from the concerned State Government and on availability

- MENT (SHRI KAPIL SIBAL): (a) and (b) The Centrally
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(b)  if so, the locations identified in each State for the
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of funds. The locations: of schools are identified by the
State Government. '

Upgradation of an Institute as T

2092. SHRI K.P. DHANAPALAN: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to state :

(a) the criteria/norms for upgrading an institute as
Indian Institute of Technology (IIT) in the count’ry;

(b) whether the Union Government has received
any proposal from the State of Kerala in this regard: and

{¢) if so, the reaction of the Government thereto?

THE MINISTER OF HUMAN RESQURCE DEVELOP-
MENT (SHRI KAPIL SIBAL): (a) There are no set criteria/
norms for up-grading an Institute as Indian Institute- of
Technology (IIT). However, an Expert Committee headed
by Prof. S.K. Joshi, Ex-Director General, Council of Scientific

.and Industrial Research (CSIR), while identifying promising

academic institutions having the potential for upgradation
into HTs_.cqn'sidered para:rhet'ers inéluding faculty, research
publications/patents, research guidance, courses offered,
smdents' pbpulation and physical infrastructure, etc.

(b) and (c) The Government of Kerala has requested
the Central Government for setting up of an T in Kerala.

"Cochin University of Science and Technology (CUSAT),

Cochin was one of the Institutes identified by Prof. S.K.
Joshi Committee. However, the Joshi Committee felt that in
the light of substential gap between the selected Institutes
end the lITs, it VWOuId not be cbrrect to position
these Institutes étraigh_tway alongside the I1Ts. Prof.

_Anandakrishnan Committee which was subéequently set

up to examine the vision documents of the identified
Institutions and suggest the -plan of action for ‘their

-upgradajion,-recomm'ended that five of the Institutes

incl'udjng' CUSAT. identified by thé Joshi Committee be
converted into a system of Indian institutes of Engineering
Science and Technology (IIEST) rather than IITs.

Civilian Nuclear Agreements with
Foreign Countries '
2093.SHRI M.l. SHANAVAS: Will the PRIME MINISTER
be pleased to state: o
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(a) the names of the countries with whom civilian
nuclear co-operation agreements have been entered into
after the landmark Indo-US nuclear agreement; and

(b) the measures taken by the Government to
create public awareness and acceptance of the use of
nuclear power energy for peaceful and developmental
purposes?

THE MINISTER OF STATE OF THE MINISTRY OF
SCIENCE AND TECHNOLOGY; MINISTER OF STATE OF
THE MINISTRY OF EARTH SCIENCES; MINISTER OF
STATE IN THE PRIME MINISTER'S OFFICE; MINISTER OF
STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND MINISTER OF STATE
IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI
PRITHVIRAJ CHAVAN): (a) After the signing of an Agreement
for Cooperation between the Government of India and the
Government of the United States of America concerning
Peaceful Uses of Nuclear Energy on October 10, 2008,
India has entered into following civil nuclear cooperation
agreements:

(i)  An Agreement between the Government of the
Republic of India and the Government of the
Russian Federation on Cooperation in the
Construction of Additional Nuclear Power Plant
Units at Kudankulam Site as well as in the
construction of Russian Designed Nuclear Power
Plants at New Sites in the Republic of india was
signed on December 5, 2008.

(i)  An agreement between the Government of the
Republic of India and the Government of the
Republic of Namibia on Cooperation in Peaceful
uses of Nuclear Energy was signed on August
31, 2008.

(b) The Government has a structured public
awareness programmes to disseminate authentic
information and acceptance to nuclear energy in various
target groups. These include exhibitions and seminars in
schools, exhibitions at various scientific/technical fora,
technical visits of public/media personnel to stations/
sites and workshops etc. The web sites of Department of
Atomic Energy (DAE), Nuclear Power Corporation of India
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Limited (NPCIL) and other units of DAE have information
about nuclear power and these are regularly updated.

Study on irrigation Potential

2094. SHRI SUSHIL KUMAR SINGH:
SHRI PURNMASI| RAM:
Will the Minister of WATER RESOURCES be pleased
to state:

(a) whether Indian Institute of Managements (lIMs)
have submitted any report relating to gap between the
irrigation potential created and utilised;

(b) if so, the details thereof;

(c) the reaction of the Government to the findings of
the studies conducted by |IMs; and

(d) the measures taken by the Government to utilise
maximum irrigation potential in the country?

THE MINISTER OF STATE IN THE MINISTRY OF
WATER RESOURCES (SHRI VINCENT H. PALA): (a) to (d)
Realising the importance and the need for taking appropriate
measures for optimally utilizing the created facilities for
irrigation, the Ministry of Water Resources awarded studies
to Indian Institutes of Management (ilMs) Ahmedabad,
Bangalore, Kolkata and Lucknow for ascertaining the
possible reasons for the gap between irrigation potential
created and irrigation potential utilized and identifying the
measures for ensuring optimal utilization. In the reports
submitted by [IMs several reasons have been identified for
the gap between irrigation potential created and irrigatiori
potential utilized and some of the important reasons found
to contribute considerably to the gap are as under:

i Lack of proper operation and maintenance
i. Incomplete distribution system
iii. ~ Non-completion of command area development

iv.  Changes from the initially designed cropping
pattern

V. Diversion of irrigable land for other purposes.

The report of the studies carried out by lIMs were
circulated to all the State Governments and other stake-
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holders. With a view to further deliberate on the findings of
the studies and recommendations made by lIMs and the
suggestions received from the State Governments and
other stakeholders, a workshop was organized by Ministry
of Water Resources on 17th March 2009 at Delhi. The
findings of the studies and the important points which
emerged during the deliberations at the workshop have
been forwarded to the State Governments for necessary
actions.

Ministry of Water Resources provides necessary
assistance to the States for undertaking command area
development under the scheme "Command Area Develop-
ment and Water Management". Ministry of Water Resources
also provides assistance to States for extension, renovation
and modernization (ERM) of major and medium irrigation
projects under Accelerated Irrigation Benefits Programme
(AIBP) as per approved -guidelines. Further, scheme for
"Repair, Renovation and Restoration of Water Bodies" has
also been approved by Government of India under which
assistance is provided to States for restoration of water
bodies as per the approved guidelines.

Encroachment of Sanjay Gandhi
National Park

2095.SHRI SANJAY NIRUPAM: Will the Minister of
ENVIRONMENT AND FORESTS be pleased to state:

(a) whether several acres of land at Sanjay
Gandhi National Park situated at North Mumbai have been
encroached upon by the people living around,;

(o) if so, the details thereof;

(c) whether the Government is planning to resettle
these people elsewhere; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY
OF ENVIRONMENT AND FORESTS (SHR! JAIRAM
RAMESH) : (a) and (b} Yes, Madam. As informed by the
State Government of Maharashtra, approximately 200 ha.
of forest land is under encroachment by the people living
around the Park.
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(c) and (d) Yes, Madam. As per the order of the
Hon'ble High Court in Writ Petition No. 305/95, total 25144
encroachers are found eligible for rehabilitation. Out of
these 8711 eligible encroachers have already been
rehabilitated at Chandivali, Taluka Kurla, Mumbai.

[Translation]
Water Flow in Major Rivers

2096. SHRI JAGADANAND SINGH:
SHRIMATI SUPRIYA SULE:
Will the Minister of WATER RESOURCES be pleased

to state:

(a) whether the water flow in major rivers in the
country including river Ganga indicates a decreasing

trend particularly during lean period;

(b) if so, the decreasing trend of each of the majof
rivers during normal period and lean period separately,
during the last three years and the current year;

(c) the reasons for such decrease, river-wise;

and

(d) the concrete measures taken by the Govern-
ment to maintain normal water flow in major rivers and

their tributaries?

THE MINISTER OF STATE IN THE MINISTRY
OF WATER RESOURCES (SHRI VINCENT H. PALA):
(a) The .analysis of the flow data carried out by Central
Water Commission indicates that the flow in the river vary
from year to year primarily due to variation in the rainfall
in the catchment area. The analysis of fong term data
of major rivers do not indicate significant declining

trend.

(b) and (c) The availability of water through river
flow in 81 important reservoirs is monitored by Central
Water Commission. The maximum live storage
capacity attained in the 81 important reservoirs as a
whole during thé last three vears and during 2009-10 are

as under;



is enclosed as statement.

(d) The occurrence of the rainfall and the:

generation of river flow is a natural phenomenon. However,
due emphasis has been laid in the National Water Policy
on conservation of watef resources. The National Water
Policy states that "the resources should be conserved and
the availability augmented by maximizing retention,
eliminating pollution and minimizing losses". '

Statement

Basin-wise information about maximum storage capacity
attained in 81 important reservoirs
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Year : Maximum live storage capacity 1 . o 2 3 4.
' attained in billion cubic _ , '
meters (BCM) - Mahi 3.720 2.322 2.178
2006-07 120.451 Sabarmati 0.721 0.260 0.217
2007-08 124.867 Rivers of Kutch 0.813 0.521 Q.244
5008-09 112.688 Godavari 12.391 © 9.640 4.282
2009-10 (till date) 97.014 Krishna 30.423 29.636 29.770
~ The variation in the maximum live storage capacity Mahanadi and 11.664 11v'833 9.946
may be attributed to monsoon rainfall observed during the neighbouring * EFRS
respective years. The a'verage monsoon rainfall for the Cauvery and 7.215 5167 5.776
country as a whole during the years 2006, 2007, 2008 neighbouring
and 2009 have been reported by India Meteorological EFRS
Department (IMD) to be 886.6 millimeters (mm), 944.6 _
mm, 877.4 mm and 698.1 mm respectively. The West flowing 13.010 9.551 11.137
information about maximum live storage capacity attained rivers of South
during the last 3 years in respect of important river basins - -
~ Total ' 124,867 112.688 97.014

River Basin ~ Maximum storage capacity
(in billion cubic meters) attained
2007-08 2008-09 2009-10
1 2 3 4
Ganga 16.629 15.533 10.963
Indus 9.676 13.416 7.079
Narmada 11.333 9.117 11.461
Tapi 7.272 5.692 3.960

CBI raid and inquiry against All India
Service Officers

2097. SHRI MANSUKHBHAI D. VASAVA:
SHRI S. ALAGIRI: _
Will the PRIME MINISTER be pleased to state:

(a) the details of Officers from All India Services,
especially IAS, IPS and IFS (Forests) retired as serving
officers against whom CBI i'nq.uiry has been initiated or
pending during the last three years and the currenf year;

(b) the number of cases filed in the Judicial Courts,
year-wise during the said period; '

(¢) the number of cases initiated by CBI for
possessing assets disproportionate to their own sources
of incomie during the same period, year-wise;

(d) the number out of them for which charge-
sheets have been filed;

(e) the number of officers of Joint Secretary level
and above alongwith the Departments to which the Officers
belonged in the above cases; and
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() the action taken/proposed to be taken to
expedite the cases?

THE MINISTER OF STATE OF THE MINISTRY OF
SCIENCE AND TECHNOLOGY; MINISTER OF STATE OF
THE MINISTRY OF EARTH SCIENCES; MINISTER OF
STATE IN THE PRIME MINISTER'S OFFICE; MINISTER
OF STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND MINISTER OF STATE
IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI
PRITHVIRAJ CHAVAN): (a) During the last three years i.e.
2006, 2007, 2008 and 2009(upto 30.10.2009), CBIl has
registered 88 cases against All India Services Officers
including IAS, IPS, IFS(Forests) as per details below:

AGRAHAYANA 11, 1931 (SAKA)

Year No. of cases registered
2006 65
2007 12
2008 4
2009 (upto 30.10.2009) 7

(b}  During the said period, CBI has filed charge-
sheets in 102 cases against All India Services Officers as
per details below:

Year No. of cases charge- sheeted
2006 32
2007 23
2008 41
2009 (upto 30.10.2009) 6

(c)  During the said period, CBI has registered &
cases of disproportionate assets against All India Services
Officers as per details below:

Year No. of cases registered
2006 1
2007 2
2008 0
2009 (upto 30.10.2009) 2
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(d) CBI has not filed charge-sheet in any of the

above 5 disproportionate assets cases.

(e) Out of these 5 disproportionate assets cases,
3 cases are against the officers of Joint Secretary level
and above, working in the following Departments/

Organisations:
(i)  Madras Fertilizers Ltd. Chennai
(i)  Government of Assam
(i)  Ministry of Shipping

{f) CBI endeavours to complete investigation in

all the cases at the earliest.

Opening of Schools under Sarva
Shiksha Abhiyan

2098. SHRI GANESH SINGH: Will the Minister
of HUMAN RESOQURCE DEVELOPMENT be pleased to
state:

(a) whether several proposals of State Govern-
ments for opening schools under Sarva Shiksha Abhiyan
(SSA) are pending with the Union Government;

(b) if so, the details thereof, State-wise;
(c) the present status of such‘proposals; and

(d) the funds allocated under SSA for 2009-10,

State-wise?

THE MINISTER OF HUMAN RESOURCE DEVELOP-
MENT (SHRI KAPIL SIBAL): (a) to (c) The Annual Works
Plan & Budget (AWP&B) proposals of States/UTs under
Sarva Shiksha Abhiyan {SSA) are approved by Ministry of
Human Resource Development on the recommendations
of Project Approval Board at the beginning of financial
year. The AWP&B for 2009-10 of all the States/ UTs
already stand approved.

(d). The details of SSA Central funding released to
States/ Union Territories till 24.11.2009 is given in the

statement enclosed.
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Statement

Central funding released under SSA

As on 24.11.2009
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Total Amount
Sl. States/UTs Central released
No. (other than Budget (central share)
NER) Support (i.e. during
BE 2009-10) 2009-10
(In Lakhs) (In Lakhs)
1 2 4 5
1. Andhra Pradesh 13569.90
2. Bihar 45000.00
3. "‘Chhattisgarh 46892.60
4. Goa 550.58
5. Gujarat 8031.73
6. Haryana 10000.00
7. Himachal Pradesh 8608.00
8. Jammu and Kashmir 30000.00
9. Jharkhand 15000.00
10.  Kamataka 44220.60
11. Kerala 11989.50
12.  Madhya Pradesh 100249.00
13. Mabharashtra 48023.00
14.  Orissa 1193392.00 63061.60
15.  Punjab 8973.00
16. Rajasthan 112724.00
17, Tamil Nadu 48366:00
18.  Uttar Pradesh 178448.30
19.  Uttarakhand

13997.29
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1 2 4 5
26.  West Bengal 94142.00
21. Andaman and 312.44
Nicobar Islands
22.  Chandigarh 826.00
23. Dadra and Nagar Haveli 350.18
24. Daman and Diu 69.00
25. Delhi 1163.00
26. Lakshadweep 41.00
27.  Pondicherry 273.96
28.  National Component 1117.89
Total Non NER 1193392.00 906000.57 |
Total Amount
Sl States/UTs Central released
No. (NER States) Budget (central share)
Support (i.e. during
BE 2009-10) 2009-10
(In Lakhs) (In Lakhs)
29.  Assam 42480.00
30.  Arunachal Pradesh. 4117.00
31.  Manipur 500.00
32.  Meghalaya 116608.00 8383.00
33. Mizoram 2645.00
34. Nagaland 1413.00
35.  Sikkim 986.00
36.  Tripura 4273.00
Total NER 116608.00 64797.00
Grand Total 1310000.00

970797.57
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[English]
Sanctuaries for Blackbuéks '

2099. SHRI PRABHATSINH P. CHAUHAN:
SHRI NARANBHAI KACHHADIA:
SHRI JAYARAM PANGI:
Will the Minister of ENVIRONMENT AND FORESTS be
pléased to state:

- (a) the total number of sanctuaries for Blackbucks in
the country; )

(b) whether due to heavy rains in May, 2009 in Tal
Chhaper Sanctuary, several Blackbucks were killed;

(c) if so, the details thereof;

(d) whether any prospective scheme is being formu-
lated for the protection of Blackbucks in the sanctuary; and

(e) it so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY
OF ENVIRONMENT AND FORESTS (SHRI JAIRAM
RAMESH) : (a) One National Park and three Sanctuaries
have been notified specifically for the conservation of
Blackbucks in the country. Besides these Protected Areas,
Blackbucks are found in other National Parks and
Sanctuaries and also outside the Protected Areas.

(b)-and (c) As per the information received from the
State Government of Rajasthan, 75 Blackbucks died due to
shock caused by stormy rains with heavy hailstorms between

28 May and 31 May, 2009 in Tal Chhaper Sanctuary in
Churu district.

(d) and (e) The Central Government provides financial
assistance to Protected Areas including Blackbuck Sanctua-
ries and National Park as per the Annual Plan of Operations
(APOs) submitted by the State Governments subject to
availability of funds and fulfilment of necessary procedural
requirements under the. ongoing Centrally Sponsored

Schemes of ‘Integrated Development of Wildlife Habitats', -

‘Project Tiger' and 'Project Elephant'. Accordingly, no other
scheme for Blackbucks is contemplated.
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Grouhd Water Exploration

2100. CHAUDHARY LAL SINGH: ,
SHRI BHISMA SHANKAR alias KUSHAL
TIWARI: : '
SHRI BASORI SINGH MASRAM:
SHRI"'ANANTHA VENKATARAM! REDDY:
Will the Minister of WATER RESOURCES be pleased
to state:

(@) - whether the Union Government provides financial
and technological assistance to the State Governments for
conducting surveys, monitoring and augmentation of ground
water level; '

(b} if so, the details in this regard of the last three
years and the current year, State-wise;

(c) whether the Government has approved any
proposals for exploration of ground water in the hilly
regions of the country;

(d) if so, the details thereof, State-wise;

(e) the funds allocated and released by the
Government for the said purpose, State-wise; and

(f) the details of the work undertaken in this
regard?-

THE MINISTER OF STATE IN THE MINISTRY OF
WATER RESOURCES (SHRI VINCENT H. PALA): (a) and
(b) The Central Ground Water Board (CGWB), a subordinate
office of this Ministry, carries out surveys, monitoring and
exploration activities to delineate potential aquifer zones
and to assess their yield characteristics. The data generated
through these studies is disseminated td the user agencies
in the States. The CGWB also renders technical assistance/
guidance to States in ground water related matters. As
regards augmentation of ground water level, the Central
Government supplements the efforts: of the State
Governments by sanctioning various schemes/programmes.
Some of the measures taken in this regard include—

(i) Sanction issued for implementation of demonstrative
projects on rain water harvesting and artificial recharge
to ground water, initiated in 2006-07, during the X
Plan, in identified areas of the States of Andhra
Pradesh, Karnataka, Madhya Pradesh and Tamil Nadu
anc for demonstrative artificial recharge projects during
the last three years of Xl Plan, as per the details giveri
hereunder—
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»)

Sl States Funds released under X Plan scheme Funds released Under XI Plan
No (Rs. in Lakh) scheme (Rs. in Lakh)

2006-07 2007-(\)“5\ 2008-09 2009-10 2007-08 2008-09 2009-10

1. Tamil Nadu 166.21 66.94 0 -0 0 33.3 290.745
2. Andhra Pradesh 91.32 0 39.12 0 0 0 91.014
3. Madhya Pradesh 104.21 0 16.267 0 0 0 0
4. Karnataka 64.53 0 22.11 0 0 0 76.41
5. Arunachal Pradesh 0 0 0 0 0 77.9 \\ﬁ\\
6. Kerala 0 0 0 0 0 11.715 0
7. Punjab 0 0 0 0 0 53.835 0
8. West Bengal 0 0 0 ] 0 33.267 0

Total 416.27 66.94 77.497 0 0 210.017 458.169

(i)  Sanction of a scheme for "Artificial Recharge of wise details of funds releaéés(to the States for

Information, Education, and Corr\rmgnication (IEC)
. activities and for subsidy to the farrri'e(s are given
below:— N

Ground Water through Dugwells" with an outlay
of Rs. 1798.71 crore for 7 States namely, Andhra
Pradesh, Maharashtra, Karnataka, Rajasthan,
Tamil Nadu, Gujarat and Madhya Pradesh. State-

Artificial Recharge of Ground Water through Dugwells

Sk States IEC (Rs. in crore) Subsidy (Rs. in crore)
No.

2007-08 2008-09 2009-10 2007-08 2008-09 2009-10
1 2 3 4 5 6 7 8
1. Tamil Nadu 0 2.0 3.75 0 86.9662 15.2418
2. Andhra Pradesh 0 0 0 0 0 0
3. Madhya Pradesh 0] 2.0 0] 0 0 0

4. Maharashtra _ 0 2.0 0 0 9.3202 2.5318
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1 2 3 4 5 6 7 8.
¥
5. Gujarat 0 2.0 1.25 0 34.7062 7.2969
6. Karnataka 0 2.0 0 0 0.1923 26.1577
7. Rajasthan 0 2.0 0 0 0.156 17.414
Total 0 12.0 5.0 0 131.3409 68.6422

(c) to (fy CGWB carries out ground water exploration
in various parts of the country including hilly regions as
part of their regular activity. After collecting necessary
scientific data, successful exploratory wells are handed
over to the concerned State agencies for utilization. There
is no scheme for Central assistance to States for taking up
surveys and activities relating to monitoring and

augmentation of ground water.

Development of Projects by
China in PoK

2101. SHRI MANISH TEWARI: Will the Minister of
EXTERNAL AFFAIRS be pleased to state:

(a) whether any assessment has been made on the
strategic implications for India on the upgradation of the
Karakoram road by China in the region illegally occupied

by Pakistan;
(b) if so, the outcome thereof; and

(c) the measures taken by the Government in this

regard?

THE MINISTER OF EXTERNAL AFFAIRS (SHR! S.M.
KRISHNA): (a) to (c) Government's position is that Pakistan
has been in illegal occupation of parts of the Indian State
of Jammu and Kashmir since 1947. The Chinese side is
fully aware of our position and concern about upgradation
of the Karakoram Highway by them. Government has
asked the Chinese side to cease their activities in PoK.

Government keeps a constant watch on all developments

having a bearing on India's interests and takes all necessary

measures to protect them.
[Translation]
Damage to Qutab Minar

2102. SHRI JAl PRAKASH AGARWAL: Will the PRIME
MINISTER be pleased to state: '

(a) whether the Archaeological Survey of India
(ASl) has expressed apprehension of any damage to
world heritage Qutub Minar in Delhi as a result of the
noise pollution by aeroplane flying over it;

(b) if so, the details thereof; .

(c)  whether the Ministry of Civil Aviation has been
requested to take necessary action in this regard;

(d) if so, the details thereof; and

(e) the State-wise details of other historical and
world heritage sites in critical condition as a result of noise

pollution?”

THE MINISTER OF STATE IN THE MINISTRY
OF PLANNING AND MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI V.
NARAYANASAMY): (a) to (d) Yes, Madam. A number of
flights pass close to the Qutub Minar. The Archaeological
Survey of India(ASl) has requested the Directorate General,
Civil Aviation (DGCA) to look into the matter and take up
Environment Impact Study to assess the impact of the
flights on the monument. As a follow up action, the DGCA
has interacted with the engineering experts of the Indian
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Institute of Technology and other research institutes. A
project is being designed by the Ministry of Civil Aviation/
DGCA to evaluate the vibration level prevailing on the
structure of Qutub Minar due to flight-movements. Based

upon its outcome, corrective measures, if any, would be
taken.

{e) No monument is reported to be in critical
condition due to noise poliution.

[English]
SAARC Meet on Climate Change

2103. SHRI ANTO ANTONY: Will the Minister of
ENVIRONMENT AND FORESTS be pleased to state:

(a) whether a summit of Environment Ministers of
SAARC countries was held recently;

{b) if so, the outcome of the summit:

(c) whether a joint statement was issued at the
summit; ‘

(d) if so, the details thereof; and

(e) the steps taken by SAARC countries to jointly
present their case regarding climate change in Copenhagen
Convention?

THE MINISTER OF STATE OF THE MINISTRY
OF ENVIRONMENT AND FORESTS (SHRI JAIRAM
RAMESH) : (a) to (d) Yes Madam, the 8th Meeting of the
Environment Ministers of the South Asian Association for
Regional Cooperation (SAARC) was held in New Delhi on
19-21 October 2009. The SAARC Environment Ministers
noted the grant of one million dollar each by Government
of India to SAARC Forestry Centre, Thimphu and SAARC
Coastal Management Centre, Male. The SAARC Environ-
ment Ministers also noted the proposal of the Government
of Bhutan to consider Climate Change as the theme of the
16th SAARC Summit in April 2010. Other important decisions
inter alia were: issuing of a Dethi Statement on Cooperation
in Environment agreeing on specific joint actions to further
strengthen environmental governance, biodiversity
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conservation and climate change cooperation; direction to
identify a few regional projects based on the concept
papers circulated by India on biodiversity, solid waste
management, training/capacity building programme for zoos
of SAARC countries; establishment of 50 weather stations
for advance storm warning systems in SAARC Member
States with the help of Government of India starting with
Nepal, Bhutan and Bangladesh; and direction to finalize a
Regional Environment Treaty for sigr{ing at the 16th SAARC
Summit. '

(e) SAARC. Countries regularly coordinate their
position or climate change as members of the Group of 77
and China. In the 15th Conference of Parties of United
Framework Convention on Climate Change (UNFCCC) to
be held at Copenhagen in December 2009, Sri Lanka, as
current chair of SAARC countries is scheduled to make a
statement reflecting the views of SAARC countries in the
opening plenary session.

Infrastructure Development
in KBK Region

2104. SHRI BAIJAYANT PANDA:
SHRI NITYANANDA PRADHAN:
Will the PRIME MINISTER be pleased to state:

(a) whether the State Government of Orissa has
asked for certain outlay for the development of infrastructure
in the Kalahandi-Bolangir-Koraput (KBK) region of the
State; '

{(b) if so, the details thereof; and

(c) the time by which the funds are likely to be
sanctioned for this purpose?

THE MINISTER OF STATE IN THE MINISTRY
OF PLANNING AND MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI V.
NARAYANASAMY): (a) and (b) The State Government of
Orissa has submitted a draft Special Plan for the Kalahandi-
Bolangir-Koraput (KBK) districts of the State seeking Special

Central Assistance of the tune of Rs. 4550 crore for the

period 2009-2017.
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(c) The Central Government is seized of the
matter.

[Translation]
Financial Assistance for Excellence

2105. SHRIMATI YASHODHARA RAJE SCINDIA: Wil
the PRIME MINISTER be pleased to state:

(a) whether any monthly financial assistance/
honorarium is provided to the senior people who have
excelled in the field. of literature, art and other similar
tields by the Government;

(b) if so, the details thereof;

(c) whether any proposal is under consideration :

to enhance the said monthly assistance; and

(d) if so, the time by which the enhancement is
likely to take place?

THE MINISTER OF STATE IN THE MINISTRY
OF PLANNING AND. MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI V.
NARAYANASAMY): (a) and (b) Yes, Madam. Government
of india is implementing the "scheme of financial assistance
to persons distinguished in letters, arts and such other
walks of life who may be in indigent circumstances and
their dependents”.

To be eligible under the Scheme

(i) aperson's contribution to-art and letters, etc. must be
of significance;

(i) personal income of the applicant (inciuding income
of the spouse) must not exceed Rs.4000/- per month;
and '

(i) The applicant should not be less than 58 years of
age.

. (c) and (d) The monthly assistance under this scheme
has been enhanced from Rs. 2000/- per month to Rs.
4000/- per month with effect from 01.04.2009.
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[English]
Funds for Bharat Nirman Yojana

2106. SHRI PRADEEP MAJHI: Will the PRIME
MINISTER be pleased to state:

(a) whether the Government has allocated
additional funds for implementation of Bharat Nirman
programmes;

(b) if so, the details thereof;

(c) the details of the targets fixed and achieved
under the said programme; and

(d) the extent to which the additional allocation has
been utilized?

THE MINISTER OF STATE IN THE MINISTRY
OF PLANNING AND MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI V.
NARAYANASAMY): (a) to (d) Government launched Bharat
Nirman five years ago as a time-bound business plan for
rural infrastructure. It has succeeded in reaching basic
infrastructure of roads, electricity and telephone to a large
number of villages. It has also achieved most of the targets
of rural water supply, rural housing and has increased
irrigation potential. Government of India has stepped up
the allocation for Bharat Nirman from Rs. 31,280 crore for
2008-09(BE) to Rs. 45,500 Crore for 2009-10 (BE) which
is an increase of 45 %. Government has stepped up the
aliocation for Pradhan Mantri Gram Sadak Yojana (PMGSY)
programme by 59% over BE 2008-09 to Rs. 12,000 crore.
Government has also allocated Rs. 7000 crore to Rajiv
Gandhi Gramin Vidyutikaran Yojana (RGGVY) which
represents a 27% increase over 2008-09 (BE). The
allocation for the Indira Awaas Yojana (IAY) has been
increased by 63 per cent to Rs. 8,800 crore in Budget
Estimates 2009-10. To broaden the pace of rural housing,
Government has proposed to allocate, from the shortfall in
the priority sector lending of commercial banks, a sum of
Rs. 2,000 crore for rural housing fund in the National
Housing Bank (NHB).

The details of the targets fixed and achieved under the
Bharat Nirman Programme is given in the enclosed
Statement.



Statement

Physical Progress under Bharat Nirman (2005-09) as on 8.7.2009

Sl Bharat Nirman Goal Target Target Achieve-  Target Achieve- Target Achieve-  Target ~ Achieve- Cumulative % Remarks
No. 2005-09 2005-09  2005-06 ment 2006-07 ment 2007-08 ment 2008-09 ment achieve- Cumulative
2005-06 2006-07 2007-08 2008-09 ment achieve-
2005-09 ment
2005-09
1. Rural Roads
a. Coverage of Habitationsto 59564 7034 5552 16130 8279 20071 7040 18100 11398 32269 54.18
connect villages that
have a population
of 1000 (or 500 in
hilly/tribal areas) with
aroad ) :
b. New connectivity in kms. 146185 1549242 18054 35182.16 21423 43990 21902 35220 24026 85405 58.42
c. Upgradation of through- ' '
routes inkms 194130 1139441 3898  54669.26 = 44307 59316.3 58145 52720 48669 155019 79.85
2. Rural Housing '
Total No. Houses 6000000 1500000 1552000 1533000 1498000 2127000 1992000 840000 1860000 6902000 115.03
3. Drinking Water Supply
a. Uncovered/Partially 55067 11897 13121 18120 12440 20931 11457 16774 14748 51766 94.01
covered Habitations _
b. Slipped back Habitations 331604 34373 79544 40000 89580 84915 75201 101733 84673 328998 99.21
c. Quality problem villages 216968 10000 4550 15000 5330 49653 94130 99402 105951 209961 96.77
4. Telephone connectivity 66822 - 17392 - 12859 36571 24341 10792 2834 57426 85.94
No. of villages to be
connected
5. Rural Electrification _
a. Electrification of villages 100000 10000 9819 40000 28706 40000 9301 25000 12056 59882 59.88
b. Connectionto 2.3 crore 23000000 300000 17000 4000000 655000 4000000 1622000 6000000 3084558 5378558  23.39
households '
+ 6. lrrigation to bring an 10 1.9 1.676 24 1.943 2.85 1.701 2.85 1.196 6.52 65.16

additional 10 million
hectares (mha) under
assured irrigation

* Based on ground verification of 66802 habitation, 62957 habitations found eligible to be connected. 3421 habitations already connected under other schemes.
Hence the revised target is now 54390 habitations. .

*Similarly, on ground verification of villages to be electrified were 1.25 lakhs with 1.0 lakh by M/o power and 25,000 villages through MNRES.
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Translation]
Visit of Minister of State to Liberia and Ghana

2107. SHRIMAT! BHAVANA PATIL GAWALI : Will the
Minister of EXTERNAL AFFAIRS be pleased to state:

(a) whether the Minister of State in his Ministry
visited Liberia and Ghana recently; and

(b) if so, the details of the issuss discussed during
his visit?

THE MINISTER OF STATE IN THE MINISTRY OF
EXTERNAL AFFAIRS (DR. SHASHI THAROOR): (a) and
(b) Yes. Dr. Shashi Tharoor, Minister of State for External
Affairs visited Liberia from 16-19 September, 2009 and
made a transit halt at Accra (Ghana) on 19th September
2009.

Liberia:

A twelve member high-level officiai and business
delegation accompanied the Minister of State. The business
delegation composed of companies in the sectors of
agriculture, mining, IT education, telecommunication,
transportation and small industries.

Apart from calling on the Liberian President, Her
Excellency Mrs. Elien Johnson Sirleaf, the delegation held
extensive talks with Acting Foreign Affairs Minister, H.E.
Mr. William V.S. Bull, and the Ministers of Justice,
Agriculture, Education, Telecommunication, Commerce
and Industry and the Chairman of the National Investment
Commission.

In the discussions with the Liberian leadership, India
conveyed its commitment to become an active partner in
Liberia's development and underlined that India's
approach would be to respond to the needs of Liberia and
participate in efforts and projects which are deemed to be
priorities by the Liberian side.

Details of assistance offered to Liberia are as follows: .

. US$2 million grant-in-aid for projects in the education
and heaith sectors.

. Donation of 25 buses to augment the public.

transportation facilities in the capital Monrovia.
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. Setting up of an IT Centre of Excellence in Liberia.

. Setting up of two "Hole-in-the-Wall" computer
education centres in Liberia.

. To assist Liberia in capacity building and training,
particularly Liberian diplomats and policemen.

. Training of Liberian women in solar energy
development at the Barefoot College, Tilonia in
Rajasthan.

India appreciated the accession of Liberia to the
Pan-African e-Network Project of the Government of India,
through which it is deriving the benefits of tele-education
and tele-medicine facilities.

Indian business delegation held intensive discussions
and identified opportunities in mining, small enterprises
development, IT education, agriculture and commercial
farming.

The Liberian side offered substantial tracts of land
for development of commercial cropping for increasing
Liberia's food security as well as for export purposes.

Dr. Tharoor also met with members of the Indian
Female Formed Police Unit which is rendering security
services as part of the UN Mission in Liberia (UNMIL).
He also interacted with the indian community in
Liberia.

Both countries recognized the need for compre-
hensive reform of the United Nations and the expansion of
the UN Security Council to make it more representative of
existing world realities. Liberia recognized the pioneering
and substantive contribution of India towards UN activities
particularly peacekeeping. Liberia also appreciated the
role of the Indian contingent of UNMIL, particularly the first
ever Indian Female Formed Police Unit (FFPU). Liberia
agreed to extend its support for India's candidature of the
non-permanent seat from the Asian Group for the period
2011-2012 for which elections are to be held in October
2010. lnqia appreciated the Liberian gesture.

A Protocol on Foreign Office Consultations was
signed during the visit.
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Ghana:

During his brief halt at Accra, Dr. Tharoor called on .
H.E. Prof. John Evans Atta Mills, President of Ghana. He -

conveyed the good wishes of Prime Minister Dr.

Manmoham Singh to President Atta Mills on the centenary .
birthday celebrations of Dr. Kwame Nkrumah, the first’

President of Ghana. He atso discussed with President Atta

Mills matters of mutual interest, both bilateral and

international.

President Mills warmly app‘réciated India’s deveiop-
ment, calling it a model country. He was deeply
appreciative of the assistance provided by India for the
economic development of Ghana and sought greater

investment by Indian companies in agriculture, railways -
‘and the energy sectors. President Mills also unequivocally

condemned terrorism in all its forms.
Poliution in Delhi

2108. SHRIMATI MEENA SINGH: Wiil the Minister of
ENVIRONMENT AND FORESTS be pleased to state:

' (a)  whether the construction activities in Common-.

wealth -Games sites has increased the pollution level in
Delhi;

(b) if so, the détails thereof;

()  whether the Government propose to take
several measures to bring down the level of poliution in
view of forthcoming Commonwealth Games:

{d) if so, the details thereof; and

(e) the steps taken to reduce the vehicular

poliution in Delhl which has reached alarming levels in
the country?

THE MINISTER OF STATE OF THE MINISTRY
OF ENVIRONMENT AND FORESTS (SHRI JAIRAM
RAMESH): (a) and (b) The Central Pollution Controi Board
' (CPCB) is monitoring ambient air quality in Delhi at 11
locations (4 continuous monitoring stations and 7 manual
stations). The monitoring in Delhi by CPCB is being
conducted with a view to assess overall ambient: air

quality and not specifically relating to construction activities
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of forthcommg Commonwealth Games in 2010. The Delhl

" Pollution Control Committee imposes specific conditions -

to contain fugitive dust emission dus to construction
activities while granting consent to establish.

(c) to (e} The various steps taken by the Government

1o ‘reduce the air pollution in Delhi in view of the

Commonwealth Games are mentioned below:

(i) | C'ompressed. Natural Gas (CNG) is beingv used as
fuel for public road transport.

(i) - Bharat Stage Il emission norms for 4-wheelers in_

Delhi as well as B’haratv Stage Il emission norms for
2 & 3 wheelers have been made applicable w.e.f.
01-04-2005. '

(i) Bharat Stage IV emission norms for all categories of
‘new four wheelers vehicles in Delhi as well as
Bharat Stage i1l norms for new two and three wheelers
Have been notified for. implementation with effect
from 1st April, 2010.

(iv) Augmentation of infrastructure, i.e., construction of

~ flyovers, bridges, road networks and broadening of
existing roads has been done.

'(v) Introduction of Bus Rapid Transport corridors is in

progress.

(vi) Augmentation of Mass Rapid Transpoft System
(MRTS) including expansion of DeIhi_Metro Network
has been undertaken.

[English]

Drop Out Rate at Higher
- Secondary Level

~-2109. DR. M. THAMBIDURAI: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to state:

(@)  whether there is an increase in the drop out
rate at the higher secondary leve! across the country;

(b) if so, the details thereof, State-wise; category-
wise and gender-wise during the last three years and the
current year;

y
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~ {c)  whether drop out rate, for the girls is more
than that of the boys in the country; and

(d) il so, the steps taken by the Government to
check this trend?

THE MINISTER OF HUMAN RESOURCE DEVELOP-
MENT (SHRI KAPIL SIBAL): (a) and (b) The drop out rates
at the higher secondary level are not maintained in this
Ministry as there are multiple streams of education after
class X. The all India drop out rates for classes I to X for
the last three years for which figures are available were
59.88%, 61.62% and 61.92% for 2006-07, 2005-06 and
2004-05 respectively.

{(¢) and (d) During the yesars 2004-05, 2005-06 and
2006-07, the drop out rates for girls for classes | to X were
slightly higher than those for boys at all India level as a
whole. With a view to reduce the drop out rate for girls at
the secondary level, the centrally sponsored schemes
'Rashtriya Madhyamik Shiksha Abhiyan' envisages special
focus on girls' enrolment and retention through various
measures including appointment of women teachers,
provision of toilets for girls,'etc. The Girls' Hostel scheme

is meant to create residential facilities for girls at the
' secondary stage in educatiohally backward blocks. Under
the scheme incentive to Girls for Secondary Education’, a
financial incentive is provided to all SC/ST girls joining
class X in government and government-aided schools.

[Translation]

Funds for Vocationalisation of
Secondary Education

2110. SHRI JAYWANT GANGARAM AWALE: Will the
Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state: '

(a) the number of proposals received from various

State Governments- for the Central assistance under-

Centrally-sponsored schemes for vocationalisation of
secondary education during the last three years and the
current year, State-wise;

(b) the steps taken/being taken by the Government
" with regard to each of these proposals; and
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{c¢) the number' of unemployed youths targeted to
be benefited under the said scheme? - '

THE MINISTER OF HUMAN RESOURCE DEVELOP-
MENT (SHRI KAPIL SIBAL): (a) and (b) Under the centrally
sponsored scheme of Vocationalisation of Secondary
Education proposals have been received since 1.4.2006
from the States of Jharkhand, Mizoram, Puducherry, Sikkim
and Orissa. State Governments of Sikkim and Puducherry
were given financial assistance of Rs. 250.00 lakh and
Rs. 15.53 lakh respectively in 2006-07. No releases have
been made to any State under this scheme since 1.4.2007.

(c) Under the scheme of Vocationalisation of
Secondary Education, an enrolment capacity of about 10
lakh has been created since the inception of the scheme
in 1988.

[English]
Inter-Linking of Rivers

2111. SHRI MAHABAL MISHRA: Will the Minister of
WATER RESOURCES be pleased to state: -

(a) whether the Indian Government has taken the
consent of concerned Government of neighbouring countries
for execution of inter-linking of rivers in the country;

(b) if so, the details thereof; and
(¢) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY -OF
WATER RESOURCES (SHRI \_/INCENT H. PALA): (a) No,
Madam. . - :

(b) ~ Does not arise.
(c) The stage has not come to seek such consent.
New Policy on Distance Education

2112, SHﬁI RAYAPATI SAMBASIVA RAO: Will the
Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a}) whether the Governrhent proposes to tormulaie
a new policy on distance learning in the country;



199 Written Answers

(b) if so, the details thereof;

() the role of Distance Education Council (DEC)
under the new policy;

(d) the existing mechanism to monitor and to
evaluate education being imparted through distance mode
by several institutions; and

(e) the steps taken by the Government to have an
effective mechanism in place to have control over the
institutions imparting distance education?

THE MINISTER OF HUMAN RESOURCE DEVELOP-
MENT (SHRI KAPIL SIBAL): (a) to (e) Yes, Madam. The
draft policy on Distance Education has been uploaded on
the website of the Ministry of Human Resource
Development, Department of Higher Education for seeking
views/comments of the stake holders, including general
public. The Distance Education Council (DEC), in the draft
policy has been assigned the role of determining the
standard of delivery of courses/programmes through
distance mode and the concerned Statutory regulatory
bodies have been assigned the role of ensuring quality of
courses/programmes in their respective disciplines.

Technology for Converting Carbon
into Liquid

2113. SHRI FRANCISCO COSME SARDINHA: Will the
Minister of SCIENCE AND TECHNOLOGY be pleased to
state; -

(a) whether any technology has been developed
recently for converting Carbon Di-oxide into liquid and
passing it into the earth;

(b) if so, the details thereof alongwith the benefits
and implications of the technology to the environment;

(c) whether the Council of Scientific and Industrial
Research (CSIR) has engaged in any research in this
regard;

(d) if so, the details thereof; and

{e) if not, the steps proposed tb be taken in this
regard?
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THE MINISTER OF STATE OF THE MINISTRY OF
SCIENCE AND TECHNOLOGY; MINISTER OF STATE OF
THE MINISTRY OF EARTH SCIENCES; MINISTER OF
STATE IN THE PRIME MINISTER'S OFFICE; MINISTER OF
STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND MINISTER OF STATE
IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI
PRITHVIRAJ CHAVAN): (a) to {(¢) No, Madam. However,
since 2007, the Department of Science and Technology
has initiated a national programme on Carbon Sequestration
Research so as to compete with other countries in this
emetging and strategic area from the perspective of pure/
applied research vis-a-vis the requirements of Technology
Development and Demonstration and its industrial applica-
tions in the important sectors of economy such as power,
coal mining and utilization, carbon capture and storage
technologies. The present effort addresses CO, seques-
tration through Micro algae Bio-fixation techniques; carbon
capture process development, policy development studies
and network terrestrial agro-forestry sequestration modeling.
Similarly, Council of Scientific and Industrial Research
(CSIR) is engaged in CO, sequestration and some
laboratory scale experiments have been carried out in this
area.

Annual Production of NEC

2114, SHR! BANSA GOPAL CHOWDHURY: Will the
Minister of COAL be pleased to state:

(a) the annual production of North Eastern Coalfield
(NEC) in Assam;

{b) whether many underground mines in Assam
have been closed; and

(c) if so, the details thereof alongwith the reasons
therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
COAL AND MINISTER OF STATE OF THE MINISTRY OF
STATISTICS AND PROGRAMME IMPLEMENTATION (SHRI
SHRIPRAKASH JAISWAL): (a) The production of Coal of
NEC during 2008-09 was 1.01 mt.

(b) and (c) The production in underground mines in
Margherita, Baragolai and Tipong has been suspended by
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DGMS by invoking section 22(3) of Mines Act 1952 since
07.11.2008. The Ledo underground mine has been sealed
from surface on 07.11.2008 following occurrence of
accidents on 04.11.2008 and 07.11.2008.

Damage to Environment

2115.SHRI S. SEMMALAI:
SHR! P.R. NATARAJAN:
Will the Minister of ENVIRONMENT AND FORESTS be
pleased to state:

(a) whether the Government is aware of the damage
caused to the environment by the discharge of effluents
from leather and textile units in various States of the
country;

(b) if so, the details thereof, State-wise;

(¢) whether the Government proposes to give
incentives to these industries for installation of pollution
control plants; and

" (d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY
OF ENVIRONMENT AND FORESTS (SHR! JAIRAM
RAMESH) : (a) and {b) The Central Pollution Control Board
(CPCB) has identified 17 categories of highly polluting
industries which includes Tannery, i.e., Leather Industry.
Most of the tannery and textile units fall under small and
medium enterprises (SME) sector and are located mainly
in clusters. The major States accounting for tanneries are
Tamil Nadu, Uttar Pradesh, West Bengal and Punjab. As
per the information available with the CPCB, the discharge
of effluents has been one of the causes of water quality
deterioration of Sutlej river by tanneries located at
Jallandhar (Punjab), of river Ganga by tanneries of Kanpur
(Uttar Pradesh) and of river Palar by tanneries of
Vanyambadi (Tamil Nadu).

Textile units are mainly located in the States of
Tamilnadu, Gujarat, Haryana, Andhra Pradesh and
Maharashira. A total of 1,683 textiles units are established
in these five States, out of which 1,479 units are reported
to be complying with the effluent norms.

(c) and (d) The Central Government provides financial
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assistance to the tune of 25% of the project cost for
installation of Common Effluent Treatment Plants (CETPs)
for small scale industrial units including textile and tannery
clusters. CETPs have been installed at major tannery
clusters in Jallandhar (Punjab); Jajmau, Unnao, Banthera
(all in Uttar Pradesh), Vanyambadi (Tamilnadu) and Kolkata
(West Bengal). CETPs have also been installed in major
textile clusters liker Tirupur (Tamilnadu) and Pali
(Rajasthan).

[Translation]
Working of AICTE

2116. SHRI SYED SHAHNAWAZ HUSSAIN:
SHRI S. ALAGIRI:
SHRIMATI SUSHMA SWARAJ:
Will-the Minister of HUMAN RESOURCE DEVELOP-
MENT be pleased to state:

(a) whether the 'Government has reviewed the
working of All India Council for Technical Education
(AICTE) in the country;

(b) if so, the outcome thereof;

() whether the Government has received comp-
laints from parents regarding mismanagement in AICTE
recognized educational institutions in the country;

(d) if so, the details thereof, State-wise;

(e)- whether the Government has initiated any
punitive action against these institutions during the last
three years and the current year; and

(f  if so, the details thereoi?

THE MINISTER OF HUMAN RESOURCE DEVELOP-
MENT (SHRI KAPIL SIBAL): (a) and (b) The Government
is reviewing the functioning of the All India Council for
Technical Education (AICTE) on a continuous basis with
the objective of bringing in transparency in its functioning,
reforms in governance and removing discrepancies in
procedures.

(c) to (f) Information is being collected and will be
laid on the Table of the House.
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[English]

Integrated Coastal Area
Development Programme

2117. SHR! KALIKESH NARAYAN SINGH DEO: Will
the Minister of ENVIRONMENT AND FORESTS be pleased
to state:

' (a) - whether the Government has any proposai to
implement the integrated coastal area development
programme in the State of Orissa;

(b) if so, the amount earmarked for the purpose;

(¢) whether the State Government of Oriésa has
sought additional funds for implementing the said
programme; and '

(d) if so, the steps taken by the Government to
provide the funds as demanded by the State Government?

THE MINISTER OF STATE OF THE MINISTRY
OF ENVIRONMENT AND EORESTS (SHRI JAIRAM
RAMESH) : (a) and (b) The Project Preparation Facility

" component of the World Bank assisted Integrated Coastal

Zone Management project includes the preparation of
Integrated Coastal Zone Management Plan’ for the stretches
of Paradip-Dhamra and Gopalpur-Chilika and capacity
building projects in the area of coastal management in the
State of Orissa. Under this component an amount of Rs.
40,40,000 has been earmarked for the State of Orissa.

(c) and (d) The State Government of Orissa has not
sought for any additional fund for the project referred at
para (a) and (b) above. '
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[Translation]
Preservation of Traditional Folk Arts

2118, SHRI hAJU SHETTI: Will the PRIME MINISTER
be pleased to state:

(a) whether the Government have made any
special budgetary provisions to promote and preserve the
traditional folk arts of each State in the country;

(b) if so, the details thereof and if not, the reasons
therefor; and

(c) the steps takén by the Government in this
regard?

THE MINISTER OF STATE IN THE MINISTRY
OF PLANNING AND MINISTER OF STATE IN THE
PARLIAMENTARY AFFAIRS (SHRI V. NARAYANASAMY):
{(a) to (c) Ministry of Culture has set up seven Zonal
Cultural Centres (ZCCs) with the objective of promotion
and preservation of traditional folk arts of States within
their respective jurisdictions. Although budgetary provisions
are not made state-wise, a total budget of Rs. 2159 lakhs
has been allocated to ZCCs under Plan during 2009-10
(incIUding Rs. 759 lakhs under NE head) for implementation
of their schemes. The details of the ZCCs and the schemes
implemented by them are given in the enclosed statement.

~In addition, Sangeet Natak Akademi and Indira Gandhi

National Centre for the Arts have provisions for supporting
the traditional art forms by way of grants, festivals,
collections, documentation, research and publication etc;
and the Ministry of Textiles operates schemes through the
office of Development Commissioners of Handiooms and
Handicrafts.

Statement

. Details of ZCCs and their schemes

Si.No. Name of the centre Headguarter Member States
1 2 - : ‘ 3 4
Jammu & Kashmir, Punjab, Haryana, Uttarakhand,

1. North Zone Cultural Centre Patiala

Rajasthan, Himachal Pradesh and Union Territory of
Chandigarh '
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1 2 v 3 4

2. West Zone Cultural Centre Udaipur Rajasthan, Maharashtra, Gujarat, Goa, Union Territory
of Daman and Diu and Nagra Haveii

3. South Zone Cultural Centre Thanjavur Andhra Pradesh, Karnataka, Kerala, Tamil Nadu,
Union Territories of Andaman & Nicobar Islands,
L.akshadweep, Puducherry.

4. South Central Zone Cultural Centre Nagpur Andhra Pradesh, Chhattisgarh, Karnataka, Madhya
Pradesh and Maharashtra

5. Eastern Zonal Cultural Centre Kotkata Assam, Bihar, Jharkhand, Manipur, Orissa, Sikkim,
Tripura, West Bengal and Union Territory of Andaman
and Nicobar islands.

6. North Central Zone Cultural Centre Allahabad Uttar Pradesh, Madhya Pradesh, Bihar, Haryana,
Rajasthan, Uttrakhand and Dethi.

7. North East Zone Cultural Centre Dimapur Arunachal Pradesh, Assam, Manipur, Meghalaya.

Mizoram, Nagaland, Sikkim and Tripura.

ZCCs are implementing the following schemes

to promote the traditional folk arts of the member-
states:-

M

National Cultural Exchange Programme: With a
view to present art forms of one region to another
and expose the diverse cuitural heritage of each
region to the rest of the country, the folk/tribal artistes
are sent on exchange manner to participate in the

~ programmes organized by the seven Zonal Cultural

(2)

(3)

4)

Centres.

Guru Shishya Parampara Scheme: The Scheme
was introduced in 2003-04 with a view to promote
development of new talents in the field of music and
dance, folk and tribal art forms, under the able
guidance of Gurus.

Young Talented Artistes Scheme: The Scheme
was introduced during the year 2004-05 to recognize
and encourage young talents in the various folk arts
forms of different regions in the country.

Documentation of Vanishing Art Forms: Under the
Scheme, documentation of various traditional folk art
forms is undertaken, especially of those which are
seen to be vanishing.

)

(6)

Shilpagram Activities: ZCCs have set up Shilpa-
grams at Chandigarh, Khajuraho, Udaipur, Guwanati,
Allahabad and Shantiniketan to encourage various
forms of traditional folk/tribal arts from rurai India.
These Shilpagrams are attracting a large number of
domestic as well as foreign visitors. Through these
Shilpgrams, a large number of artistes and artisans
are benefitted and a large number of people are
made aware of our rich cultural heritage.

Loktarang - National Folk Dance Festival and
OCTAVE - Festival of the North East: All the ZCCs
participate in these National level festivals organized
every year in New Delhi and/or other places. A large
number of folk/tribal artistes from all corners of the
country perform during these festivals to showcase
the diverse folk/tribal arts of our different regions/
states.

Illegal Deforestation

2119. SHRI RAMKISHUN: Will the Minister of

ENVIRONMENT AND FORESTS be pleased to state:

(a) whether the Union Government has received .

any complaints about the illegal deforestation in the
country; and
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(o) if so, the details of the action taken or being
taken by the Government in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
ENVIRONMENT AND FORESTS (SHRI JAlI RAM
RAMESH): (a) and (b) The Union Government receives
complaints from time to time about scattered tree fellings
in various parts of the country. The complaints so received
are forwarded to the respective States/ UTs for remedial
action. The Central Government also provides financial
assistance to the State/ UT Governments under the
Centrally Sponsored Scheme of "Intensification of Forest
Management” with the objective for strengthening the
forest protection measures.

[English]
Prediction of Rainfail

2120. SHRI B. MAHTAB: Will the Minister of EARTH
SCIENCES be pleased to state:

(a) whether the Government has made any progress
in evolving a foolproof system to predict rainfall in advance;
and

(b) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
SCIENCE AND TECHNOLOGY; MINISTER OF STATE OF
THE MINISTRY OF EARTH SCIENCES; MINISTER OF
STATE IN THE PRIME MINISTER'S OFFICE; MINISTER OF
STATE IN THE MINISTRY OF PERSONNEL, PUBLIC
GRIEVANCES AND PENSIONS AND MINISTER OF STATE
IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI PRITHVIRAJ CHAVAN): (a) and (b) Continuous
improvement of weather forecasting services is a high
priority activity for the agencies of the Ministry of Earth
Sciences by adopting methodologies and modeling
frameworks that have undergone rigorous performance
evaluation in operational R&D environment. Foliowing are
important steps that are undertaken/underway.

(i  An improved numerical prediction models with
50Km grid globally and 27Kms/9Kms over India
are already implemented.
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(li)  All available global satellite radiance data sets
are being assimilated in the numerical models
for improving the forecasts.

(li)y A multi-model Man-Machine-Mix approach using
the forecasts from different models has been
adopted for improving the forecast skill on
experimental basis.

(iv) Focusing on strengthening the existing observa-
tional network with expansion, improving the
forecasting methodology and quick dissemination
of weather forecast assessments/warnings to
the users, a comprehensive modernization
programme is currently underway.

(v) Focused R&D initiatives on understanding and
prediction of the Indian monsoon rainfall
variability, increasing accuracies of medium range
weather predictions and potential predictability
of monsoon are currently under implementation
during the XI Plan.

Lease Deed to Forest Dwellers

2121. SHRI JAYARAM PANGI: Will the Minister of
ENVIRONMENT AND FORESTS be pleased to state:

(a) whether the Government proposes to provide
the lease deed to the persons including Scheduled Tribes
who have encroached upon the forest land for agricultural
and other purposes;

(b) if so, the details thereof alongwith the criteria
fixed in this regard;

(c) whether certain State Governments have sent
any proposals to the Union Government to provide lease
deed to such persons; and

(d) if so, the details thereof and the action taken
thereon, State-wise?

THE MINISTER OF STATE OF THE MINISTRY
OF ENVIRONMENT AND FORESTS (SHRI JAIRAM
RAMESH) : {(a) No, Madam.

(b) to (d) In view of reply to part (a), question does not

arise.
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Primary Schools Running with High
Pupi! Teacher Ratio

2122. SHRI BADRUDDIN AJMAL: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a) whether there are significant number of primary
schools running with very high Pupil Teacher Ratio (PTR)
in the country;

(b) if so, the details thereof;

(c) whether Sarva Shiksha Abhiyan (SSA) has any
provision for providing additional teachers in primary and
upper primary schools; and

(d) if so. the district-wise details of additional teachers
provided under SSA in last three years and the current
year?

THE MINISTER OF HUMAN RESQURCE DEVELOP-
MENT (SHR! KAPIL SIBAL): (a) and (b) As per Selected
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Educational Statistics (2006-07) published by the Ministry
of Human Resource Development, Government of India,
the Pupil Teacher Ratio ( PTR) in the country at primary
and upper primary levels is 45:1 and 35:1 respectively.

(¢) Government of India under the Sarva Shiksha
Abhiyan (SSA) programme provides (i) one teacher for
every 40 children in primary and upper primary; (ii) at least
two teachers in a primary school; (iii) one teacher for every
class in the upper primary. Of the three teachers sanctioned
under SSA for every new upper primary school, one each
will need to be a teacher with mathematics and science
specific educational background (iv) wherever there is a
need for additional teachers at upper primary level, to
maintain the PTR of 40:1, the additional teachers
sanctioned under SSA will need to be recruited from those
with Science/Mathematics educational background.

(d) Details of teachers provided under SSA in the
last three years and the current year is given in the
enclosed Statement.

Statement

Details of teachers provided under SSA

Sk Name of State/UT

Number of teachers provided

No.
2008-07 2007-08 2008-09 2009-10

1 2 3 4 5 6
1. Andhra Pradesh 1624 1633 153 152
2. Arunachal Pradesh 973 790 827 396
3. Assam 0 0 0 3042
4.  Bihar 80522 35965 31756 9039
5. Chhattisgarh 11251 2605 1594 1594
6. Goa 16 0 0 V]
7. Haryana 1465 1986 J 0 12
8.  Himachal Pradesh 264 420 684 80
9. Jammu and Kashmir 444 10583 8145 2400
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1 2 3 4 5 6
10. Jharkhand 27574 4448 5724 1439
11.  Karnataka 4791 6009 1266 1214
12. Madhya Pradesh 1405 2238 3145 2798
13. ‘Maharashtra 0 0 10068 2118
14,  Manipur 0 365 0 0
15. Meghalaya 2500 534 1888 1691
16. Mizoram 320 287 222 479
17. Nagaland 168 0 22 400
18.  Orissa 6176 3990 4894 13176
19. Punjab 410 21 464 1935
20. Rajasthan 45606 / 24616 3000 0
21.  Sikkim 28 0 25 8
22. Tamil Nadu 10180 1676 1577 2086
23. Tripura 807 114 1106 1439
24. Uttar Pradesh 23285 18162 19260 5212
25. Uttarakhand 1205 1319 1196 493
26. West Bengal 0 4800 10392 4146
27. Andaman and 10 4 0 0
Nicobar Islands
28. Chandigarh 205 0 0 0
29. Dadra and Nagar 233 0 5 18
Haveli
30. Daman and Diu 0 0 0 32
31. Delhi 20 8 8 0
32. Lakshadweep 10 8 13 5
33. Puducherry 0 12 10 6
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Shortage of Funds for
Performing Arts

2123. SHR}I SHIVARAMA GOUDA: Will the PRIME
MINISTER be pleased to state:

(a) whether most of the schemes under which
beneficiaries awarded in performing arts under grant-in-aid
are either delayed, deferred or declined or lapsed due to
acute shortage of funds;

(b) if so, the reasons therefor; and

(c) if not, the measures taken by the Government to
overcome such deficiencies?

THE MINISTER OF STATE IN THE MINISTRY
OF PLANNING AND MINISTER OF STATE IN THE
MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI V.
NARAYANASAMY): (a) No, Madam.

{b) Does not arise.

(c) The grant is released to the beneficiaries after
the required documents are submitted by them as per
terms and conditions of the scheme. An increasing use of
Ministry's website has been made, to publicise the
documentation requirements of the scheme to enable the
applicants/grantees meet the deficiencies at a faster pace.

Also the system of releasing the sanctioned funds
through cheques/demand drafts has been changed and
now sanctioned funds are transferred electronically direct
in the bank account of the grantees.

Visit of US Secretary of State

2124. SHRI GANESHRAO NAGORAQO DUDHGAONKAR :
Will the Minister of EXTERNAL AFFAIRS be pleased to
state:

(a) whether US Secretary of State Hillary Clinton
during her visit to this region called upon India to resolve
all outstanding differences with Pakistan bilaterally for
mutual benefits;

(b) if so, the details thereof and the reaction of the
Government thereto;
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(c) the details of the support offered by the US to
help resolve the differences between the two countries;
and

(d) the issues identified for such resolution?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI S.M.
KRISHNA): (a) and (b) During her visit to Pakistan in
October, 2009, US Secretary of State, Hillary Clinton said
that USA would like to see India and Pakistan resolve their
outstanding differences. She added that USA would
encourage both countries to address the problems that
only India and Pakistan can resoive.

(c) and (d) The Government of USA has stated recently
that it is up to India and Pakistan to resolve bilateral issues
between the two countries. USA has called upon Pakistan
to take action against the Mumbai terrorist attack suspects,
end cross-border infiltration and ensure that Pakistan is not
used as a platform for terrorists to attack either India or
other neighbouring countries.

Inclusion of Red Sanders Wood in
Wild Life Act, 1972

2125. SHRI GUTHA SUKHENDER REDDY: Will the
Minister of ENVIRONMENT AND FORESTS be pleased to
state:

(a) whether the Union Government has received
any proposal for inclusion of Red Sanders in Schedule VI
of Wild Life (Protection) Act, 1972;

(b) it so, the details thereof; and
(¢} the action taken in this regard?

THE MINISTER OF STATE OF THE MINISTRY
OF ENVIRONMENT AND FORESTS (SHRI JAIRAM
RAMESH) : (a) to (c) State Government of Andhra Pradesh
has requested for incliision of 'Red Sanders' in Schedule
VI of Wildlife (Protection) Act, 1972. However, no decision
has been taken in this' matter.

[Translation]
Pollution Control Work on River Ganga

2126. SHRI CHANDRAKANT KHAIRE: Will the
Minister of ENVIRONMENT AND FORESTS be pleased to
state:
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(a) the details of the works undertaken from the
funds allocated for cleaning river Ganga;

(b) whether any proposails have been received to
establish sewage treatment plants for the most poliuted
cities situated on the bank of. Ganga river; and ‘

{c) if so, the details thereof, city-wise?

THE MINISTER OF STATE OF THE MINISTRY
OF ENVIRONMENT AND FORESTS (SHRI JAIRAM
RAMESH): (a) to (c) Ganga Action Plan (GAP) Phase |
was launched as a centrally funded scheme in 1985 with
the objective of improving the water guality of the Ganga.
Various pollution abatement works like Interception &
Diversion of sewage, setting up of sewage treatment
plants, low cost sanitation works, crematoria works, etc.
were taken up. GAP Phase - Il which included the tributaries
of Ganga namely, Yamuna, Gomti, Damodar and
Mahananda, besides Ganga, was approved in stages
from 1993-1996. GAP Phase I was merged with the
National River Conservation Plan (NRCP) in December,
1996. An expenditure of Rs.837.40 crore has been incurred
for river Ganga and a sewage treatment capacity of 1025
million liters per day (mild) has been created so far under
both the phases of the Plan. Proposals have been received
for construction of Sewage Treatment Plants at Allahabad
(105 mild), Varanasi (140 mild) in Uttar Pradesh, and
Hazipur {22 mild), Buxar (16 mild), Begusarai (17 mild) &
Munger (28 mild) in Bihar.

[English]
Shortfall of Water for Irrigation

2127. DR. SANJEEV GANESH NAIK:
SHRI DANVE RAOSAHEB PATIL:
Will the Minister of WATER RESOURCES be pleased
to state:

(a)  whether erratic rainfall during the last three years
has led to shortfall in availability of water for irrigation
purpose in the country;

(b) if so, the areas most affected in each State;

(¢} whether the Government proposes to take steps
1o provide water to these areas during the current year; and
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(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
WATER RESOURCES (SHRI VINCENT H. PALA): (a) and
{b) india Meteorological Department (IMD) has informed
that variability of rainfall in time and space during monsoon
is a common feature and that during 2007, 2008 and 2009,
the variation between the monsoon rainfall in the year for
the country as a whole and the normal monsoon rainfall
was 6%, -2% and —22% respectively. As per IMD, in 2007
and 2008, monsoon rainfall was normal while during the
year 2009, it was deficient. As per the information provided
by IMD, the rainfall was deficient in 6 States, 4 States and
19 States in 2007, 2008 and 2009 respectively. During
2008, maximum deficiency of -52% was observed in
Puducherry which continued in 2009 also at -45%. In 2007,
maximum deficiency of -36% in rainfall was observed in
Himachal Pradesh. The State-wise rainfall and variation
from normal rainfall during monsoon period is given in the
Statement-| to 1ll and the district-wise information is given
in the Statement-{V to VI

{¢) and (d) Necessary actions related to water manage-
ment are undertaken by respective State Governments.
However, Central Water Commission monitors storage
position of 81 important reservoirs of the country on daily
basis and reports are provided to "Crop Weather Watch
Group" of the Ministry of Agriculture, which issues necessary
advisory to State authorities for crop planning strategies.

Statement-|

Statewise rainfall (in mm) during the monsoon
period 1.6.2007 to 30.9.2007

Sl State/UT Actual Normal Variation
No. rainfall rainfall in
(mm) (mm) monsoon
rainfall in
2007 and
normal
rainfall
1 2 3 4 5
1. Andaman and 1702.6 1755.2 -3%

Nicobar (UT)
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1 2 3 4 5 1 2 3 4 5
2. Arunachal Pradesh  1667.1 1834.9 9% 27. Diu (UT) 574.2 D
3. Assam 1484.4 14341 4% 28. Goa 3605.1 2773.9  30%
4. Meghalaya 4699.7 5585.7 -16% : ‘
29. Maharashtra 1147.6  1005.2 14%
5. Nagaland 986.9 13441  -27% '
30. Andhra Pradesh 755.0  607.8 24%
6. Manipur 900.3  839.3 7% _ '
. ' 31. Tamil Nadu 337.9 315.6 7%
7. Mizoram ' 2006.4 1345.1 49%
32. Pondicherry (UT) 358.3 326.7 10%
8 Tripura 71950.6 1476.6 32%
33. Karnataka 1082.4 834.7 30%
9. Sikkim 1964.9 2023.9 -3%
. . 0,
10. West Bengal 1743.4 13336  31% 34. Kerala 27863 21430  30%
12. Bihar 1343.0 1039.2 29% Country as a whole  944.6 892.2 6%
13. Jharkhand 1253.5 1092.5 15% v Statement-ll
14. Uttar Pradesh 642.1 856.1 -25% Statewise rainfall (in mm) during the monsoon
period 1.6.2008 to 30.9.2008
15. Uttarakhand 1564.4 1223.1 28%
16. Haryana 305.9 462.4 -34% Si. State/UT Actual Normal Variation
No. rainfall rainfall in
17. Chandigarh (UT) 644.7 846.6 -24% (mm) (mm)  monsoon
) rainfall in
18. Delhi 545.9 667.1 -18% 2008 and
. normal
19. Punjab 340.3 501.8 -32% rainfall
20. Himachal Pradesh 497.0 773.7 -36% 1 2 3 4 5
21. Jammu and Kashmir  498.1 513.6 -3% 1. Andaman and 1752.1 1755.2 0%
22. Rajasthan 368.5 417.9 -14% Nicobar Isiand (UT)
23. Madhya Pradesh 827.6 989.0 -16% 2. Arunachal Pradesh  1809.5 1834.9 -1%
24, Chhattisgarh 1104.8 1205.8 -8% 3. Assam 1420.0 1434.1 1%
25. Gujarat 1002.7  678.2 48% 4. Meghalaya 4030.5 5585.7  -28%

26. DNH & Daman (UTs) 2488.0 21422 16% 5. Nagaland 940.9 134441 -30%
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1 2 3 4 5 1 2 3 4 5
6. Manipur 848.0 8393 1% 31. Tamil Nadu 325.1 3156 3%
7. Mizoram 1309.3 1345.1 -3% 32. Pondicherry (UT) 156.4  326.7 -52%
8. Tripura 1208.1 1476.6 -18% 33. Karnataka 788.8  834.7 8%
9. Sikkim 2030.9 2023.9 0% 34. Kerala 1678.3 2143.0  -22%
10. West Bengal 1498.0 1333.6 12% 35. Lakshadweep (UT) 9339  985.2 -5%
11 Oriss 1418.6 1164.9 22%
2 ° Country as a whole  877.4 892.2 -2%
12. Bihar 1145.0 1039.2 10%
Statement-ll
13. Jharkhand 1097.5 1092.5 0%
Statewise rainfall (in mm) during the monsoon
14. Uttar Pradesh 975.6 856.1 14% period 1.6.2009 to 30.9.2009
15. Uttarakhand 1510 12231 6% S.  State/UT Actual Normal Variation
16. Haryana 5317  462.4 15% No. rainfall  rainfall in
(mm) (mm) monsoon
17. Chandigarh (UT) 1113.0 846.6 31% rainfall in
2009 and
18. Delhi 633.7  667.1 -5%
normal
19. Punjab 603.8  501.8 20% rainfall
1 2 3 4 5,
20. Himachal Pradesh 737.9 773.7 -5%
_Eo
21, Jammu and 504.3 513.6 0, 1. Andaman and 1671.8 17552 5%
Kashmir Nicobar Isfands (UT:
22. Rajasthan alr.7 4178 0% 2. Arnachal Pradesh 1512.2 1834.9  -18%
. o,
23. Madhya Pradesh 816.6 989.0 17% 3 Assam 11715 14341 18%
. v oo
24. Chhattisgarh 1064.4 1205.8 12% 4. Meghalaya 10275 55857 499,
. Guj 11, ) %
25 Gujarat 7o 6782 5% 5. Nagaland 776.4 13441  -429%
26. DNH and D 2280.5 2142. 6%
6. DNH and Daman 2 ° 6. Manipur 608.5  839.3 -27%
(um
7. Mizoram 1088.4 1345.1 -19%
27. Diu (UT) '574.2
8. Tripura 1348.3 1476.6 -9%
28. Goa 3301.8 2773.9 19%
ikki ) ) -31%
29. Maharashtra 952.2  1005.2 5% 9. Sikkim 1398.2  2023.9 °
30. Andhra Pradesh 629.9 607.8 4% 10. West Bengal 11212 13336  -16%
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1 2 3 4 5 1 2 3 4 5
11. Orissa 1168.0 1164.9 0% 25. Guijarat 609.0 678.2 -10%
12. Bihar 750.9  1039.2 -28% 26. DNH and Daman 2004.6 21422 -6%
(UTs)
13. Jharkhand 839.2 1092.5 -23%
, 27. Diu (UT) 899.6 5742 57%
14. Uttar Pradesh 515.0 856.1 -40%
15. Uttarakhand 898.1 12231  -27% 28. Goa 2814.6  2773.9 1%
16. Haryana 299.9 462.4 -35% 29. Maharashtra 806.4 1005.2 -20%
17. Chandigarh (UT) 758.9 846.6 -10% 30. Andhra Pradesh 448.5 607.8 -26%
18. Delhi 4848  667.1 -27% 31. Tamil Nadu 3151 3156 0%
. ado .
19. Punjab 8312 5018 34% 32. Pondicherry (UT) 180.3  326.7  -45%
20. Himachal Pradesh. 507.4 773.7 -34%
33. Karnataka . 969.3 834.7 16%
21. Jammu and Kashmir 338.5 513.8 -34%
34, Kerala 1958.9 2143.0 -9%
22. Rajasthan 272.0 417.9 -35%
35. Lakshadweep (UT) 997.9 985.2 1%
23. Madhya Pradesh 692.8 989.0 -30%
B - o,
24. Chhattisgarh 7962 12058  -34% Country as a whole  698.1 8522  -22%
Statement-lV
Rainfall during monsoon period of 2007 in Districts with Deficient/Scanty rainfall
State District Actual rainfall Normal raintall Variation in monsoon
(mm) (mm) rainfall in 2007 and
normal rainfall
1 2 3 4 5
NAGALAND Phek 1063.0 1321.4 -20%
Tuensang 689.7 1386.2 -50%
UTTAR PRADESH Ambedkar Nagar 590.3 906.0 -35%
Balrampur 705.5 1076.8 -34%
Banda 461.1 870.6 -47%
Barabanki 486.5 930.8 -48%
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. 2 3 . 5
Farckhabad | 40%._5 777.7 o -48%
Fatehpur 471.1 853.5 | -45%
Hardoi | . 324.1 804.9 -60%
Kanpur Dehat 4222 | 7268 -42%

, .
Kushi Nagar- 390.7 - 1138.7 - -66%
Lucknow | " 653.4 812.6 C 20%
Maharaigan] - : 1235.0 _' 25%
Mirzapur : 6288 83g.4 25%
Pratapgarh : '564.0 | 8938 | -37%
Rae Bareilly | C etes  829.1 -26%
Sant Ravidas Nagar 634.1 874.6v R L -27%
Sonbhadra | se7 933 - a7%
Sultanpur- ‘ . 670.1 C 9025 " . -26%
Unnao | 584.3 v 805.8 : | - -27%
Varanasi 614.6 - gats -
Agra 3069 | 628  -56%
Aligarh 413.3 | 623.7 ' -34%
VAuriya 292.5 725.6 -60%
Badaun - 5188 742 : -32%
Bulandshahr . 404.6 - e7'5.é_ | | 40% -
Etah , 8124 654.3 52%
Etawah © 1e89 ' 755.1  7a%
Firozabad = a5 692.8 e
Ghaziabaq | 252.7 . . e277 C-60%
Hamirpur v\ 4 . 388.5 _ 7439 . -48%

Jalaun - 3057 ' 7830 -61%
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. 2 3 4 5 6
Jhansi 288.2 8‘47.0 -66%
Jytiba Phule Nagar 626.8 814.6‘ -23%
Lalitpur 542.7 954.0 -43%
Mahamaya Nagar 264.3 641.1 -59%
Mathura 230.1 534.0 -57%
Meerut 289.3 766.4 -62%
Muzaffarnagar 395.9 711.6 -44%
Pilibhit 523.4 971.5 -46%
Shahjahanpur 631.1 851.5 -26%

CHANDIGARH Chandigarh 644.7 846.6 ;24°A>

HARYANA Ambala 467.2 788.6 -41%
Bhiwani 279.6 355.0 -21%
Faridabad 340.9 460.3 -26%
Fatehabad 180.6 296.8 -39%
Gurgaon 386.4 508.0 -24%
Jhajjar 301.2 379.3 21%
Jind 334.5 432.6 -23%
Kaithal 228.7 479.5 -52%
Karnal 453.2 588.9 -23%
Kurukshetra 182.0 569.4 -68%
Mahendragarh 330.3 - 419.8 -21%
Panchkkula 573.0 910.7 -37%
Panipat 216.5 518.6 -58%
Rewari 294.0 488.8 -40%
Rohtak 214.5 499.2 -57%
Sonepat 23€.1 523.0 -55%
Yamuna Nagar 520.1 898.1 -42%
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1 2 3 4 5
PUNJAB Amritsar 403.2 509.7 -21%
Bhatinda 161.0 335.4 -52%
Fatehgarh Sahib 150.0 549.0 -73%
Ferozpur 218.6 340.9- -36%
Hoshiarpur 424.0 719.6 ‘ -41%
Kapurthala 137.6 355.9 -61%
Ludhiana 296.5 528.1 -44%
Moga 225.0 390.6 : -42%
Nawashahar 400.4 728.6 -45%
Patiala 348.8 547.4 -36%
Sangrur 71.0 483.7 -85%
HIMACHAL PRADESH Chamba 204.4 879.5 “77%
Kangra 1200.8 1567.4 -23%
Kulu 324.3 569.8 -43%
Lahaul and Spiti 123.5 455.7 . -73%
Simla 487.5 718.0 -32%
Sirmur 866.3 1403.1 -38%
Solan 789.1 1037.9 -24%

Statement-V

Rainfall during monsoon period of 2008 in Districts with Deficient/Scanty rainfall

State District Actual rainfall Normal rainfall Variation in monsoon
(mm) (mm) rainfall in 2008 and
normal rainfall

1 2 3 4 5

NAGALAND Phek 891.8 1321.4 -33%

Tuensang 519.0 1386.2 -83%
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1 2 3 4 5
PONDICHERRY Pondicherry 156.4 326.7 -52%
KERALA Cannur 2086.1 2713.0 -23%

Ernakulam 1875.4 2348.6) -20%
Kottayam. 1636.1 1968.0 -22%
Kozhikode 2220.6 2776.8 -20%
Malapuram 1407.9 2033.1 -31%
Palakked 1260.6 1688.8 -25%
Trissur 1566.8 2198.0 -29%
Wynad 1302.3 2758.86 -53%
Statement-VI
Rainfall during monsoon period of 2009 in Districts with Deficient/Scanty rainfall
State District Actual rainfall Normal rainfall Variation in monsoon
{mm) {mmy) rainfall in 2009 and
nofmal rainfall

1 2 3 4 5
MANIPUR imphal 608.5 826.5 -26%
NAGALAND Kohima 962.4 1321.4 -27%

Phek 698.0 1321.4 -47%
Tuensang 636.1 1386.27 -54%
SIKKIM Sikkim 1398.2 2023.9 -31%
JHARKHAND Koderma 448.7 940.7 -52%
Palamau 702.9 1034.3 -32%
Santhal Parganas 851.4 1157.3 -26%
BIHAR Araria 1082.7 1358.2 -20%
Bhojpur 397.8 905.9 -56%
Gaya 684.7 949.4 -28%
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2 3 4 5
Jahanabad 490.2 842.6 -42%
Katihér 629.1 1113.2 -43%
Khagaria 749.7 1041.5 -28%
‘Muzatfarpur 711.6 1010.5 -30%
‘ Naland‘a 475.8 899.3 -47%
Patna 674.8 952.2 -29%
vSaharsa 846.2 1071.5 | -21%
Saméstipur 968.5 948.9 -41%
Sitamarhi 662.7 1081.2 | -39%
. Siwan 375.4 988.3 -82%
" Vaishal 474.0 9371 49%
UTTAR PRADESH Aliahbad 418.4 828.1 -49%
| Ambedkar Nagar . 514.6 806.0 -43%
Azamgarh 693.5 046.6 27%
Ballia 281.2 - 894.8 -69%
BaIram‘pu‘r 7111 1076.8 -34%
Banda 532.2 | 870.6 -39%
Basti 628.0 987.1 -36%
Deoria 375.8 973.6 -61%
Farukhabad - 425.7 IR %5%
v Fatehpur 350.2 . -863.5 -58%
Gazipur 615.0 928.2 =34% N
Gonda 728.3 1029.8 -29%
Gorakhpur ' :828.5 1079.1 -23%
- Hardoi 539.5 804.9 | -33%
Jaunpur - 486.8 904.3 -46%
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1 2 3 4 5
Kanpur City 430.5 741.1 -42% -
Kanpur Dehat 343.1 726.8 | -53%
Kushi Nagar 252.1 1138.7 -78%
Maharajganj 451.4 1235.0- ' -63%
‘Mau 311.1 992.8 o 89%
Mirzapur | 307.4 839.4 -63%
Pratapgarh 520.2 8938 - -42%
Rae Bareilly 297.8 829.1 -64%
Sahuji Maharajnagar 364.5 880.4 - .50%
Sant Ravidas Nagar 567.5 874.6 -35%
Sonbhadra 4667 | 9533 51%
Suitanpur 558.8 025 - . -38%
Unnao 560.8 805.8 o -80%
Varanasi 392.7 8418 | . -53%
Agra 252.0 28 ' .-s4%v
Aligarh 233.6 6237 -63%
Auriya ' 434.4 ' 725.6 R
Badaun . 553.3 ' 754.2 27%
Bijnore 635.2 - 929.9° ' -32%_'
Bulandshahr 364.5 6?5.’2_ - -46%
Etah 215.7 | 6543 o 67%
Etawah 3352 755.1 -56%
Firozabad 322.8 6928 -53%
Ghaziabad 204.3 ' 627.7 _ -67%
Hamirpur 529.6- | 743.9 o -29%

Jalaun 391.8 L 783.0 : -50%
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1 2 3 4 5
Jhansi 450.1 847.0 -47%
Jytiba Phule Nagar 477.9 814.6 -41%
Lalitpur 567.0 954.0 -41%
Mahamaya Nagar 133.2 C641.1 -79%
Mainpuri 421.9 . 670.8 -37%
Mathura 340.8 534.0 -36%
Meerut 216.1 766.4 -72%.
Moradabad 526.0 847.2 -38%
Muzaffarnagar 225.3 711.6 -68%
Pilibhit 648.0 971.5 -33%
Rampur 325.0 965.1 -86%
Saharanpur 555.0 764.0 -2_7%
UTTARAKHAND Almora 4721 882.0 -46%
Chamoli 520.5 776.5 _ -33.%
Dehradun 1239.0 1767.6 -30%
Garhwal Pauri 690.9 1277.6 -46%
Garhwal Tehri 305.1 887.0 -66%
Nainital 1083.5 | 15622.3 -29%
Rudraprayag 502.7 1664.9 -70%
Udham Singh Nagar .433.0 1174.7 -63%
DELH! Delhi 484.8 667.1 -27%
HARYANA Bhiwani 188.4 355.0 -47%
Faridabad 347.1 460.3 -25%
Fatehabad 130.7 296.8 -56%
Hissar 208.5 337.5 ‘-38%
Kaithal 175.3 479.5 -63%
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1 2 3 4 5

Karnal 437.2 588.9 -26%
Kurukshetra 233.6 569.4 - -59%
" Mahendragarh 251.9 419.8 -40%
Panchkkula | 362.1 910.7 -60%
Panipat 264.0 518.6 | -49%
Rewari 251.0 488.8 | -49%.
Rohtak 333.2 499.2 -33%
Sirsa 49.6 252.8 -80% -
Yamuﬁa Nagar 696.5 898.1 -22%

PUNJAB Amritsar 201.0 509.7 -61%
Bhatinda 198.9 335.4 -41%
Faridkot 233.1 348.9 -33%
Fatehgarh Sahib 125.7 549.0 -77%
Ferozpur 97.0 | 340.9 -72%
Gurdaspur 494.7 757.2 . -35%
Hoshiarpur 497.7 719.6 -31%
Moga 243.0 390.6 -38%
Muktasar 100.8 299.9 | -66%
Nawashahar 460.2 728.6 -37%
Patiala 4215 547.4 -23%
Sangrur 315.2 483.7 -35%

HIMACHAL PRADESH Chamba 227.4 879.5 -74%
Kangra 946.6 1567.4 -40%
Lahaul and Spiti 216.6 455.7 -52%
Mandi 737.9 1140.1 -35%

Simia 547.3 719.0 -24%
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i 2 3 4 5
Sirmur 831.8 1403t -41%
Solan 757.9 v 10379 : -27%
JAMMU AND KASHMIR Doda 273.6 _ 370.8 -26%
Jammu 562.5 860.6 i -35%
Kathua 469.2 1 033.5 ‘ -55%._
Kupwara . 163.6 209.1 ' -22%
Ladakh (Leh) 4.5 - 36.4 -88%
Pulwama | 159.4 216.2 . -26%
Srinagar 124.7 187.1 -33%
Udhampur 669.5 1283.6 -48%
RAJASTHAN Barmer _ 1724 237.7 | -27%
Bikaner 162.0 ’ 210.3 -23%
Churu 182.2 319.2 | -43%
Hanumangarh 157.6 256.4 ‘ -39%
Jaisalmer 88.5 144.4 -39%
Jalore 176.0 408.0 -57%
Jodhpur 134.5 292.2 -54%
Nagaur 145.1 362.1 -60%
Pali 270.6 452.0 -40%
Sri Ganganagar 147.0 201.2 - -27%
Ajmer 245.0 459.4 -47%
Banswara . 704.6 909.8 -23%
Baran 581.6 , 812.8 . -28%
Bhilwara 341.2 629.5 -46%
Bundi 366.7 683.0 -46%

Dausa 362.8 590.3 -39%
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1 2 3 4 5
Bheipur 350.6 625.3 -44% |
Jaipur 286.6 533.4 -46% .
Jhalawar 604.9 © 899.1 -33%
Jhunjhunu | | 244.8 417.2 - 41%
Karauli 427.1 635.7 -33%
Kota 499.9 732.4 -32% |
Rajsamand 389.2 485.3 -20%
Sawai Madhopur 329.8 701.8 ' -53%
Sikar 173.1 409.7  -58%
Sirohi 470.9 616.6 -24%
Tonk 287.8 573.7 -50%

MADHYA PRADESH Barwani 450.1 673.3  as%
Bhind 373.1 681.0 -45%
Dewas 661.2 083.9 -33%
Dhar 603.6 796.2 -24%
Guna 575.8 957.9 -40%
Gwalior 376.7 785.5 -52%
Harda 998.8 1274.6 -22%
Jhabua 563.0 792.3 -29%
Khandwa 478.0 858.1 -44%
Morena 501.9 689.4 -27%
Raisen 908.3 1143.2 -21%
Rajgarh 601.1 919.3 -35%
Ratlam 621.1 ‘ 886.8 -30%
Sehore 747.4 1127.8 -34%
Shajapur 582.5 941.2 -38%

Sheopur 311.5 775.7 -60%
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1 2 3, 4 5
Shivpuri 636.5 811.2 -22%
Ujjain 631.3 8441 -25%
Vidisha 735.6 1044.6 -30%
Balaghat 971.4 1321.1 -26%
Chhatarpur 560.2 984.8 -43%
Damoh 594.7 1065.4 -44%
Dindori 480.2 1230.0 -61%
Katni 437.5 1055.3 -59%
Mandla 800.4 1289.3 | -38%
Panna 646.7 1069.6 -40%
Rewa 498.8 1025.3 -51%
Sagar 844.0 1086.7 -22%
Satna 577.9 950.1 -39%
Seoni 870.0 1153.5 -25%
Shahdol 612.7 1063.1 -42%
Sidhi 604.9 1041.5 -42%
Tikamgarh 551.4 971.5 -43%
Umaria 654.7 1103.7 -41%

MAHARASHTRA Raigad 2027.5 3163.9 -36%
Thane 1801.0 2410.8 -25%
Jalgaon 529.1 690.4 -23%
Kolhapur 1705.4 1374.5 24%
Nandurbar 602.6 893.2 -33%
Pune 673.4 962.5 -30%
Aurangabad 509.9 636.7 -20%
Latur 450.5 775.5 -42%
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1 2 3 4 5

Nanded 426.4 836.3 -49%

Parbhani 587.8 790.2 -26%

Amraoti 576.3 775.2° -26%

Bhandara 910.1 1211.6 -25%

Chandrapur 650.9 1160.7 -44%

Gadchiroli 825.6 1297.5 -36%

Gondia 890.6 1251.1 -29%

| Wardha 618.8 805.2 -32%

Washim 477.8 848.6 -44%

Yeotmal 478.1 906.4 -47%

CHHATTISGARH Bastar 963.0 1316.7 -27%
Bilaspur 722.4 1095.0 -34%

Dantewada 679.1 1297.1 -48%

Durg 691.5 1038.7 -33%

Janjgir 824.1 1230.5 -33%

Jashpur 974.5 1478.7 -34%

Kanker 840.8 1273.2 -34%

Korba 800.0 1276.4 -37%

Koriya 795.7 1176.5 -32%

Kowardha 502.4 932.3 -46%

Raigarh 952.7 1325.7 -28%

Rajnandgaon 690.8 1068.8 -35%

Surguja - 535.9 1178.3 -55%

ANDHRA PRADESH East Godavary 440.8 709.5 -38%
Guntur 429.8 567.4 -24%

Krishna 453.8 700.5 -35%
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1 2 3 4 5
Nellore 252.0 317.2 -21%
Prakasam 297.2 393.5 -24%
Vishakhapatnam 491.2 657.0 -25%
West Godavary 515.5 757.2 -32%
Adilabad 594.4 959.4 -38%
Karimnagar 486.1 819.0 -41%
Khamman 537.9 866.5 -38%
Mahabubnagar 456.1 587.7 -22%
Medak 416.9 789.7 -47%
Nalgonda 342.7 545.9 -37%
Nizamabad 596.4 928.8 -36%
Warangal 503.9 805.5 -37%
PONDICHERRY Pondicherry 180.3 326.7 -45%

Damage to Heritage
Structures/Sites

2128. SHRI DUSHYANT SINGH:
SHR! SANJAY DHOTRE:
SHRI A. GANESHAMURTHI:
Will the PRIME MINISTER be pleased to state:

{a) whether a large number of heritage structures/
sites are under threat of destruction;

(b} if so, the details thereof and the reaction of the
Government thereto;

(¢} whether the Government proposes to bring out
legisl'ation for protection of these structures;

(d) if so, the details thereof; and

(e) the measures taken by the Government to
protect the heritage structures/sites in the country?

THE MINISTER OF STATE IN THE MINISTRY OF
PLANNING AND MINISTER OF STATE IN THE MINISTRY
OF PARLIAMENTARY AFFAIRS (SHRI V. NARAYANASAMY):
(a) to (d) No, Madam. All the centrally protected monuments
under Archaeological Survey of India are in good state of
preservation. The provisions of the Ancient Monuments
and Archaeological Sites and Remains (AMASR) Act 1958
in vogue are sufficient to take care of the monuments and
there is no proposal to bring out any new legislation, in this
regard. However, the National Commission for Heritage
Sites Bill, 2009 already introduced in the Rajya Sabha,
would facilitate formation of short and long term policies for
conservation, protection and management of even those
heritage sites that are presently unproteéted.

(e) As per the provisions of the AMASR Act — 1958,
the monuments of national importance have been declared
protected. The conservation work at these monuments is
attended regularly depending upon the need of the repairs
and availability of the resources.
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[Translation ]
Educatlon Pro;ects In Jharkhand

2129. SHRI. RAVINDRA KUMAR PANDEY Will the
Minister of HUMAN RESOURCE DEVELOPMENT be'
pleased to state:

(a) the details of various ongomg/ pendlng
' educatlon pro;ects in Jharkhand :

(b) whether the Government has received any' '
complalnts in regard to irregularities in the construction of
schools in the various districts of Jharkhand;
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(¢) if so, the details thereof; and

d) . -the details of funds allocatéd and spent on

. education projects |n Jharkhand by the Union Government

till date?

THE MINISTER OF HUMAN RESOURCE DEVELOP-
MENT (SHRI KAPIL SIBAL): (a) and (d) The details of
various ongoing/ pending education projects in
Jharkhand and funds allocated and sp"ent'on education
projects in Jharkhand by the Union Government are as
follows:

S.No. Details of ongoing / pending Education Projects Funds réleased/ aliocated
1 2 3
1. Centrally Sponsored Scheme of Information and Rs. 1074.00 lakhs (2007-08)
-.Communication Technology (ICT) in 1074 schools.
2. ~ Centrally Sponsored Scheme of Integrated Education for Rs.3.33 lakhs released to an NGO in
‘Disabled Children (IEDC) qharkhand in 2003-04.
3. Under the Centrally Sponsored Scheme of Teacher Education, Rs.223.10-lakhs has been released
' Central assistance is provided to the State Governments. during -2008-09. '
4, 22 Jawahar Navodaya Vidyalayas are functionihg in as many " Rs. 14616 lakhs have been spent on
districts of Jharkhand State. The Government has recently construction of JNV Buildings in
approved opening of two new Jawahar Navodaya Vidyalayas Jharkhand till date.
*one each in Pakur & Palamu districts have Iarge concentration '
of SC/ ST population. '
5 Construction for eight Kendriya Vidyalayas in various Districts A sum of Rs.597.41 lakhs has been
of Jharkhand is pending. allocated for existing Kendriya
: Vidyalayas in Jharkhand during ‘the
year 2009-10. '
6. " Promotion/implementation of Elementary Education in the An amdunt of Rs. 156494.588 lakhs
Jharkhand State through the Jharkhand Education Project has been allocated for the year 2009-
Council, Ranchi _includihg SSA, NPEGEL, KGBV. 10.
7. The Government of India has approved for the establishment Rs.500 lakhs has been earmarked
' of an' Indian Institute of Management (IIM) at Ranchi in the during 2009-10 -
State of Jharkhand during the year 2009-10.
8. 12 Community Polytechnics are functiohing in Jharkhand 'Rs. 102.50 lakhs has been released
' during 2009-10.
9. Scheme for setting up of new Polytechnics. ' Rs.3447 Iakhs'during 2009-10 has

been provided to 17 districts.




to Questions

. 251 Written Answers DECEMBER 02, 2009 252
1 2 3
10. Scheme for strengthening of existing Polytechnics. 13 proposals are pending.

11. A Central University of Jharkhand has been established
and came into existence on 1-3-2009. Pending selection
of site, allotment of land, and development of permanent

campus, the University has started its academic activities

The entire expenditure both recurring
and non-recurring of the University will
be met by the Central Government
through UGC Rs.625.94 lakhs have

from’ temporary premises in Ranchi.

been released.

(b)  No, Madam.

Does not arise.

()

Exploiration of Indian Workers in
Foreign Countries

2130. SHRIMATI SUSHMA SWARAJ: Will the Minister
of OVERSEAS INDIAN AFFAIRS be pleased to state:

(a)  whether there has been continuous rise in the
number of cases of exploitation and harassment of Indian
workers in- foreign countries, particularly in the gulf

countries;

{b)
thereot for the last three years and the current year,;

if so, the year-wise and country-wise details

(c)

changes in Immigration Act to check these incidents;

whether the Government proposes to bring

(d)

if s0, the details thereof; and

(e) the details of assistance provided by the
Government to the victims of exploitation?

THE MINISTER OF OVERSEAS INDIAN AFFAIRS
(SHRI VAYALAR RAVI): (a) and (b) Indian missions abroad
are approached by Indian workers in the Gulf and other
countries on account of non-payment, arbitrary reduction
or delay in payment of wages, longer working hours and
lack of proper accommodation, food and medical facilities,
etc. The details are given in the statement enclosed.

(c) and (d) Yes, Madam. The Ministry has already
initiated action to revamp the emigration system through a
new legislation proposed.

(e) Indian Missions extend help as and when
overseas Indians require assistance. In addition, in 17
ECR countries 'Indian Community Welfare Fund' has been
established to extend on-site welfare services to all
overseas {ndians in distress.

Statement

Year-wise details of cases of problems faced by Indian workers as
reported by the Indian Mission.

Sl. No. Name of the Country 2006 2007 2008 2009 Remarks
1 2 3 4 5 6 7

1. Bahrain 1384 1851 1088 1310

2. Kuwait 3375 4095 4083 3584

3. Qatar 632 912~ 616 1093

4. Saudi Arabia 1490 1744 2896 4978

5. UAE ) . 1408 1972 2693 1702
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6. Sudan - - 40 Embassy of India in Sudan have
informed that they have received 40
cases since January, 2006.
7. lran - - 3 (i) 7 Indian workers were involved in
the 2 cases reported in the year
2008.
(iiy120 Indian workers were involved
in the 3 cases reported in the year
2009.
8. Sri Lanka 1 - 2
9. Brunei 4 3 5
[English] (cv) and (d) India's position on  Climate Ch'angé

International Scrutiny of Emission
Reduction Mechanisms

2131, SHRIMATI JAYAPRADA: Will the Minister of
ENVIRONMENT AND FORESTS be pleased to state:

(a) whether India has agreed for International
Scrutiny of Emission Reduction Mechanisms adopted by
the country;

(b) if so, the details thereof alongwith the terms
and conditions of the agreement;

{¢) whether India alongwith other developing
countries have been resisting such mechanisms at
international climate change negotiation platforms; and

(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY
OF ENVIRONMENT AND FORESTS (SHRI JAIRAM
RAMESH) : (8) and (b) India has consistently argued that
developing countries have no emission reduction
obligations and they will take nationally appropriate
mitigation actions on voluntary basis as supported and
enabled by finance and technology provided by developed
countries. Voluntary actions of developing countries will
be subject to international monitoring, report and verification
(MRV) as per agreed procedures to the extent that these
actions receive international support.

negotiations'ls anchored in the"principle of equity and
capabilities” of Parties as enshrined in-the United Nations
Framework Convention on Climate Change and its Kyoto
Protocol. India and other developing countties have
also consistently stated that the developed countries must -
fulfill their commitments under the Convention to provide
resources o developing countries to enable them to
undertake actions for adaptation to and mitigation of ’
climate change. Negotiations on these issues are underway
and the Parties are expected to reach an agreed outcome
on the negotiations in Copenhagen in December 2009. .

[Translation]
Jalkundi Project

2132. SHRI GORAKH PRASAD JAISWAL:
SHRIMAT! BHAVANA PATIL GAWALI:
Will the Minister of WATER RESOURCES be pleaséd
to state:

(a) whether Jalkundi project on the rivers flowing
to India from Nepal is proposed to be constructed;

(b) if so, the details thereof;

(¢} whether an Agreement for the said project
was signed between the Governments of India and
Nepal in 1954 but the project has been pending ever
since then;
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(d) it so. the detatls thereof and the reasons
therefor: and .

() the steps taken by both the countries to‘
complete this project? .

THE MINISTER OF STATE" IN THE MINISTRY OF

WATER RESOURCES (SHRI VINCENT H. PALA) (a) No.f

Madam.

(b) Does not arise.

(c) to (e) As per the information recelved from the

Ministry of External Affairs, survey work for Ja_lkuhdi Dam

Project was undertaken in 1955 with the. a’pprovat of'the'

Government of Nepal. The pro;ect almed to provide flood

mitigation, irrigation faclilities and hydel power to- both"
India and Nepal. The project did not progress beyond the

survey stage as its cost beriefit ratio was hot favourable.
National lerarles

2133. SHRI ARJUN ROY: thl the PRIME MINISTEH
be pleased to state

State-wise;

(o)  whether the Union Government proooses to.
set up any national Itbrary in the country including ln

Bihar;

(c) It so, the details thereof, State-wise and. if not,
the reasons therefor;

(d) whether the Unlon Governmen’t has also

received any proposals from other States In regard to '

setting up of a national library in their Sta_tesﬁ_

(e) If so, the detalls thereof and the action taken. .

by the Unlon Government therson;

(fy  the reasons for their pe_ndency; and

(g) the time by which these proposals are likely to .-

be cleared?

THE MINISTER OF STATE IN THE MINISTRY

OF PLANNING AND MINISTER OF STATE IN THE:
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" MINISTRY' OF 'PARLIAMENTARY AFFAIRS (SHRI V.
- NARAY‘ANASAMY): {a) National Library, located in Kolkata,

is the only. National Library under the Ministry of Culture.
| (bt No Madam. |
(c) ‘- Does not arise. -
(@) *No Madam.
(e) to (g).r Does ,Inot- 'arise‘.
[English] o

Medical Facliities at
Navodaya Vldya|aya .

2134, SHRI KUNVARJIBHAI MOHANBHAI BAVALIA :
WiIll the Minister of HUMAN RESOURCE DEVELOPMENT

_be pteased to state:

) (a) whether the Government has any plan to upgrade
medical facilities at Jawahar Navodaya Schools; -

(b) it so, the detail thereof; and

' (c) the. steps taken by the Government in’ this

| regard’? :

THE MINISTER OF HUMAN RESOURCE DEVELOP _
MENT (SHRI KAPIL SIBAL): (a) to (c) Jawahar Navodaya

| Vidyalayas(JNVs) have medlcal rooms equipped with first-
~ ald facilitles and have full time staff nurses. In addition, -

consultant Medical Officers are also appointed on

_,_honorarlum basis to visit the Vidyalayas. In case of
‘emergency, the students are treated at the nearby

Government hospitals. The employees of the Navodaya
Vidyalaya Samiti have been provided with medical facilities
as per provisions of Central Services (Medical Attendance)

- Shortage of Guellty Institutes |

© 2185, SHRI S.S. RAMASUBBU: WIll the Minister

_of HUMAN RESOURCE DEVELOPMENT be pleased to

state:

(a) _Whethe_'r the country Is-facing shortage of good
institutes for higher education which costs the country both .
In terms of money and skilled manpower:

" (b) if so, the detalls thereof;
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(c) the number of students going abroad for higher
education; -

(d) whether the Government is aware that India
loses about Rs. 48,800 crore in foreign exchange annually
due to the outflow of students; and

_ (8) if so, the action taken by the Government to

prevent the outflow of students and foreign exchange
and to enable them higher education In India at cheaper
feas?

THE MINISTER OF HUMAN RESOURCE DEVELOP-
MENT (SHRI KAPIL SIBAL): (a) and (b) There is no dearth
of good institutions of higher education in the country. The
Indian Institutes of Technology and Indian Institutes of
Management, the University of Delhi, Jawaharlal Nehru
University and Calcutta University  are some of the
institutions recognized the world over: fq'(r their quality and
excellence. ‘

(¢) to (e) No separate information is available In
respect of Indian students pursuing higher education abroad.
There are no restrictions on cross-border students' mobility
and such mobility can be owing to a variety of reasons
such as affordability, access to bank loans, exposure to
foreign societies, aptitude for particular branches of studies,
inability to gain admission to top Indian institutions due to
capacity limitation etc. Continuous efforts are being made
by Government to upgrade the quality of higher educational
institutions and faculty. A substantial increase in Plan
allocation has been made in the Xi Plan for the expansion
of higher education, for setting up of institutions such as
Central Universities in uncovered States, establishment of
innovation University alming at World Class Standard,
Indian Institutes of Technology, Indlan Institutes of
Management, Indian Institutes of Science and Education
and Research, Indian Institutes of Information Technology
and Schools of Planning and Architecture. Expansion of
capacity of the existing institutions, incentivizing State
Governments for Increasing State outlays on higher
education, introduction of semester system faculty
improvement programme and other reforms are also being
implemented in the XI Plan for Improving the quality of
higher educational institutes and faculty. The Government
also proposes to permit quality'foreign educational
institutions to enter India, for which a legislative proposal
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for entry and operation of such foreign educational
institutions is under consideration. All these measures are
expected to reduce outflow of students abroad.

Restriction on H-1B Visa

2136. SHRI AMARNATH PRADHAN: Will the Minister
of EXTERNAL AFFAIRS be pleased to state:

(a) whether restrictions have been imposed by
the US Government on lIssuing H-1B visas to Indian
professionals;

(b) If so, the detalls thereof including the number of
indian IT Companies located in US and facing difficulties
as a result thereof;

(¢} whether the Government has taken up the matter
with the US Government; and

(d) if so, the outcome thereof?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI S.M.
KRISHNA): (a) and (b) Under the American Recovery and
Reinvestment Act 2009, US firms receiving bailout money
under the Troubled Assets Rellst Programme (TARP) must
operate as an "H-1B depsndent company” when applying
to hire foreign nationals under H-1B category. These
companies are required to attest to actively recruiting
American workers, not displacing American workers with
H-1B visa holders, and not replacing laid-off American
workers with foreign workers. H-1B dependent companies
are those in which 15% or more of their workforce carry H-
1B visas.

Data about the number of Indian IT companies located
in USA and facing difficulties as a result of restrictions on
H-1B visas Is not avallable with the Ministry of External
Affalrs.

(c) and (d) The Government of India is fully committed
to protecting the interests of Indian professionals working
in USA., Pointing out that India is the largest contributor of
highly skilled workers to the US economy, the need for
higher allocation of H-1B visas for Indian professionals has
been emphasised in various bilateral fora with the US
Government.

Menu under Mid-day Meal Scheme

2137. SHRI E.G. SUGAVANAM: Will the Minister
of HUMAN RESOURCE DEVELOPMENT be pleased to
state:
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(a) the number of students availing the benefits of
Mid-day Meal Scheme in the country, State-wise;

{b)  whether the Government has convened a meeting
recently with State School Secretaries and Special Project

Directors regarding the change of menu in the Mid- Dayv

Meal Scheme and other related issues;
(c) if so, the details thereof; énd

(d) the efforts made by the Government to improve
the quality of food served through r_nid-day meal scheme?

THE MINISTER OF HUMAN RESOURCE DEVELOP-
MENT (SHRI KAPIL SIBAL): (a) 11.19 Crore students

availed Mid-Day’ Meal during the year 2008-09 in.the
country. State -wise - detalls are glven in- the encloseds

Statement.

(b) and (c) A conference of State/UT Education
Secretaries was held on 29th July, 2009 to 1st August,
2009 to review the implementation of various schemes of
the Department of School Education and Literacy. Menu
was not discussed in the meeting because it is decided
focally on the basis of avaulabuhty of raw materials and food
habit.

{d) Though the overall responsibility to ensure all
" logistic and administrative arrangements for re‘guI‘ar serving
of wholesome, cooked mid day meal in every eligible
school, Education Guarantee Scheme (-EGS‘)/AIternat'ive
and Innovative Education (AIE) centres lies with the State

Government/UT administration, the Central Government,

through National, Regional and State level review meetings
had been continuously urging the State/UT Governments
to--

+ ensure that food is cooked in a hygienic environment.

+ food items are stored in dry and safe places
+ adequate drinking water is made availéb_le
*  cooks are properly trained in adopting hygienic habits.

The 42 monitoring institutions have been assigned the
responsibility of monitoring the implementation of the
Mid-Day Meal Scheme (MDMS) in States/UTs. The State

Government/UT Administration is also required to send .
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" Quarterly Progress Reports (QPRs) to the Central Govern-

ment. The Central Government analyzes the reports of
monitoring institution as well as QPRs and asks States/UTs
to take remedial measures, if required, to avoid recurrence
of such deficiency in future. States have also been urgéd
to involve the parents and community members to supervise
the cooking and serving of mid-day meal.

“The following fnodifications'made in the MDMS will
also help to improve the quality of the food:—

()  Revision of food norm for upper primary.

(ii}. Revision of cooking cost (excluding the labour
and administrative charges) from Rs. 1.68 to

- Rs. 2 50 for primary and Rs. 2.20. to Rs. 3. 75 for -

upper prlmary children with effect from 1.12. 2009

(iii)‘ A separate provision for engagement of cook-
cum-helper on honorarjum basis @Rs. 1000 per
month to each cook-cum-helper.

(iv)  Revision of cost of construction of Kitchen-cum-
Store.

(v)  Transportation assistance to 11 Special Category
States at Public Distribution System. (PDS) rate
prevalent in these States.

Statement

No. of children availed MDM during 2008-09 |

Sl State/UT Average No. of Children
No. ©availing MDM
Primary Upper Total
Primary
1 2 3 4 5
|‘ . .

1. Andhra Pradesh 4388594 1953494 6342088
2. Arunachal Pradesh 120699 60650 181349
3. Assam 2427900 ' 337034 2764_934
4. Bihar 8570801 2488208 11059009
6. Ch’hattisgarh 2444339 943977 3388316
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1 2 3 4 5 1 2 3 4 5
6. Goa 73691 0 73691 31. Dadra and Nagar 24315 6538 30853
Haveli
7. QGuijarat 3048424 886790 3935214
32. Daman and Diu 10917 4391 15308
Haryana 1278000 595000 1873000
33. Delhij 1181211 581 27
9. Himachal Pradesh 470630 = 339604 810234 e 18 5810 1187021
10. Jammu and Kashmir 848026 321056 1169082 O+ -akshadweep 7046 3752 10798
11. Jharkhand 3305734 574835 3880569 OO+ Puduchery 53650 40000 93650
12, Karnataka - 3609920 2073136 5683056 Total 83267353 28590746 111858099
;Kerala_l . 1835141 1252417 3087558 Source:’AWP&B 2009-10
14. Madhya Pradesh 654774? 2322211 8869953 National Coastal Protection Project
15. Maharashtra 8253837 2660031 10933868 2138. SHRI KODIKKUNNIL SURESH: Will the Minister
16. Manipur 194033 33658 227691 of WATER RESOURCES be pleased to state:
17. Meghalaya 260116 139859 399975 (a) whether the State Government of Kerala has
submitted a proposal to the Union Government to include
18. Mizoram 101577 51392 152969 anti-sea erosion works in the National Coastal Protection
‘ Project (NCPP);
19. Nagaland 180854 34039 214893
(b) if so, the details thereof;
20, Orissa 4236747 1913745 6150492 ’ _ :
. , () whether some of the works proposed in the
21. Punjab 1195680 727733 1923323 NCPP have been taken up under Twelfth Finance
22, Rajasthan 5855854 2215623 8071477 Commission awards; '
d) if so, the details thereof;
23. Sikkim 79312 122925 102237 @ i - I . ‘
o4, Tamil Nad 3161495 1860534 5022030 ~(e) whether the State of Kerala has also requested
- ramit Radu . for financial assistance for the balance works under NCPP
25. Trip'ura . 345120 56834 401954 which comes to the tune of around Rs. 54.68 crores;
26, Uttarakhand 697101 278010 975111 () it so, whether the Union Government has
IR ‘ considered the request of the State Government; and-
27. Uttar Pradesh 10712381 2729625 13442006 . : ‘
. - , ' (@) if so, the time by which a final decision.in this
28. West Bengal - 7671009 1591276 9262285 regard is likely to be taken?
29. Andaman and - 27780 19427 ° 47207 THE MINISTER OF STATE IN THE MvINISTRY
Nicobar Islands OF WATER RESOURCES (SHRI VINCENT H. PALA): (a)
: and (b) Yes, Sir. A revised proposal for anti-sea erosion
30. 47766 74898

works amounting to Rs 216.96 crore was received from the
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State Government of Kerala in June 2003 for inclusion in
the National’ Coastal Protection Project. The proposal
envtsages‘ construction of 52,085 Km. of new sea walls,
reformation of 59,448 Km of old damaged sea wall and 21
numbers of groynes in Thiruvananthapuram, Kollam,

: Alappuzha, Ernakulam, -Thrissur, Manjeri, Kozhikode,v

Thalessery and Kasaragode Divisions.

(c) and'(d) 12th Finahee Cemmiselon has sanctioned

Rs. 175 crore as grant-in-aid to the State for Coastal Zone
'Management for the period 2006-2010. This envls'ages
construction of 33.64 Km of new sea wall, 21 groynes and
reforma_tibn work for 52.52 km of .already constructed
seawall.

(e) No, Madam.
(f) and (g) Do not ‘arise.

Tilting of Qutub Minar -

2139. SHRI- P. VtSWANATHAN Wlll the PR!ME '

”MINISTER be pleased to state:

{a) ~ whether the level of tilting UNESCO world
* heritage monument Qutub Minar is grad_ually increasing;

“(b) i 5o, the details thereof; and

(c) the steps taken to assess the tilt and ensurs that
it does not. aggravate further?

THE MIN|STER OF "STATE IN THE MINISTRY

~ OF PLANNING AND MINISTER OF STATE.IN THE

_ MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI V.
NARAYANASAMY): (a) to (c) No, Madam. The Survey of
india has conducted geodstic survey of Quiub Minar in the
year 2005 at the behest of Archaeo!ogtcal Survey of India
(AS) to study its verticality. In its repert submitted to AS! last

year, the Survey of India has concluded that there was no

il Howsver, as.advised by it to collect high freq_uency
~ data, ASI has assigned the task of conducting geodetic
survey of the Qutub Minar, every year,. to the Survey of
India. - .

~ -ASl is taking all measures to ensure that no damage
is caused to the structure.
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Earthquake Monltoring
Laboratorles in Schools

2140, SHRI N. CHELUVARAYA SWAMY: Will the
Minister of EARTH SCIENCES be pleased to state:

~ (a) whether the Union Government proposes to
introduce earthquake monitoring laboratories in schools all
over the country;

{b) if sa, the details thereof;

‘(c) whether the National School of Seismology
Project (NASSP) has evolved strategies for handling the
effects of earthquakes on people and infrastructure; and

(d) " if so, the details thereof?

. THE MINISTER OF STATE OF THE MINISTRY OF
SCIENCE AND TECHNOLOGY; MINISTER OF STATE OF
THE MINISTRY OF EARTH SCIENCES; MINISTER OF
STATE IN THE PRIME MINISTER'S OFFICE; MINISTER OF
STATE IN THE MINISTRY OF PERSONNEL, PUBLIC

'GRIEVANCES AND PENSIONS; AND MINISTER OF STATE

IN THE MINISTRY OF PARLIAMENTARY AFFAIRS (SHRI
PRITHV!RAJ CHAVAN.): (a) and (b) There is no proposal
to introduce earthquake monitoring laboratories in schools
all over the cou_nt"ry.'However, a pilot project on School
Earthquake Monitoring Laboratories has been successfully

. "implemented by the Government covering 100 identifled

schools in ‘seilsmi¢ zones IV and V In NW Himalaya
(Uttaranchal, Himachal Pradesh), Delhi region and NE
parts. of India covering all the 7 States. Apart from Installing
the equtement_tn duly identified schools, series of training

~programmes have also been organised with the help of

experts for the students and sclence teachers to create
awareness. '

Currently, an additional 30 schools are identifled In NE
region to build earthquake monitoring laboratoriss to impart
training and awareness raising among the school children.

{¢)- There is no Central Government project under
the name of National School of Seismoiogy.

(d). Does not aris_e;
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,Unauthor|sed Teacher
Tralning Institutes

_ 2141, SHRI VARUN GANDHL: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to state

(a) the steps taken by the Governrne'nt to regulate’

" and check the growth of unauthorized teachers tralmng
lnstltutes ' ‘

(b). - ‘whether ‘the Governntent proposes to disband
the Natlonal Council for Teachers Educatton in accordance
with the prov:slons of the Repeal Bill;

(c) " if so, the details thereof; and o
{d) . it not, the reasons therefor?

THE MINISTER OF HUMAN RESOURCE DEVELOP

N MENT | (SHRI KAPIL SIBAL}: (a) Under the Natlorial Council
- for Teacher'Educati'onlAot'. 1993, institutions are required
to ‘apply to the National Council for Teacher Education
(NCTE) for grant of recognition tor:runnin_g' a teacher -

- education course in accordance with the -extant faw and
laid down procedure. Qualification in teache_r‘education
obtained from a non-recognized course/institution is not
considered as a valid qualification for the ‘pirposes of
emptoyment 'under the Central Goveinment, any State

Goverriment or University, or in any school, college or

“other educational body aided by the Central Government

or any State Government. Whenever it comes 1o the notlce '

.of the NCTE that an mstntutlon runmng a teacher education

' . course has violated the law, appropriate. actlon, lncludmg

withdrawal of recognition, is taken.

' (b) to (d) The Sudeep Banerjee Report on- functioning -
of the NCTE had, inter. alia, recommended that. the NCTE - -

Act be repealed. Having regard to the implications of such
repeal and the recommendations of the Report of the
Yashpal Committee on "Renovation and Fta]uvenatton of
Higher Education” (2009) anhd the provisions of the Right
of Children to Free and Compulsory Education Act, 2008,

a decision has been taken that the NCTE Act may notbe .

repealed at present.
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[Translation] -
Educational Development Index

2142. SHRI PRALHAD JOSHI: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be pleased to state:

(a), whether the Government has recently .

conducted a survey to assess the Educational Davelop-
ment Index (EDI) at present in each State;

(b) if so, the details thereof, State-wise;

(c)  whather the present ievel of EDI in the country

s satisfactory; and

(d) if not, the steps taken by the Government to
address the issue?

. THE MINISTER OF HUMAN RESOURCE DEVELOP-
MENT (SHRI KAPIL SIBAL): (a) to (d) To assess progress
of States and Union' Territories towards the goal of
Universalization of Elementary Education (UEE), an

" Educational Development Index (EDI) has been developed

by National Unlversity of Educational Planning and
Adm_tnistration- (NUEPA).
composite index for Primary and Upper Primary level. of

State-wise ranking on a

' ‘educatlon on 2007 08 data is enclosed as statement. The
- ED! has been -developed on four broad parameters of

access, infrastructure, teacher related Indicators and:

- elementary education outcomes.

To achieve universal elementary education, Sarva - -

Shlksha Abhiyan (SSA) is implemented in partnership

with the States/UTs. A multipronged approach has been

adopted under the SSA for improving educational outcome..

' These Include, Inter alla, opening of schools, strengthening . .
- of schools and improving the quality of education through

lmprovement in schoal Infrastructure, recruitment of
additional teachers, provision of annual school grants and
regular training of teachers. Educationally Backward States
receive priority in allocation of funds under the SSA. In
addition, capacity building of these States through trainings
and workshops has been undertaken. especially in
components in which these States are not performing
well, ' ' ‘
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Composite EDI Value & Rank for the year 2007-08

Statement

DECEMBER 02, 2009

State /UT Index Rank Composite
1 2 3
Andaman and Nicobar islands 0.707 156
Andhra Pradesh 0.740 11
Arunachal Pradesh 0.485 34
Assam 0,615 31
Bihar 0.406 35
Chandigarh 0.763 6
Chhattisgarh 0.570 29
Dadra and Nagar Haveli 0.656 20
Daman and Diu '0.750 8
Delhi 0.780 4
Goa 0.716 14
Gujarat 0.748 9
Haryana 0.755 7
Himachal Pradesh 0.685 17
Jammu and Kashmir 0.678 18
Jharkhand 0.491 32
Karnataka 0.743 10
Kerala 0.791 2
Lakshadweep 0.788 3
Madhya Pradesh 0.590 26
Maharashtra 0.727 13
Manipur 0.611 24
Meghalaya - 0.556- 30
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1 2 3
Mizoram 0.705 16
Nagaland 0.653 23
Orissa 0.572 28
Puducherry 0.808 1
Punjab 0.7232 12
Rajasthan 0.653 22
Sikkim ’ 0.656 21
Tamil Nadu 077 5
Tripura 0.609 25
Uttar Pradesh 0.586 27
Uttarakhand 0.660 19

West Bengal 0.488 33

Dams in the Country

2143. DR, KIROD! LAL MEENA: Will the Minister of
WATER RESOURCES be pleased to state:

(a) the name and location of dams under
construction in the country with the help of Central
Assistance including in backward and rural areas as on
date, State-wise;

(b) the status of stage-wise work progress of each
of these dams alongwith the funds allocated and spent
therefrom separately by Union Government and the State
Governments; and

{c) the date of commencement of work on each of
the dams and the time by when the work is likely to be
completed?

THE MINISTER OF STATE IN THE MINISTRY OF
WATER RESOURCES (SHRI VINCENT H. PALA): (a) to
(¢} The information is being -collected and wiil be laid on

the Table of the House.
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[English]
Defence Personnel in Pakistanl Jail

2144. SHRI NAVEEN JINDAL: Will the Minister of
EXTERNAL AFFAIRS be pleased to state:

(a) the number of Indian Defence personnel in
Pakistani jails;

(b) whether any efforts have been made in the past
two years to negotiate with the Pakistani Government for
release of Indian POWs languishing in Pakistani jails; and

{c). if so, the number of indian POWs released so
far?

THE MINISTER OF EXTERNAL AFFAIRS (SHRI S.M.
KRISHNA): (a) According to available information, 74
Missing Defence Personnel are believed to be in Pakistani
jails, including 54 since 1971.

(b) and (c) Government has repeatedly taken up the
matter with the Government of Pakistan through diplomatic
channels and during high-level contacts for their release.
However, Pakistan does not acknowledge the presence of
any Missing Defence Personnel in its custody. During the
visit of External Affairs Minister to Pakistan in January
2007, Pakistan Government was persuaded to receive a

delegation of relatives of Missing Defence Personnel to -

permit them to visit prisons in Pakistan, where they are
believed to be incarcerated. A delegation of relatives,
accordingly, visited 10 jails in Pakistan from June, 1-14,
2007. The delegation could not conclusively confirm the
physical presence of the 74 Missing Defence Personnel.
Pursuant to the visit of the delegation of the relatives of
Missing Defence Personnel, a Tri-Service Committee for
monitoring matters on the subject has been formed in the
Ministry of Defence.

IIT and INT under Public Private Partnership

2145. SHRI VIKRAMBHAI ARJANBHAI MADAM: Will
the Minister of HUMAN RESOURCE DEVELOPMENT be
pleased to state:

(a) whether the Union Government proposes to set
up Indian Institutes of Technology (lIT) and Indian Institute
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of Information Technology (iliT) in various parts of the
country on Public Private Parinership (PPP) mode!;

(b) if so, the details thereof including the locations
identified for the purpose;

(c) . whether modalities have been worked out to set
up these institutes under PPP model;

(d) if so, the details thereof and if not, the reasons
therefor; and

() the time by which a final decision is likely to be
taken in this regard?

THE MINISTER OF HUMAN RESOURCE DEVELOP-
MENT (SHRI KAPIL SIBAL): (a) to (e) The Government of
India have already established eight new Indian Institutes
of Technology (IITs) in the States of Andhra Pradesh, Bihar,
Guijarat, Himachal Pradesh, Madhya Pradesh, Orissa,
Punjab and Rajasthan. All the IITs are centrally funded
Institutes and not set up on Public Private Partnership
(PPP) model. There is a proposal by the Government to set
up 20 new Indian Institutes of Information Technology
(11Ts) during the Xith Plan period in PPP mode. Modalities
of the Central, State and Private Partners' contributions as
well as locations of these. Institutes are yet to be finalized
as the nedessary approvals (of the Expenditure Finance
Committee and the Cabinet) are yet to be obtained.

[Translation]

Survey of Indian
Languages/Dialects

2146. SHRI HANSRAJ G. AHIR: Will the Minister of
HUMAN RESOURCE DEVELOPMENT be 